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To,
The Registrar General,
Hon’ble, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Submission of report dated 18-11-2020 of Oversisht Committee in Compliance
Order passed by Hon’ble NGT in O.A. No. 107/2019 Shah Alam Vs State of Uttar
Pradesh.

Sir,

Kindly refer the subject mentioned. Undersigned is directed by Chairman of Oversight
Committee, UP to send attached report to Registrar General, NGT, Pri ncipal Bench, New Delhi
for placing the same before the Hon’ble Tribunal.

In view of direction, the report for same is enclosed herewith for your kind perusal and
further necessary action.

Yours Sincerely,
Enclosures: As above
r—

Member Secretary
Copy to:

1. Chief Secretary, Government of UP for information and necessary action please.
2. Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida District-GB

Nagar, 201301 for information and further necessary action.

Member Secretary

A d - 2@, ffy we T.C. 12 - V, Vibheti Khand
W, AETE-226010 Gomti  Nagar, Lucknow - 226010
SYA-272831, 2720828, 2720691, 2720681 Phone:2720831.2?10828,2720691,2?20681
B 0522—2720764 Fax: 0522 - 2720764
#-43- info@uppcb.com Email: info@uppcb.com
dawge: www.uppcb.com Web Site: www.uppcb.com
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No. | 2 /OC-NGT/2020 dated November 19, 2020

The Member Secretary,
U P Pollution Control Board,
Lucknow.

Respected Sir,
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e Do (| -L DO

I am directed to send herewith the report dated 18.11.2020 of Oversight Committee,

in Compliance of order of Hon NGT passed in OA No. 107/2019 in re: Shah Alam vs. State of

Uttar Pradesh with the request that the same may be sent to the Registrar General, NGT,

Principal Bench, New Delhi for placing the same before Hon'ble NGT with a copy to the Chief

Secretary, Government Of U.P. for Necessary action.

With regards,
Ceu(e)

Y
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Oversight Committee, NGT, UP
Lucknow. v
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UPDATED REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF
HON’BLE NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 107/2019 IN RE:
SHAH ALAM VERSUS STATE OF UTTAR PRADESH, WITH REGARD TO VIOLATION
OF ENVIRONMENTAL NORMS BY M/S JUBILANT GROUP OF INDUSTRIES AT
GAJRAULA, DISTRICT AMROHA IN THE STATE OF UP

ek

1. Introduction:

Hon’ble National Green Tribunal had taken up the matter of OA No. 107/2019, on several dates
i.e 25.03.2019, 03.07.2019, 01.11.2019, 05.02.2020 and 26.08.2020. The issue considered is
related to the violation of environmental norms by M/s Jubilant group of Industries at Gajraula,
District Amroha, U.P. Vide order dated 01.11.2019 the Hon’ble NGT considered the alleged
violation of environmental norms by M/s Jubilant group of Industries at Gajraula, District
Amroha, U.P and directed the statutory regulators to take action, in accordance with law
against alleged environmental violations. A joint committee was constituted, comprising
representatives of CPCB, UPPCB, Health Department, District Administration, U.P Jal Nigam,
Horticulture Department and the Krishi Vigyan Kendra, Amroha, which conducted the
inspection and submitted its report to the Hon’ble NGT on 13.09.2019. The Oversight
Committee has submitted its report on 24.08.2020 to the Hon’ble NGT.

2. NGT orders:

A. Inits order dated 01.11.2019 the Hon’ble Tribunal observed the following:

1. None of the units of Jubilant group of Industries in Gajraula Industrial Complex has
requisite permission for ground water extraction but such extraction is continuing in
violation of law.

2. Captive power plant is not complying with respect to NO2 standards.

3. The distillery plant as per the adequacy report of the Joint Committee indicates that the

RO and MEE plants are not installed as per the requirements. Further, the compost yard



is not maintained as per the guide-lines of CPCB and also the compost quality is not
ascertained before providing it to the farmers.

The effluents of chemical unit 1 and the polymer unit are collectively treated in a
chemical effluent treatment plant and both the units have been consented as Zero Liquid
Discharge. The treated effluents from the chemical effluent treatment plant should
operate on ZLD system and this effluent may not be consented for utilization for
horticulture purpose.

The 400 KLD of sewage after treatment is utilized for horticulture/agriculture. The
treated sewage is not meeting with respect to feacal coliform. After treatment, it can be
better utilized for industrial use so to reduce consumption of ground water.

We have also observed that there have been several inspections carried out in the past
with regard to all the industries and the actions required to be taken are well known.
UPPCB has not taken any action to ensure compliance nor imposed environment
compensation so far. As regulatory body, entrusted with statutory functions, has thus
failed in its duty so far.

Though we have yet not issued notice to the units in question which is to be considered
in the light of action of the statutory authorities, Shri Sanjay Upadhyay, Advocate sought
to appear for the industrial units to submit that once applications are filed for permission
to extract groundwater, extraction of groundwater cannot held to be illegal. We are
unable to accept this submission. As held by this Tribunal on several occasions,
extraction of groundwater in semi critical, critical and over exploited areas is required to
be regulated in view of judgment of the Hon’ble Supreme Court in M.C Mehta Vs. Union
of India (1997) 11 SCC 312. The report notes that the area in question has deteriorated
from semi critical to over exploited. In such a situation, while extraction of groundwater
for drinking purposes may stand on different footing, there is no absolute right for such
extraction for industrial purposes. Such extraction may lead to further deterioration of
limited groundwater resource depriving the inhabitants of access to drinking water. The
contention is thus rejected. We refrain from dealing with the merits of further remedial

action which is yet to be taken by the statutory authorities after giving opportunities to



the units in question in accordance with law except that in the light of facts found

further action needs to be taken and report furnished to this Tribunal.”

On 31.10.2019 SPCB has issued show-cause notice to the Unit and imposed an EC of Rs
6.19 Cr for various environmental violations except the illegal withdrawal of groundwater. The
State PCB on 30.10.2019 issued a show-cause notice to the Unit along with levying of
environmental compensation of Rs 9.84 Cr for illegal drawl of groundwater.
B. The Hon’ble NGT in its order dated 26.08.2020, considered the report of Oversight
Committee as follows:

1. The Unit has so far not paid EC of Rs 6.19 Crores for violation of environmental
conditions, nor has it paid EC of Rs 9.84 Crores for illegal drawl of groundwater
without CGWA permission. It has also not yet obtained CGWA permission for
groundwater drawl however their application along with the recommendation to
renew is pending before CGWA. Unit is extracting groundwater on the ground
that their application is pending. Pendency of application with CGWA cannot be
treated as their consent. We have also gone through the order of SPCB dated
30.06.2020 regarding conditional restoration. It needs further clarification that
the restoration will be effective from the date these conditions have been
fulfilled. The fulfillment can be verified by a Joint inspection of CPCB and SPCB.

2. NGT also had directed that a joint report of CPCB and SPCB may be filed. The
plea of CPCB as expressed in their letter dated 18.08.2020declining to conduct
the joint inspection of the Unit on the ground that the case is sub judice in High
Court does not appear to be acceptable as there is no stay on inspection and no
order has been passed yet by Hon’ble High Court. CPCB and SPCB may be
directed to conduct a joint inspection once the Unit has complied with the
conditions as mentioned in the conditional revocation order of SPCB dated

30.06.2020.



3. CGWA may be directed to consider all relevant factors and decide on the

groundwater permission issue in the light of orders of Hon’ble Supreme Court

and Hon’ble NGT on the subject.

4. Also, the Hon’ble Tribunal directed “the State PCB needs to take further prompt

action of not allowing the activities of the unit unless assessed compensation is

paid and further remedial action is taken in the light of the CPCB and the

oversight Committee report”.

3. Compliance report received from CGWA

The Oversight Committee-NGT had sent a set of questions to CGWA, with rega rd to the

Jubilant Group of Industries. The details received are as follows:

e The total consumption of water in different units is as follows:

JUBILANT LIFE SCIENCES

S. NAME OF THE UNIT MAXIMUM ANNUAL | ANNUAL CONSUMPTION BY THE
No. CONSUMPTION AS PER INDUSTRY IN CUBIC METER
NOC IN CUBIC METER.
1 |DISTILLERY UNIT 1065000 457232
2 |CHEMICAL UNIT I 816500 582371
3 |CHEMICAL UNITHI 923000 427560
4 |POWER PLANT 1668500 1175586
TOTAL 4473000
JUBILANT AGRI AND CONSUMER PRODUCTS LTD
5 |POLYMER UNIT 90000 22956
6 |FERTILIZER UNIT 497000| No dedicated bore well till recent
past. BW2 of Polymer unit was
supplying it. Now, the TW has
been constructed
TOTAL 587000
GRAND TOTAL 5060000




There are total six units in Jubilant Groups of Industries and the break of water utilized

from different sources is as follows:

S. No. NAME OF THE UNIT Surface water/ Ground Treated | Total m*/day
Agency m*/day water water
m’/day m/day
1 |DISTILLERY UNIT 840 2918 3314 7072
2 CHEMICAL UNIT | 672 2236 1255 4163
3 |CHEMICAL UNIT I 2498 2600 3133 8159
4 (POWER PLANT 0.0 4571 0.0 4571
5 |POLYMER UNIT 0.0 250 54 304
6 |FERTILIZER UNIT 0.0 1325 92 1417
e The firm is not using any water from nearby drains or getting treated water supply from
the nearby municipality. The industry do have a rainwater harvesting system, the
details as per the NOC conditions and as per the inspection report are as follows:
S. No. Unit Annual Recharge Annual Recharge
condition as per NOCin compliance as per
m’ inspection in m®
1 |DISTILLERY UNIT 1000000 1099863
2 CHEMICAL UNIT I 1060000 546914
3 |CHEMICAL UNIT Il 460000 499539
4 |POWER PLANT 834250 1040224
5 POLYMER UNIT 59000 60147
6 |FERTILIZER UNIT 334610 212836

Detailed response received from CGWB, NR, Lucknow/CGWA, New Delhi is annexed as

Annexure 1.




4. The compliance report received from UPPCB

The compliance report received from UPPCB as on date 14.10.2020 is as follows:

S.No

Directions by
Hon’ble NGT

Concerned
Department

Compliance status
By UPPCB

Status of Water
consent of SPCB

UPPCB

eThe RO UPPCB Bijnore Inspected the Unit on
18.08.2020. The Unit was found complying with the
directions dated 30.06.2020 of UPPCB related to
functioning of Slop Boiler and Zero Liquid Discharge
norms.

e Unit has obtained Consent to Operate which is valid
till 31.12.2020.

¢ In compliance of the directions issued by Hon’ble
NGT vide order dated 26.08.2019 the Joint
Committee comprising of Officials of CPCB and
UPPCB inspected the Unit on 16.09.2020. The
report of the Joint Committee is awaited from
CPCB.

Status of
Environmental

Compensation:

Rs 6.19 Crores
for violation of
environmental

conditions and
Rs 9.84 Crores
for illegal drawl
of groundwater
without CGWA
permission

UPPCB

letter dated 03.09.2020 submitted
representation requesting for extra time for
deposition of EC of Rs. 6.19 Cr. and 9.84 Cr.
e UPPCB vide letter dated 16-09-2020
directions with show-cause notice under section
33A of Water (Prevention and Control of Pollution)
Act 1974 against the Unit to deposit the EC of Rs.
9.84 Cr. and Rs. 6.19 Cr. in the account of UPPCB
within 15 days, failing which action against the Unit
shall be taken in compliance of the orders of
Hon’ble NGT in order dated 26.08.2019 in O.A.

e Unit vide

issued

107/2019.
e Unit has submitted representation dated 28-09-
2020 regarding review of the amount of

Environmental Compensation of Rs. 6.19 Cr.
assessed by the joint committee and also requested
for grant of additional time of two months for
payment of EC.




eThe Joint committee constituted by Hon’ble NGT
has earlier calculated the EC of Rs. 6.19 Cr. based on
the Formula-EC=PIxRxNxLF as included in the
methodology of CPCB.

e Unit has deposited Environmental Compensation of
Rs. 70 Lakh under protest on 01,10.2020.

Spent wash was | UPPCB The report of the Joint Committee’s inspection dated

limited to 16.09.2020 is awaited from CPCB.

17800 MT

Compliance of | UPPCB e Unit has complied with the recommendations made

recommen- by the joint committee. The compliance-related to

dations of Joint adequacy of ZLD infrastructure, maintenance of

committee slop boiler, storage of concentrated spentwash
within the permissible limits, cleaning of sludge
dumped earlier etc. has been verified during the
inspection dated 18.08.2020.

Permission of | CGWA eThe area of Unit is notified as “Over Exploited”.

extraction of
groundwater

Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga
Rejuvenation) Central Ground Water Authority vide
notification dated 24.09.2020 has issued directions
to the industrial units in over exploited area as
follows-

» “In Over exploited assessment units, No Objection

Certificate shall not be granted for ground water

abstraction to any new industry except those

falling in the category of Micro, Small and Medium

Enterprise (MSME).

All existing industries, drawing ground water in

over-exploited assessment units shall be liable to

pay ground water restoration charges as
applicable as per Table 5.2 B and 5.3 B of the

guide-lines of CPCB Annexed as Annexure 2.

e The renewal application for NOC made by the Unit
is under consideration with CGWA. However, as
State Ground water Authority will be responsible
authority for issuing of the NoC the Unit has to
apply afresh to the SGWA.

Y
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5. The Compliance report received from the M/s Jubilant Group of Industries:

In response to the questionnaire send by the Oversight Committee on 25.10.2020 the response

received from M/s Jubliant Group of Industries are as follows:

e The details of water consumption of the Unit along with Unit wise bifurcation for the

Period Jan’20 to Sept’20 was as follows:

Unit wise Water consumption (Jan’20 to Sept’'20)

Jan’20 Unit Name : Water consumption (K1)

&a t?, 20 Che "mml Chemical | Distillery P{;:::tr Polymer | Fertilizer —{g)l
PESU Y umit-l | g0 Unit l;. N | Unit Unit

Jan-20 | 5409 | 25508 | 77699 | 64501 | 8538 2469 229843

Feb-20 | 46355 14783 62508 | 68114 | 3037 2305 197222

Mar-20 | 5630 17816 | 54691 | 65299 | 5423 3632 198481
Apr-20 | 4eg46 | 16196 | 60797 | 72546 | 8438 3351 210174
May-20 | 55487 | 28725 | 79432 | 83813 | 4593 3947 | 255997
Jun-20 | 55301 | 29521 | 65279 | 59118 | 5402 5044 | 216665
Jul-20 | 51997 | 18590 | 59028 | 53852 | 4643 6765 194665
Aug20 | 4018 | 23158 | 64510 | 57740 | 5978 | 4068 | 196472
Sep-20 | 33450 | 20042 | 59851 | 75353 | 5578 3000 | 197244
Total

(KL) 431992 194339 583885 | 600336 | 51630 34581 1896763

e The total production from Jan-Sept. 2020 at each Unit is as per following table:

Unit Name Total production Unit of Production
Jan’20 to Sept’20

Jubilant Life Sciences Limited

Chemical Unit-1 1,13,588.99 MT
Chemical Unit-2 26,422.070 MT
Distillery Unit 21,011.73 KL




Power Plant 1,13,161 MWH
Jubilant Agro Consumer Products Limited

Polymer Unit 8,265.67 MT
Fertilizer Unit 1,76,035.29 MT

e The water utilisation break of Industry from different sources i.e. Surface water,

groundwater, and reuse of treated water is as follows:

Unit Jan-Sept 2020
Name Total Water Fresh Water Recycling % Recycle
Consumption Consumption /Reuse water /Reuse
KL KL KL water
Jan-20 329132 229843 99289 30.2%
Feb-20 309560 197222 112338 36.3%
Mar-20 318198 198481 119717 37.6%
Apr-20 315090 210174 108916 34.1%
May-20 373598 255997 117601 31.5%
Jun-20 311411 216665 94746 30.4%
Jul-20 276690 194665 82025 29.6%
Aug-20 287405 196472 90933 31.6%
Sept-20 298516 197244 101272 33.9%

The source of freshwater in the industry is groundwater. To extract the ground water, there are

8 bore wells in the premises of the Industry. The photographs of all the bore wells are annexed

as Annexure-3.

e As per the compliance report submitted by the industry, they have rainwater harvesting

systems constructed for groundwater recharge inside the company premises as well in

village ponds adopted from the local government. The details of the RWH structures are

as follows:
Details Total number of RWH structures Remarks
T m— 5 Photographs are Annexed as
Annexure-4.
Chemical Unit-1 45 Unit wise List of RWH
Chemical Unit-2 42 structure is annexed as

|




Distillery Unit 56 Annexure-4.
Power Plant 52
Polymer Unit 9
Fertilizer Unit 50
Total 259

The capacity of each rainwater harvesting structure is designed with a recharge capacity

of about 500 CuM/day. The representative of the industry informed that they keep

inspecting and clean the structures to remove silt and/or replace with fresh filter media

if required, every year before monsoon.

The industry has planned to reduce the overall water consumption in the Industry. The

initiatives implemented for reduction in fresh ground water extraction are as follows:

1. Collection of rainwater runoff from manufacturing plant area and reuse during

monsoon season.

2. Sourcing treated sewage from Gajraula municipality as and when STP is installed

for sewage treatment, this is presently discharged to Bagad or Oxidation ponds.

3. The specific water consumption trends are presented below:

Specific Water Consumption trend (FYL6-FY20)

For the integrated Captive coal power, Molasses Distillery and Chemical

manufacturing complex of M/s Jubilant Life Sciences Limited, Gajraula.
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The Water meters have been installed for every groundwater extraction well and supply
to major consumption points in every Unit. The water consumption is metered and
records are maintained through daily logbooks/Registers. The significant points of water
meter installed are,
1. Water Extraction at each Bore wells,
2. Water consumption points,
3. Water recycling/reuse,
a) RO permeates,
b) Evaporator Condensate

c¢) Treated Sewage Water

Periodic calibration of each meter is carried out by instrumentation department through

a Calibration bench setup in-house with tractability from National Physical Laboratory.

Environment Impact Assessment studies were conducted for the industry through
MoEF&CC accredited consultants in 2013 by M/s EQMS Consultants, New Delhi for
seeking Environment Clearance.

Groundwater extraction impact assessment study was carried out by M/s NEER,
Ghaziabad in June’2020, for all the units for assessing the impact of Ground Water
Extraction and submitted to CGWA in June 2020.

The industry presented that they have been implementing the Hon’ble NGT orders in
OA No. 107 of 2019. The Joint Inspection team has duly verified the same in Sept 2020
Re-inspection.

All units are operating in compliance to the standards laid down by different applicable
statutes and the directions given by the Hon'ble NGT.

A joint inspection was made by the team of CPCB and UPPCB during 17-19 Aug 2019.
The pointwise compliance to the Joint Inspection Team (JIT) recommendations along
with Photographs showing implementation of the actions recommended by the JIT is

annexed as Annexure-1.1.
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e Point-wise compliance report along with the responses to the questionnaire sent from
Oversight Committee dated 25.10.2020 is annexed as Annexure-4. A brief is as follows:

i.  The officers of the industry mentioned that they had complied with all the
directions of Hon’ble NGT. As per the information provided the total
consumption of water by the unit during the month of Jan to Sep 2020 was
1896763 Kl. The industry is using groundwater as source of fresh water as well as
they are treating their waste water and recycling their water to reuse it.
However, the unit is not using any treated water from the nearby drains or
sourcing treated water from any municipality. The industry has adopted and
constructed 259 rainwater harvesting structures (RWHS) within the premises as
well as in the nearby villages. The capacity of each RWHS is 500 CuM/day. The
industry has also taken initiatives to reduce their fresh groundwater extraction
by collecting rainfall runoff from manufacturing plants area and reuse it during
monsoon season. Also in future they plan to source treated sewage water from
Gajraula municipality as and when STP is installed for sewage treatment. In the
industry at major points of water extraction and consumption water meters have
been installed to measure their consumption. The industry had also carried an
EIA study in 2013 through MoEF&CC accredited consultant i.e. M/s EQMS
Consultants, New Delhi. The industry has implemented all the observations
made by Hon’ble NGT which was inspected in the joint inspection of UPPCB and
CPCB on 16.09.2020.

e The Joint Committee of CPCB and SPCB had done a detailed technical inspection and
submitted its report dated 13.09.2019. Various violations had been mentioned in detail
in Hon’ble NGT’s order dated 05.02.2020. The officers of M/s Jubilant Group of
Industries mentioned that they had complied with all 52 points raised by the Joint
Committee and the compliance is complete. While listening to their compliance, the
Committee directed them to file written compliance of these pointed violations
separately. The point-wise compliance of industry with regard to the violations

mentioned in the order of Hon’ble NGT. The distillery unit was kept closed for over 90
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days and was operational under capacity for the period of July and August to handle the
rainwater/leachates. The industry concentrated the rainwater leachates in MEE and
consumed it. Also, they are adhering to the guidelines for storing spent wash. They are
adhering to the SOP for maintaining <50% moisture in windrows and storing the lagoon
sludge in covered bio composting shed. They are also complying with the guidelines for
Distiller, stipulating minimum 60% vol. reduction and >30% solids. The Air pollution
Control Systems and OCEMS have been installed and connected to the CPCB and UPPCB.
The industry is maintaining their records and submitting a quarterly report to the UPPCB
on regular basis. They are obtaining 8-10 Cycle of Concentration (COC) based on the
process requirements. The industry is using the treated sewage for campus green belt
management and had stopped the use of treated effluents for horticulture. The reply of
M/s Jubilant Group of Industries point-wise on the violations mentioned by the Hon’ble
NGT is enclosed herewith as Annexure-2. In another representation they have
mentioned that they have constructed >200 village ponds over 15000 Km®. The UPPCB
had issued a Show cause notice vide letter dated 30/10/2019 with a direction to deposit
Rs. 30 Lakhs as EC. The industry had paid the said amount on 30/12/2019. Further in
compliance to the EC imposed of Rs 6.19 Cr, the industry had paid Rs. 70 Lakh on
28/09/2020.

M/s Jubilant Group of Industries made a representation seeking personal hearing
against EC imposed on them on the ground that they were complying with all the
conditions. However it was made clear to them that Oversight Committee is not the
forum for hearing and they have been called to ensure compliance of NGT Order.The
M/s Jubilant Group of Industries had presented the status of compliance to this
committee with regard to the orders of the Hon’ble NGT. The details are as follows:

i.  The industry had made representations to the UPPCB and CPCB based upon the
observations and the inspection of the Joint Inspection Team conducted on
16.09.2020. The report of joint inspection is still awaited.

ii. The Industry stated that the EC calculated by CPCB which was submitted to the
Hon’ble NGT during the hearing Dt. 05.02.2020 was Rs, 6.19 Crore. As per
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Industry, the basis of EC calculation as accessed from the reports submitted to
the Hon’ble NGT deviates from the guidelines of the CPCB for assessment of EC
and is therefore over estimated and incorrect.

e The Ground Water Aquifer Impact Assessment Report and the Water Audit of the M/s
Jubilant Group of Industries are annexed as Annexure-5 and Annexure-6.

e The industry had also submitted that the industry is maintaining the statute as the CPCB
guide-lines for ZLD of distillery Dt. 07.12.2015 that stipulates volume reduction by 60%
and minimum Solids as 30%. A detailed report is annexed as Annexure- 7.

e The MoEF&CCs vide its notification SO. 3305 (E) Dt. 07.12.2015 had given the guidelines
with regard to CPP. The MoEFCC guidelines are annexed as Annexures. Further, the
MOoEFCC vide its notification GSR 662 (E) Dt. 19.10.2020 has amended the notification
Dt. 07.12.2015 with the norms for CPP during 01.01.2004 to 31.12.2016 as 450 mg/Nm3

against 300 mg/Nm3. The amended guidelines are annexed as Annexure-9.

6. Observations by the Oversight Committee

The Oversight Committee observed through the status of the compliance in the past
three months i.e July, August and September on the directions. The point-wise state of progress
is as follows:

1. Status of Water consent of SPCB: The Unit has consent to operate valid till 31.12.2020.
The officials of CPCB and UPPCB did the joint inspection of the Unit on 16.09.2020. The
detailed inspection report is still awaited.

2. Unit was functioning without paying the EC imposed: Hon’ble NGT vide its order dated
26.08.2020 had directed that the State Pollution Control Board to take further prompt
action of not allowing the activities of the Unit unless assessed compensation is paid
and further remedial action is taken in the light of the Central Pollution Control Board
and the Oversight Committee report. It was brought to the notice of the Oversight
Committee that State Pollution Control Board had conditionally revoked the closure

order dated 30.06.2020 despite the Unit not depositing the Environmental
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Compensation of Rs 6.19 crore and Rs 9.84 crore respectively. The State Pollution
Control Board during the meeting of Oversight Committee dated 04.11.2020 was asked
to inform the Oversight Committee, in writing, as to how despite the orders of the
Hon’ble NGT for not allowing the activities of the Unit until payment of assessed
compensation, the Unit had been allowed to function.

. Status of Environmental Compensation: The Unit has submitted its representations on
17.08.2020 and further on 03.09.2020 praying thereby for extra time to deposit EC of
Rs. 6.19 Cr. and 9.84 Cr.

. The UPPCB had issued show cause notices to the Unit twice i.e on 01.09.2020 and
16.09.2020 under section 33A of Water (Prevention and Control of Pollution) Act 1974
against the Unit to deposit the EC of Rs. 9.84 Cr. and Rs. 6.19 Cr. in the account of
UPPCB within 15 days, failing which action against the Unit shall be taken in compliance
of the orders of Hon’ble NGT in order dated 26-08-2019 in O.A. 107/2019.

. Ground water abstraction charge: As per the order of Hon’ble NGT dated 20.07.2020 in
OA No. 176/2015, All existing industries, drawing ground water in Over exploited
assessment units shall be liable to pay ground water restoration charges as applicable as
per Table 5.2 B and 5.3 B. Has UPPCB assessed the restoration charges to be levied on
M/s Jubilant group of Industries. Also, does the same exercise has been done with
respect to all the industries operational in over exploited zones.

Renewal application for NOC: The Unit is functional and still withdrawing ground water.
The application is still pending for consideration. Now, as SGWB will be issuing the NOC
therefore industry has to apply afresh application with all the necessary documents.
Report of Joint inspection: Hon’ble NGT had also directed that the Central Pollution
Control Board and the State Pollution Control Board may conduct the joint inspection of
the Unit and file a compliance report. The joint inspection was conducted on
16.09.2020 and it is informed that the report is under preparation.

Modification of conditional revocation order dated 30.06.2020: Hon’ble NGT had
directed the State Pollution Control Board to modify its conditional revocation order

dated 30.06.2020 to the effect that the restoration will be effective from the date the
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)

conditions have been fulfilled and fulfillment of these conditions would be verified by a
joint inspection of Central Pollution Control Board and State Pollution Control Board. In
the meeting held on 02.11.2020 the committee observed that the State Pollution
Control Board had not yet modified its order dated 30.06.2020.

Guide-lines for renewal of NOC: The CGWA had come out with guide-lines dated
24.09.2020 and the matter of renewal of content was being considered under these
guide-lines. These guide-lines would be applicable only to the case where State
Government has not formed their own Ground Water Authority. In the meeting held
under the Principal Secretary, Ground Water and it has been decided in that meeting
that after 10™" of October, 2020, all the cases of NOC would be dealt with by the State
Ground Water Authority. Also, now all the units have to apply afresh to the State
Ground Water Board along with all the documents required to issue NOC.

Deeming provision under their guide-lines: There is a deeming provision under their
guide-lines whereby the decision of NoC has to be taken within thirty (30) days of
receipt of complete application failing which the renewal shall be deemed to have been
given.

Issue of Ground Water: A very important issue coming in this case is the issue of
Groundwater extraction by the Unit without permission of CGWA after the NOC had
lapsed, and continuation till today without permission on the plea that their application
is pending with CGWA. However, the Unit has obtained Consent to Operate which is
valid till 31.12.2020. This has to be looked at in the light of NGT’s orders restricting
groundwater extraction in OCS areas. There are a number of such units all over India
and many fall in OCS blocks. NGT in its order dated 20.07.2020 in 0.A. No. 176/2015 has
directed that there must be no general permission for withdrawal of groundwater,
particularly to any commercial entity, without environmental impact assessment of such
activity on individual Assessment units in cumulative terms covering carrying capacity
aspects by an expert committee. Such permission should as per Water Management
Plans to be prepared in terms of this order based on mapping of individual assessment

units. Any permission should be for specified times and for specified quantity of water
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and not in perpetuity and be necessarily subject to digital flow meters which cannot be
accessed by proponents, with mandatory annual calibration by authorized agency at
proponents’ cost. In the absence of a clear cut policy based on detailed study and
reasoned logic as directed above, there will be confusion in the field more so for running
units. CGWA has to come out with a clear policy in the light of NGT’s orders on

permissions for use of groundwater.

Moreover, not a penny has been paid for the extraction of groundwater by the Unit to
CGWA. In the new guide-lines CGWA has come up with a guide-line for charging water tariffs
for underground water (Annexure 2). CPCB has conducted a comprehensive exercise on
30.05.2019 and proposed groundwater charges for various uses and for different consumer
categories which have been accepted by NGT in its order dated 21.5.2020 in O.A. No. 593/2017
in re: Paryavaran Suraksha Samiti & Anr. Versus Union of India & Ors. based upon the above-
mentioned formulas the EC should be charged for the previous period for which industry was
functional without NOC without paying a penny towards the groundwater withdrawal.

The Hon’ble NGT in its order dated 20.07.2020 in O.A. No. 176/2015 had also directed the

following:

1. “MoJS may ensure requisite manning and effective functioning of CGWA so as to ensure
sustainable ground water management in terms of the Hon’ble Supreme Court
mandate by which CGWA was created”.

2. Let CGWA and MoJS should have a meaningful regulatory regime and institutional
mechanisms for ensuring prevention of depletion and unauthorized extraction of
ground water and sustainable management of groundwater in OCS areas. Regard must
be had to water availability and safe levels to which its drawal can be allowed,
especially for commercial purposes, based on available and assessed data in each
“pssessment unit”. Procedures for assessment of individual applications and
institutional mechanism may be clearly laid down.

3. Undertake an impact study in light of projected data for the next 50 years (in phased

manner with action plan decade-wise).
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4. All OCS assessment units must undergo water mapping. Water Management Plans
need to be prepared for all OCS assessment units in the country based on the mapping
data, starting with Overexploited blocks. The Water Management Plans, data on
water availability or scarcity and policy of CGWA must be uploaded on its website for
transparency and public involvement. Such exercise may be done expeditiously,

preferably within next three months.

7 Recommendations:
In view of the above, the Oversight Committee would give its recommendations in two

categories:-

(A) Recommendations in the present case; and

(B) Recommendations on the recent guidelines of CGWA dated 24.09.2020

(A) Recommendations in the present case:

Recommendations of the Oversight Committee are being made in the context of

following issues:

1. Compliance of NGT orders

2. Fulfillment of all conditions of zero pollution discharge by the industry

3 Ground water extraction of the Industry as per NGT directions and CGWA/SGWA
guidelines

4, Payment of Environmental Compensation by the Industry

5 General recommendations.

1. Compliance of NGT orders:

NGT vide its order dated 26.08.2020 had directed that the State Pollution Control

Board should not allow activities of the Unit unless assessed compensation is paid and
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further remedial action is taken. The State Pollution Control Board had earlier
conditionally revoked the closure order through its order dated 30.06.2020 despite the
unit not depositing the EC of Rs. 6.19 crore and Rs. 9.84 crore respectively. The
Oversight Committee had asked the State Pollution Control Board to modify its
conditional revocation order dated 30.06.2020 to the effect that restoration will be
effective from the date when the conditions have been fulfilled and fulfillment of these
conditions is verified by a Joint Inspection of CPCB and UPPCB. However, neither the
conditional revocation order has been modified nor any explanation has been given in
this regard. UPPCB needs to ensure compliance of NGT’s order and explain reasons for

non-compliance.

Z, Fulfillment of all conditions of zero pollution discharge by the industry:

The Joint Inspection report dated 13.09.2019 had pinpointed detailed technical
irregularities in the operation of the industry. These irregularities had been mentioned
in detail in NGT order dated 05.02.2020. Hon’ble NGT had directed the CPCB and State
Pollution Control Board to conduct a joint inspection of the unit and file a compliance
report. The Oversight Committee had called the representatives of the industry as well
as of CPCB, UPPCB, CGWA and SGWA on 02.11.2020 for discussion on the compliance.
The representatives of the industry have mentioned that they have complied with all
the 52 points raised by the Joint Committee and their compliance is complete. It was
mentioned by CPCB and UPPCB that they have conducted a joint inspection on
16.09.2020 and their inspection report is under preparation. The Oversight Committee
had asked for a copy of the inspection report so that it can be examined and
recommendations on the compliance regarding fulfillment of zero pollution discharge
can be sent to NGT. The Oversight Committee would send its recommendations on this

point after examining the report which so far has not been sent by the CPCB to it.
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3. Ground water extraction of the Industry as per NGT directions and
CGWA/SGWA guidelines:

(a) Status: After keeping the renewal application with it for about one year, the
CGWA has mentioned in the meeting on 02.11.2020 with Oversight Committee that
though it has finalised its guidelines on 24.09.2020, yet they are not applicable to the
State of UP, which has enacted its own Act and formed its own Ground Water Authority.
The Director, State Ground Water Authority mentioned in the meeting that The UP
Ground Water Act 2019 has been enacted, their Rules have been notified and their State
Ground Water Authority has been set up. He mentioned that it has been decided to
implement these Rules from October 2020 and all NOCs will be given by them online
through a Portal which has been set up and is shortly going to be operational. He
mentioned that the unit will have to apply afresh to them with all the documents for
renewal. However the Oversight Committee wanted SGWA to clarify on the point that if
application can only be accepted online on the portal and the portal is not working

presently, how would the applicant apply for NOC.

(b) Criteria: The Director State Ground Water Authority mentioned in the meeting
that there is a deeming provision under the Rules (Rule 15(2) whereby NoC will be given
within 30 days of receipt of the application, failing which deemed renewal would
become operative. It was further mentioned by the SGWA that the renewal of
permission, as per their guidelines, shall be for five years. The Oversight Committee is
concerned that the Water Levels of the area have been continuously falling and the area
has come in the category of Overdrawn Area. No water mapping of the area has been
done; no water management plan has been prepared; no piezometic study for depletion
of ground water or impact assessment study has been done either by CGWA or SGWA

nor have any timelines been set by CGWA/SGWA. They have inadequate manpower in
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the field. Even the responsibility of departmental monitoring has been abdicated in
favour of either a system of self certification or third party assessment. Whatever
studies have been done are by the industry without any Departmental study.. In such a
situation, such cursory provisions could have disastrous consequences for the
environment. The State Act of 2019 and the State Rules (notification of Feb25, 2020)
have not been examined in the light of NGT order dated 20.07.2020 in OA 176/2015. 30
days deemed criteria is too short a time to do any meaningful water study. Giving a
licence to the industry for water abstraction for 5 years specially in Overdrawn Blocks
without a system of comprehensive checks and balances appears to be too liberal
approach that may lead to serious consequences as far as water depletion is concerned.
The Oversight Committee has asked for a copy of the State guidelines so that they can
be examined in the light of NGT orders. The Committee feels that there cannot be any
general permission, particularly to commercial entities without Environment Impact
Assessment studies covering carrying capacity aspects by some technical experts. The
permission has to be as per water management plans based on mapping of individual
units in over-exploited blocks. It needs to be given for a specified quantity of water and
has to be annually reviewed. The review should be based on readings of digital flow
meters which cannot be accessed by the proponent. These digital flow meters should be
mandatorily calibrated annually by regulator at proponent’s cost. There has to be a
provision for annual audit by independent and expert evaluator. This annual audit
should be published online and uploaded on the website. Due changes in the guidelines

as per above observations need be incorporated before any permission can be given.

(c) Recommendation in case of existing running units: The latest CGWA
guidelines provide for deemed extension of renewal till the actual date of renewal in
case CGWA is unable to process the application in time. This is an open ended condition
and puts premium on inaction with no responsibility being fixed on a lethargic regulator.

This is a running unit and already for the past more than one year, the application is
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pending with the CGWA with no groundwork done so far by the regulator in terms of
any mapping studies. Temporary permission of specified quantity may be given at best
for a limited period say six months with the conditions that within this period, the
decision on NOC will be taken by CGWA/SGWA based on water mapping studies and
water management plans which they will get prepared. Any further extension should be
accompanied by fixing responsibility on the regulator for the delay. On the part of the

unit:
(1) Unit will have to ensure that there is no depletion of ground water;

(2) Piezometers will be installed on the site of the industry, they will be calibrated
and sealed by SGWA, piezometric readings will be recorded daily and they will be
regularly monitored online by SGWA/ CGWA. The readings will be recorded by

SGWA authorised personnel and not by industry personnel.

(3) The Unit will submit Water Audit Report within next 3 Months inter alia

certifying the minimum water requirements of the industry.

(4) The Unit will submit EIA by an MOEF accredited agency/NEERI/IIT in the next

three months.

(d) The NGT in its order dated 20.07.2020 in OA No. 176/2015 had mentioned
that CGWA and MoJS should have institutional mechanisms for ensuring prevention of
depletion and unauthorized extraction of ground water and sustainable management of
groundwater in OCS areas. Regard must be had to water availability and safe levels to
which its drawal can be allowed, especially for commercial purposes, based on available
and assessed data. All OCS assessment units must undergo water mapping. Water
Management Plans need to be prepared for all OCS assessment units based on mapping
data starting with over-exploited blocks. The State Ground Water Authority would

submit its guidelines to the NGT with a copy to Oversight Committee so that they can be
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examined in the light of NGT orders and recommendations to NGT may be given by the

Oversight Committee.

(e) The State Ground Water Act and the State Rules, the procedure , the date from
which these rules are effective and the date from which the State Portal will start accepting
NOC applications should be placed in public domain so that the public should know whom to
approach regarding NOC, the documents required alongwith the application, the time-lines
within which the NOC would be given and the process for monitoring the implementation of the

rules.

4, Payment of Environmental Compensation by the Industry:

The unit has so far paid Rs. 30 lacs as EC on 30.10.2019 and Rs. 70 lacs on
28.09.2020 against total EC imposed of Rs. 6.19 crore and Rs. 9.84 crore respectively. [t
has neither complied with the assessment order nor obtained any stay order. UPPCB

needs to explain the action it has taken in view of above.

5. General recommendations:

1. All Units abstracting ground water should be directed to get water audit conducted to
assess the actual water requirement of the plant as well as for assessment of the
requirement which could be met from other sources like surface water, reuse of treated
water or water harvesting.

2. All such industries should discuss this issue with municipal bodies and find out the ways
to use treated water for industrial purposes. A holistic plan which could lead to minimal
wastage of water should be prepared and made operational.

3. The industries should be directed to install tertiary water treatment facilities to make
the water suitable for drinking and consumption.

4. There should be some mechanism for providing some incentives to those industries
which are using innovations/best practices while following all the environmental rules to
prevent any kind of air, water and soil pollution during the production. Regarding this

certification system, consumer awareness campaigns should also be launched.
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5. Also, the Industries should harvest the rainwater and use it, rather than extracting
groundwater. Thus they will reduce their dependency of groundwater resources. All the
industrial units and industrial parks should be directed to construct their rain water
reserves and run on the condition of zero ground water extraction unit.

6. All the small and large scale industries should be directed to develop a green belt in
nearby areas equal to three times of their own land area and also to adopt wetlands of
the nearby areas and create new ponds and to maintain the same as a component of

their Corporate Social Responsibility (CSR) .

(B) Recommendations on the CGWA guidelines dated 24.09.2020:

The Committee discussed the recent Guidelines dated 24.09.2020 issued by the CGWA
regarding grant of permission for ground water extraction to various industries. The guidelines
mentioned that as far as renewal of NOC in over-exploited blocks is concerned, the renewal for
all users would be for two years subject to inability of the local government water supply
agency to supply water, use of water efficient technologies , annual water audit by the project
proponent, monitoring of water level using piezometers by project proponent, compliance of
rain water harvesting by the project proponent, payment of ground water extraction charges
and water restoration charges as prescribed by him and submission of Impact Assessment
Report and Socio-economic Impact Report by him. In case CGWA is unable to process the
application within 90 days, there is a provision of deemed renewal which will be effective till

the date of renewal.

The Oversight Committee examined these guidelines in the light of Hon’ble NGT order
dated 20.07.2020 in OA No. 176/2015 in re: Shailesh Singh vs Hotel Holiday Regency,
Moradabad and others. Hon’ble NGT had directed that there will be no general permission for
ground water extraction, particularly to commercial entities without Environment Impact
Assessment covering carrying capacity aspects by expert committee. The permission would be
granted as per Water Management Plan, based on mapping of individual units. It will be for

specified time and specified quantity. Digital flow-meters would be used, which cannot be
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accessed by the proponent. There will be mandatory annual calibration by the authorized
agency at proponent’s costs. There will be annual audit by independent and expert evaluators
which will be published online. The audit report and record of ground water level would be

uploaded on website. The complete exercise would be done within three months.

The Committee noted with satisfaction that the existing system of calculating the
ground water recharge based on the notional Rule of Thumb (having water recharge pits with
twice the volume of extracted water by industry) has been replaced by assessment of water
recharge based on actual measurements of ground water levels by piezometers. However,
monitoring of water level has been left to the project proponent who would record the
observations of piezometers and submit to CGWA through a portal. This is in contradiction to
the NGT directions which mentioned that digital flow-meters should be used for measurement,
which cannot be accessed by the project proponent and which has to be mandatorily calibrated
annually by the authorized agency. The Committee noted that while the CGWA guidelines
mentioned about the water audit by individual units, there is no provision of water
management plan of the area or mapping of the area which could decide the availability of
water and determining the carrying capacity of that particular area. The Oversight Committee
was concerned whether the function of regulation would be done by the Regulator itself based
on technical inputs from experts or it would abdicate its role in favour of a system of self-
assessment or at best Third Party Certification. The choice of methodology of regulation would
make or mar the efficacy of regulation. The Oversight Committee felt that if strict monitoring of
entire arrangement is not done by the regulating agency, there are full chances that this
exercise will be only on paper and the users will be fudging the data and tampering with the
measurement tools. Even the concept of annual audit by independent expert evaluators has
not been provided in the central guidelines. The Oversight Committee felt that the CGWA
should be asked to incorporate the directions of Hon’ble NGT fully in its right spirit in their
existing guidelines in the light of the NGT order dated 20.07.2020. The committee examined
these guidelines because the committee was informed by Director SGWA that the State

guidelines are almost similar. It was also informed that in the State of U P the renewal of NOC
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shall be issued for five years. The Committee directed Director State Groundwater Authority to

send a copy of their guidelines so that they can be examined in the light of NGT directions.

The Member Secretary, UPPCB is directed to send this report to the Registrar General,
National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble
Tribunal with a copy to the Chief Secretary, Government of UP for necessary action. The report

be uploaded on the website of the committee.

18-11-2020 18-11-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Nov 18, 2020

Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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o VIR A WAL

Questionnaire Reply OA No. 107/ 2019
0SC Meeting 02.11.2020
CGWB, NR, Lucknow/ CGWA, New Delhi

CGWB, NR, Lucknow/ CGWA, New Delhi

Reply to Questionnaire regarding OA No. 107 of 2019: Shah Alam Vs State
of U.P for OSC Meeting on 02.11.2020

1. What is the total water consumption of all the units? Provide the details
industry-wise.

Reply: As per NOC

JUBILIANT LIFE SCIENCES
S. NAME OF THE UNIT MAXIMUM ANNUAL ANNUAL CONSUMPTION BY THE
No. CONSUMPTION AS PER INDUSTRY IN CUBIC METER
| NOC IN CUBIC METER. D
1 |DISTELLARY UNIT 1065000 457232
2 [CHEMICAL UNIT | 816500 582371
3 [CHEMICAL UNITII 923000 427560
4 |POWER PLANT 1668500 1175586
TOTAL 4473000
JUBILIANT AGRI AND CONSUMER PRODUCTS LTD
5 |POLYMER UNIT 50000 22956
6 | FERTILIZER UNIT 497000 | No dedicated bore well till
recently, it was being supplied by
BW?2 of Polymer unit. Now, the
TW has been constructed
TOTAL 587000
GRAND TOTAL 5060000
2 Total Production at each unit?

Reply: Does not pertain to CGWA._

3. What is the water utilisation break from different sources i.e Surface water,
Groundwater, and Reuse of treated water?

Reply: As per Application Form._

S. No.| NAME OF THE UNIT Surface Ground Treated Total
water/ Agency | water water m3/day
m3/day m*/day m3/day
1 | DISTELLARY UNIT 840 2918 3314 7072
2 |CHEMICAL UNIT | 672 2236 1255 4163
3 | CHEMICALUNIT II 2498 2600 3133 8159
4 |POWER PLANT 0.0 4571 0.0 4571
5 |POLYMER UNIT 0.0 250 54 304
6 | FERTILIZER UNIT B 0.0 1325 92 1417
4, Are they using water from nearby drains? If yes, how much and how?
Reply: The Firm is not using water from nearby drains.
5. What is the current status of rain water harvesting? Had any inspection been

done for the rain water harvesting system? What is the efficiency of the rain
water harvesting system? Whether it is fully functional?

Reply: As per Site Inspection Report, the details are as given in following table.



10.

Questionnaire Reply OA No. 107/ 2019
0SC Meeting 02.11.2020
CGWB, NR, Lucknow/ CGWA, New Delhi

S. Unit Annual Recharge | Annual Recharge
No. condition as per | compliance as per
NOC in m? inspection in m?

1 |DISTILLARY UNIT 1000000 1095863

2 |CHEMICALUNIT | |1060000 546914

3 |CHEMICAL UNIT I |460000 499539

4 |POWER PLANT 834250 1040224

5 |POLYMER UNIT 59000 60147

6 |FERTILIZER UNIT 334610 212836

Is there any agency providing water to the unit?

Reply: As per the information provided by firm in Application Form, 3 Units (S.
No. 1,2 &3) are getting surface water supply or from other agencies to the tune
of 840, 672 and 2498 cum/day (KLD) respectively.

Is there any development or planning to reduce the overall water consumption
in the Industry? If any, please elaborate.

Reply: As per new CGWA Guidelines* ((refer to the Note at the end) notified on
24.09.2020, all industries abstracting ground water in excess of 100 m3/day shall
be required to undertake annual water audit report through confederation of
Indian Industries (Cll)/ Federation Indian Chambers of Commerce (FICCI)/
National Productivity (NPC) certified auditors and submit audit reports within
three months completion of CGWA. All such industries shall make efforts to
reduce their ground water use at least 20% over the next three years through
appropriate means.

Has the water meters being installed in the Industry? If yes, what is the
monitoring mechanism and standardisation process being followed?

Reply: Yes, Water meters have been installed in the industry. Site Inspection to
check compliance of NOC conditions was carried out at the time of renewal of
NOC. Furthermore, inspections are also being carried out as and when required
or as specifically directed by Hon’ble NGT/ agencies/ authorities.

Had any EIA being conducted for the industry? If any, please provide the
details.

Reply: Industries are conducting EIA as and when directed by agencies/
authorities. As per New Guidelines of CGWA notified on 24.09.2020, all industries
located in OCS blocks has to submit EIA reports prepared by accredited firm/
Individuals*(refer to the Note at the end).

What is the future plan of industry to work as per the NGT orders? Has any
planning and progress being done to run industry as per the standards laid

down by different applicable statutes and also the directions given by Hon’ble
NGT?

Reply: CGWA has notified detailed guidelines in this regard on 24.09.20920*
(refer to the Note at the end).



Questionnaire Reply OA No. 107/ 2019
OSC Meeting 02.11.2020
CGWB, NR, Lucknow/ CGWA, New Delhi

*Note: In respect of Point Nos. 7, 9 &10, it may be noted that since the State GW
Management & Regulation Authority has now taken over the regulation in Uttar
Pradesh State, the conditions will be governed by UP State GW Act & Rules.

11. Please also attach the photographs wherever it is helpful with the compliance
report?

Reply: Selected photographs are attached from real locations as per inspection
reports.

ASSORTED PICS OF DURING INSPECTION
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(3t s st Wit

srferg==T
7% faedt, 24 fawa, 2020

FT.31. 3289(H).—1aH,1985 #1 farfaer Rz anferar 4677, wwHl. Fgar a=my awd @9 § iy
fae 10 fadaT, 1996 F AT SFAH ~ATTAT F a9 & ATeqT F 2o+ fRom-f2ef 97 ¥z a7
q T Fee A faere = fafaan sic A= F sgei & o oo fweat &1 v & @7 99
HETST HIATT FET F F4 F o0 gqfqwor (Fzaor) afafag, 1986 (1986 #1 29) F 9417 5 F 72a
STFAT FT ST 0 & fore f2ie 14 S=adt, 1997 & ATSg=ar S.5.91. 38() F "reaq F Fgry qfy
ST ITTErRT0T (T8 T3 T8 W01 & &9 F gr 747 2) a5 B 21

AT AT TTERTOT IR, AIAT ATCAT TSI 9997 "=+ gharsarei ez F o
gt fAeror & forn “smmafsy sworE S w0 gee @E $ie gega & AR #war wr g e
FTSH SFT ST AT HATAT WH OATCAT AT H, Tgr U7 quer G dedfie g e qur duw afig
srerraet gTr At 78 BT o v 8, ava-awg a7 ow d4y § A Rar-fAder dam R an

i STafa, F9 7 TR F9ar, 59 oarfEa gt 7 Fam sfafigfie G § st gee e
st yaee #f AR swEten G Reor-fEer srear sraer sy o )

A Stat, AT TP gt dfgEr, 92 et 7 2014 # v 7. 204/205/206 F A
15 9o 2015 & T34 & HIeAH & wiiewor 1 3 s o 8 F ag gt w3 fF oa Gl ofr st
ST 7o [T o0 S[aae, qar 1S o7 q19T qAq0d T 8T g, B AEFI07 F SAATS ST FAT

4484 G1/2020 (1)
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ERfT 3T @ =/ @R FAA AT o 9% H=ier w0 91 UHr 74T disE g e 21 surar [T #r ooy
T AT 8T,

37 STafa, 39 AT sfadwor 7 2014 #F S U . 34 siv 37 # f2AiF 09 @S 2015 F 794
araer & AreEw & weft sfenfw st i, A "y agets afterae @@ (@ ddom) F awe €
FTA % FATHTT “SFATIT TATTTH ITH F7 6 [0 57 Ig00 Fa=07 97 F 7w | A § §96
Fe o e o

% ST, AT srfeeer 7 2014 F $NU /. 200 § BT 13 A1, 2017 F SA<9r F ATLAW H
e o B sy S=rer 1 vF e ff FerT F oo sprare o ¥ R By o gy deag off, @&
7g Y ster fRareft i sl 39 F sy § =g € aat F AET an

AT SatHh, I® AWAT ATTFCT A FH: 2015 FF AU ", 176 ;T 2012 Fi 59 #H feAiw
28 T 2018 % AT A=A H ST HHTEA, 41 FF ¥ 97 S0 GATT A GHA AR F FLA0
F form warelt Few i F % e disEr 3 it anr adtar 70 % [ R,

1T srate, wrerE g gt srfgrmeor F et shw aatawor (Fve) sifaffam, 1986 & amr 3
A g 5 FF IT 9T (3) F TET T ATHAT T ATHLT F ITIAFTOr F 9T GATIAT & =1 Hit g¥ T
11 stFgay, 2017 F1 “SATIRT T = FA & fow ure Ren-fgEer afafea R S ah
Tegleetl o feeaforat sfi g=7a |1 )

A7 Stafeh, Ivh arey Rer-Fda F gegee |1 yrg ad@ syt i gt 97 7 qvE gy
fafeaa =7 & f@=m a8, wifgsor [ 12 REay, 2018 7 sfag=em J.41.2m 6140 (31) F
HTLTH & 297 H G0 AA-20gd F [AIHT F7T 7 G5 qA1ea1 7 dqea + fer-fser sega
f;

AT srafF, I AT dfeeor 7 2015 &7 & UL A, 176 # 2w 03 sradt, 2019 F ager F
arew ¥ Ao faw o f& R 12 fedaz, 2018 &t 3w sfeg=em #1 arp Ag1 @Far s @=ar, #4911 7
g 421 2 7% gadT “gatarr fgia g fawme @i dqv-gaamea sfFHE Rgiqal o o= f St 2 qr
Tg TTE ALl @ ST AT a8 FEifFaq i Il §, 91 oG9 § agd asit & [rae st s ser A
erfaraes 21 ST ST ATed & #a F 9q=eg 21 F qgd 197 & Hiforw AT2HT w7 g9 g,

¥ ST, A At 7 G i 11 [BdaT, 2019 F Qe F q7e9% § qod §1 [fage #°1
T Tord, X st st e & faeg e AiTeiar o o “SaTair SHrT= ot 1 0 e,
qafavor AfaqiagaaTa 9T 9= 2 F forn uw qiata afda f 2 6w 27 0w A aw=ga #7261 =
TTE;

AY AT, IF ATHT T G Ao T AT T 3T qoa S0 F qre Eer-fAdert
afga foaeE faaia 16 91+, 2020 &1 9=+ 17 A& § woqa #:7 41 2;

AT ST, 36 I ATIHT F [&F7F 20 AT, 2020 F AIT AT F ATAH F AT FIRT
ATTOITT FATIATAT T “AATI THIOGS" ST Fd G997 799 e 9399 # oo swfao fawgai & arr
TR F AT g {2 ),

o= TAMT gATg e gha atgeweor F Rem-RAget siv aataeor (@) sfafaw, 1986
(1986 ¥ 29) & &m<r 5 = &g UfFa ar 3 1 IqeTr (3) FTT Yo ivhal & sqwoor § ster dwry, a4t
o it W deew f@eanr vae ger = & 7 AfagsEr ¥ oaqaw @ wEea i oafasar
F1.A. 6140 (1), 397 12 [@Fa7, 2018 FT1 ATFAT F2 290 # oo [Awrt =1 GfHafaa sie qEfEg
e & feor-fade aftef=e #war 2
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AT
AT ¥ e AT wr R b Rl s@ F Rar-R
CRIERUIER))
EEGil

L gs §.
STERTAAT S TR T
TN LRl bl I R - S R 5
2.0 YERmem sarieAm FeffT dmrediaed 441 ¥ aeRw s ustedr & e uw

O PO TR i e s o2t s M e o s S L R SRS A NS 5
Bill TR BT oncnarsomnsesnassiomsissssssss o sonssas oS wessh SUSR NS 33 0 FAFH A o AR NG 80 6
TR 155 i i SO PR ———— 6
A AT T T L srssmenersassssmureresymensasssmsmepsneasssaensmss sisnsos A AR S I o s s s awatvaiis 6
45 B TV L sruroerusonssmsmons s e atenss a5 A oA RO I LR R R AP AR 8
4.8 TR TTTEID TIETTITINIE coxromenassomaness sunssssssssasesns o b AbHe S HORE RN W oo R Ao Sn it 8
5.0 STt TR REETAT THIT cooceoeccrrcsn s sss s ss s 12
5.1 Tl TARTEAEETEIT THTT T oot ies s sassss st st sb s s 10
I C A1 1 R P D RS TP ———— 12
7.0 AT T HT T ..ot s eaee s s bbbt ssns b 13
RN e RO —————— 13
0.0  STATTRN THTOTTS H FTHTET FTTTAT FT GTT cvovrereacuesemssesarnsesssonssssasessansssassssensssessssssssesansenas 13
10.0 F=TafRr SHTOTer Y TaT b ATATAT T HIACTET (et sesensisssiae 14
11.0 FAFTITRE TETOTT T TATITI <.vvvvevensensrsesressesssaesssasseessenersonsassassestossontansnness saesassastsssssasns 14
ORI e B N B | D U | RS ——— 15
13.0 SEFuTHE ©9 7 qorer ATl F g T F TR o, 15
14.0 TS T ATNERT «.covcocrccsciscssmsnsimnsnesssse s iesss s iss e sstssessasis sistssasssssnas susasnssssassnasssos 15
15.0 THTERIT HRTIRE ..ottt b s s et s R 16
15,1 THTET T SIRIERE UL ..o ivesimssnnssvosiniumsnmsmnioiisiivesinsvassssossansisnstos sesiasssis ssssaos i ieva it 16
15.2 w1 @i wartaeofier T (e TSt ST, @A, S AT AT el

gfeisETE) it wfgf F g R F1RF es 17
1B T TR I T secvsss sssnnabs hriranssmmsannsas s sakmon s smnanassi im0 17
17.0 AT HEEGI IR (AR TTAT) ovorionsossiasionissisinisnsinssisnsssinessisessiansasensiesssnsssensssasesasmarsessss 19

[F1. 9. Hisfreseqm-21/4/2020- Hisfres=gu]
e e, fAger
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ATAUF

AT I T S A STANT F forw et ¥ S eahid 1 B ALHA

T Il st 3 fAmior e e w2t “ie o i AT F oo Rar-FE

s Il IO A AT SR/ SATet F T @t § wgur A @ giatae v F
forT =TT ST AT 3T

dAATF V- IR o Fore SITf=y ST T STH WA g SAA-SAs s (e 1 s

dAATF V: qerer fRgfa (@ae ot F form) gaet e &1 wHe)

HFTATF VI TR TRATSTATAT T JR T g

FTATTF VII: aferes Aadl T SEa«r dagh F { s i v geearst 71 o6 F I F
Haw # 2009 A FAfae Nz arf=eFT 36 # IgT =ATATIT F A=

e VNI I TISAT/E ToF AT bt g, STgl qore it AT Histteseqy grr fafatam £ s
]

EREPENVE SR[Th AT STAT T ereaTae f

EREPED TR GTET AT STer ofar T

R e O 0 O o e s B T 4 2 G L
TEITEAT 3R I8 g3

vt Fgar AT w59 i 1985 #i fAfaw frz ot 9. 4677 # S fRiw 10 fRwew,
1986 ¥ HIAHIT IYTH AT F AT F HILAH F TAH [GoT-[aell U F7 HOFT 7 &0 GG T
e ¥ RAffw @i R F 32eat ot s sfefFam & smam wtaar aftet ST samr @ s
a7 &4 w7 & form wataor (Fveor) sifarfagm, 1986 (1986 FT 29) T 41T 5 F dad wixhdl FT FAT
F7A % forw 14 ST, 1997 Fit srfarm=eaT F.47.57. 38 (37) ¥ 9T T FZ1T qfH T a1 FT AAFT
=g 7 wiEa T 21

AT IR Sr=ET SaaaATe® TS AT G TRASETE st & o e
fFrnft & fore ‘semaf=r swrors’ ST F9 geer e o yaae #ir fafafaa a2 € e 22 s
T 2 7 & |, SEl ToF avewre, gefeay £ werant g e G At @5 fE e @ g, ann
= Hay Haag qauq 97 Rer-fAder dam fFu )

xer # S 3 HATAA F "qqq A & oy e F sorer Wt F @i w7 6w ww e
HHTEAT T 6T e & for sporer Rt Rar-FAder dqamw o e 2)

T frer-fAder e afigEer f arfrg & qere g9t g A FEE gt s srfdeRr
(Hsfresegn) gTeT AT Tger F AT fRem-fAaer % v 92 g

I feremr-fAder T9-2f29T & 07 211 TS/ET T & (AT e AT a6 ARt 7@€ w7 @ 9)
¥ sqsrer FepTelt St sy srer wrfeeor gy ffatae i st s vt s

¥k ST, o TTSatAT T AT F AT s T fRear-fder 2, o disflesequ & aqey
T 2, wel disfieseqy & Rem-[dert & Traa™ an) 27 TATT afE UH TSAI/EAT ST LT FIT AT
U s A Re-[Adet & diofresequ F Ron-Fden & sfder F3r wea €, a1 727 d@isfies=gqu #
fRar-REert & FfEa sraumt F sterar aea/Ed T @7 F TfIFO gy 39 Sradrn A A Ry R
SITOATT| 7o # T Ster-sasTTie fRafaat & smare av Al adi/AmEst &1 g6 & % &0 @ g
g 7, St et #3a & qga @ioflesequ/sier gt w=7erd, TIa 99T gTe7 FHIET Hl S|




[AT7 [I—=T= 3(ii)] AT T ITST9 . SAHTHTI0 5

T U/ His[g F97 AET WO AT 0, AFEAATHS TS ST @A IS # ),
ster @ o 317 1.0 F sfata =@ fafore =7 & ge a1 g1, 39 srenfa useiHe Juret F Aregy &
FATTTRr THTOT O3 (THEAET) STH F3A7 d9ferd grm

T WG AT ATARIRT ST F AT oF F0F FT sfaarfzd, T 3T srd-1+7 qears
gfFet & form ot Trog quer srfaeReon/ATEaT gTeT qFT A SUUA qor g Arsrer S aever £
STt Y ag Arafeer w7 F srerad i ATt 39 qE TG S T AT T STASHaT T FHT
* siiehs aar Aifa F G e arreEmT/ISg i ST g £ JaErEl 97 F9rE S

1.0 TFSET ITH FA q G
IRt i Aot Afvrat 6 gerer Rt & o uasiedt s w8 gz & s
(i) TrreTer 3 =y 3wEE F forw ameior she ered AiEEt # Aan e ST
(ii) IO reSter Srqf E=hiE)
(iii) TTHTT ST oTRET AT AT H FUFT FAT F TASSTH AT Fex i FAEA g 747
(iv) Ff FrAFATT|
(v) 10 #ft 7 U9 / {37 & F37 g7 F7 AELT FIA AT HISH[ AT ST I
1.1 e Rt @ gsfiwer

T T qTE qa arnfarere ® w=nierd e Gt & gsferzor s sa grer @« e o i &

TZEd F T@-w@rd & for S givfh fisfesequ &1 dike Sudsg #0 # o disiissequ q1ed #

2.0 el 9= § WhdRge sarddeam g amrdmmErh sargfd it F o 97 st weg

T & forg St

qoret T & o sty swmor o (uAsndt) & F oo afeemT ywaEE # disieequ J@Ee §

SYeey IUYTh WA § Hisfresegqu g S fRen-fArger F A Sy 99 2T |1 Au/HISET T 6

oo uasirdT Faer Ta wrret # £ srar 2, sret s aeen ey vstHt 39 e 7 erfey Av

H 7T sl AT HA H T AR 2

st et R srow gud B Aetefaa f@fore o 93 &

) #fEs aftenas ST # s a9 We e aueHeT gefE qwrEdl F o g ard g
Sl 9o, & smaeasdar 20 gadiey/fRT | safds 21 vaddt &1 99 ai=eT w79,
ATTETHT TeaTR F forw gy fa sroem

iy Ag TAARfT ST g A 9 § 5 79t 7 srater staEr ThAser & ¥ oy e /v
ZICSTETY &% & 70 a®, Sr @ 95 21, Fo grm 7t TRASET seq@s uaerHT B d9qr F
Fere dafere v T & SOy ST FAT 8, 97 TS e i distigeed B ATy
T IqeteaT ey & G FAT SR AT TITEFTr g7 AT T F QAT ST s g §
TR TETEE uASrHT i qHTi 3 90 AT | wget vAsnt & adtaw F oy sraw wom

iiiy  wETE F v 6.1 7 sfeafaT a7 F aam we Rt F weafaa s e et R
THTT T AT FZAT 217
Araad F T TEa g ST AT gwarast

F)  FATRNT Ty & forw g wfka/afenfad S F O W A A # T@d gu ag 99 FiE,
2016 (Aqed®-1) F SATATT AT ST % AT
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@) =aEE g 10/- . F ACAATEE T 97 gAharAr SrEd /e ST F e 10wty
T TTATHT T qorer T AFeqFAT gr $1 At & v semgfa i f7/sqaiy saersgar frqie
ST

M) /e ST * w10 aeter/fRe @ wfew que sraegEar F wiHet § eI e
srerafd wSifEEt #7 Ut F U stesT v aHg FAitead At S ATel e/
T 3 o g erEE 1 gl Sed AT 2

T) T A Aeme e A1 wiv 2R T s A (AT ) § T SRmemEr
HAAT AYFTT T ATUTT TARTATAT & (THASTET F o7 STeEA F2 ol (@l TS rel  qreer
#) wiorar aida/sEad & ord qUradr Ade|

€.) raTd #T UEdT FH WATET gET AT HiEw A SUAAH F ATAIT S & [ a9 o
A/ TAHL % forw =)

3.0 Fwas

FO & gy wfeaear £ fz 7 2280 71 a9 2013-14 i o [H=1E T0ET * AHT 87.86 AU
FU 4 ZFeaT aF Fir qfw aqrer Fwre, 7 o7 sred-werw Gt % 2 7 9.18 yfdud FU 4-10 AT
FT Gy arer 7eaw FFTET F € 3 2,96 Tihea $O 10 FFcaT & Afee i e et 2

el Foepr A=mTet i g w7 B w1 gu A v dge i F wreaw 8 5 aw § e
AR T F05 e g TAfrT gad geie yaee F foru arfiard gfewr sfaw ards grem
et/ e et & et & oo guea/faradt e A & aftar 72, 3o G e e
T T T e 9T et Advar w5 w9 w9 F A et £ smar-aset/atadiron/ser vge
sfe o e it Terg & St 2

W &= &1 soret (AwTHT T o vy a7 | g &7 S|
4.0 arforSas wmT
HifT Roar-FEat & gqev % gfaf @R gear 4=t § Gl oft 77 322 3= 1 ot 738
T stroEm)
arforfeas wam F forg vasnft 39 29 sde 9 A=A awd 96y e s|rgal f Iuesydr u¥ 94ty
e 2T s
ofer FqTE SfeTeT TEg FT gt disfeseu/AasT qoe Wi (TEsiisseqy) avft UHt o
aeT FaTE SfeTE TR AT
fisfresrgqu/uasiies=1u aFfis w7 & vt & aqare i s+ w7 % forg @ sty 7 54
ST
4.1  SirenfiE wanr
ATFATRT qeaia SHTEAT § qew, 7 3T 9ers Sust (THUarHs) it Soft § s aret & s G o
U IR AT o T 3 Fore vErft a8 R s qenfy #weiEe & o S/ s4h, 59 A
S 5T Feaez TogT % form et 1 st 2rfh srfadifea et  au diees ster =R 1, =18
F ruguRs Aft 3 are 2, vasrdT At R s
SR 51T et et 3 forg vl o st aord B Feaferfae o ot 2h-

I UF HHAl # S uAsiHT geT T STo, srer #rE ST St st st $7 duth

HTAT &7 Argfd FaA § TqH 951 2




[4TT II—&7E 3(ii)] AT T TSAU - AHTHTI0 7

I

V.

VL
VII.

VIIL

IX.

Teft TR AT Srerae Stef 257 WRITRIshT &7 S9aTaT duferg g, arfh e darey a7 Rsfar
FH =T AT TH

100 sde/fRm & wfad que &1 et aer 9 =t 1 e ot 3R =
(HTerSans)Feve Ifeaa JmaY fF FHT UT TSEI (TRTsHHss)/daae TrefEe=d
Frafrer (Tadet) FroaTiors saT e F qregy # I o ST AT FLET AT T
qX g % i 71g & fiae sy aiier R disftesequ Fi TegT FIAT Auted g UE ae
FETT T IUATH ATEAT & ATLTH | 97 A1 GT qhaATe o TART 1 H7 T F7 20 giaad
FH FIAT AUTT G

s & 3 sfrae wdaer 5, e #1 i st arr 15 9 aur steafeaa suge 5o @7
aieretar @7 i FgEaraEr #7710 gadeyRa F ofas fi gee FEet F 51 g s
Frer IR F AU AftEe 2em s\ A gifeRT oREsET sw@mEE g fr e
AIAA/ITEHT 97 F T0 F 77 15 Hew 1 i ww disiriee (s o) w1 [t fEar
ST frsireteT # wgare ofw R srerge e uftmr F/gE F e gt g feeT
e sie i & faege fRan-Rdar sqeros-1) 7 o o &) anfee sor s aide 99 aea
F ATEAW § Hisii=segu FT TFqa 0 ST

eI &1 GICISAT &5 § FasT auiste §a49/q7s707 FeAT ST 2| sere il I59a 7
AT HTEAT A6 SR, wEiEtewd, 2T, fUwe, Yz, ge 2 aftearsedies,
IAveE, Tl e, Aefies zoafs) #1 = & v @ F o gag 998 74 § 39iea
= FAT AT

s e # ot/ onfar srofore st =1ere £ #&T 7978r 2

S TEOU F TEATCET FH SN o0F 243, FAlaT q3H, TS, THEA/IZ 0, Far
oS, A= WA gTeAr Arte & (H 47 A e F aqEm) gurer yguwr & Rawr
gfafera F07 F o s A 32 900 SUTAT F A F AFeAFAT 2 (FqauE-11l)1
Tfera, wref Wiz o i swaer gfeet # aerer F AT Fe arer @t sEm A qrier
5.2 F 1T 5.3 & F AFETT AR o1 T TATC HT G FTAT SAITET 20T

afeRifga swwas gfFet # soa FepreT F3 arer avft Ais[Er IR A arerT 5.2 @ #i
5.3 | F AAHTE AR ST THRTET AT T RATT FLAT 2T

TS F T YT 0 ST F7er S&Irast

()

()

TH grael ®, sel 999 10 AadeyRa aF sufad 2, s ey usteat 8 eyl
IUASY T B F Hay H 10/- . 6 AT AT €9 T2 97 UF geAhAriT]

UH gl ®, sig qerer 10 gadtEy/EE & st smfi €, it senrdt sergfd usitaatr &
ATST STer/entiere srfere Srer i sryft i ITSEAT T /A F T H FIA A THOIA

et ot TETETe ST TARTTEAT AT AR AHIET ATH TR (A F o
I FT T WISET TRASHATA & ATH §) H FISET A /ST 6 oiel a1
AL

TAUETUE TR TARTEAT/ACHT & AqEIET T ST 8§ JISar SN+ g6y #
A/ FTAA/STAA % ST OTAAT AL

FraTa @t wgdt weh wATera g S i wad 29-RAfaEt F aar e F ofiaw a9t s
HFIA/qTHT & for gwama)
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(F) TN A e sfaarza, w67 s od T g 7 100 gk § afdw e
Arera aretl/sreattaa it afErse F o e et 9= wis@/seaaa goe FerET i
gHTE e e 3T YT AeedTil g1 GU ararterh-entes g (e ff sega
FEAT SATAETE 2T T AT FT ST SeaE-V F AT T g

4.2 AT qASAT-

oft HisEr @i 7% @aw afEmEsTEt F# e FEE F o oasiet st A autea grm =1 e

THATHT 39 ¥ FTS UF Ag] gRiTl

FA IS o fore uaarEt w2 BT sroar, 3ed B Fafefag Gt ad o &

) = g SR & forw 7z giRfae s g e gem B -t § 3ueey S 30 w7
3 gnfaa & ot oo fEi=g, wee aver, @ wfwar, syEtg 7 qEeor s T8 e § S
TE-TEE & (o0 AR &9 § TR {7 ST Arfgu

i) W wgerer wae A o aer & afifir F v s £ (fsiefier) i, e 10
saefie/feT & afer fr e areit/zesr swarT F37 art @Ei & oo Siqard gem e
dire fioirdies § e sersga e oo Fo/4e & SaEy 2nml

i)  zEw afafien, yeaTEE UAEET § a9 U qer @7 afaiyd a5 7§ e i (i)
FATTAT Feh ool &2l al AT 31 F31

iv) T AT ST e GTq @A & ATAS H TETSHT WEqTad gl o & g0 § a4 & (o 39
w7 #r Raefin w=nfid (Reaefir savas de=amst £ g@ar 71 [T F#5729F) F1 590 w0

V) = gerar g9t @eq gAE TAUE e ST/ § SHIET ST TARTETE & HeTH # @
e @i @HfReTsT 5o qorasT A fT "idier F3ET Sf w@E qqaTe & a5 IR AT
ST

vi) g, s i s i srer it # e fi Rt w7 aret adt gae R artes
5.4 F F AT AR SIS THFHTEHT THIT &7 AT F01)

vii)  wfasifza e gieet & aqorer it T Fe et o @ e oS # arfessr 5.4 @ %
ATHTT STl HUGIT THATL FT STATH FHLAT 21T

AT F T T 30 S a1 TE A
(F) wEfAT FEET wS /AT g agEiied g AT
(@) @A ST et w AT g AT e q@T 37 FAET F A 847 & Hia a9 S

HEAF/QAHRT & forg 9edTE)

(M) @A F g ST giared et 2ET § e BT 1 weaE aw # Avar aqq fr o,
gaq A7 fearefiar FIEer & 7 AT I AT AT TS E TAT, A, O
AT 3 AT T s, wTE o R faEt F e 97 o 9% 96 IHE T SEATH i
T F7 F o g 3T 5= weg F o et &7 $2Rr #50F afF T w0 539 & da0
3 wearfie werrgeT g7 aATe A7 ¢ AT fid) i wie sgerwE V F R 2

43  STHTSE TRESET
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5.0 o fAErEiAaRT IR
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SETATH FAT AT T
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- fe T/
il Eo
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T 5.3 @: 317 SER A AT qiRATsTet % e syerer Rt st X (2. i sweftey)

T | e A At AT T STt i qrET
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ﬁﬁwﬁmaﬁmﬁﬁﬁnﬂwﬁmw%ﬁﬁ%wﬁmﬁwﬁj
e DA ICRESRIRLIET
ma | T o
() m Kicse= EEC2Y S =quaAAE 4149
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1 <10 0 0 0 0
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¥ g gt g AT

15.0 et i

Ww@wwqéawﬁrﬁrﬁvﬁmaﬁﬁwﬁﬂﬁmwﬁmmwﬁm
W%mwﬁw&wﬁawwﬂaﬂ?mm%ﬁmwwﬁw%mwﬁm
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arferET 16.1; TASAET 9t T ATIAT T FA I &L H AL

#.4. e 9 T H
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10 Wﬁ%%ﬁ%ﬁﬁﬁﬁﬁﬁ%ﬁﬁ! 50000
1 T HAAT () i TE T T FAT 50000 |
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16.2 F fRaT AT A
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MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon'ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mechta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14" January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28" August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to cnsure effective
steps for conserving the groundwaler resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the %round water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12" December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12™ December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS. the above said Hon’ble Tribunal vide order dated the 20" July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE

Guidelines to regulate and control ground water extraction in India

(with immediate effect)
INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........oouvvmrerviisiemisennensiinnnnennenennn 35

2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
supply agencies il UTDBILBTBRS .. s oot susssibh S sabis arsdassasivisnsssasonsiossssss DO

3.0 AGEICUIUIE SCCLOT ....cvurervnsiieseierietsisetsesstsessserssasssesesssesssssssssessasstsassasmssasssassssasesessssssss 30
A8 ORI TR e R R e e R R AT
41 Todustiial Uss.. ... cossisasiiminimisemisshms s a0
A2 IIININE PrOJEOIS . comesmsornsssnmsessiissmmassesshamisnsossissesrarissssssataesassssannsstssiarsiassoisnsbos |

B I RS PIRTERTR ocomuenmimiviioss s oo i e S PR A s O

5.0  Ground water abstraction/ restoration Charges ...........coccoiiiiiiniiirns e 39
5.1 Rates of Ground water abstraction /restoration Charges............c.cocoervercocerianern 40

G0 PO WALEE BXIDOLY scuvssuvassinsonsosseomssnmors s e s A SRS ST SRR T S PAI V
710 Abstractionof Saline ground wWater . .unisiniiniimiiinimriian i AL
8.0 Protection 0f Wetland ATAS.........ocvrevrveirueseroriesseesiisieseesseessssssssesssssssmsensassssscsssssssssssss 42
9.0 General compliance conditions in No Objection Certificate..........ccoovvveecrnisicnsnenennnn 43
10.0 Monitoring of compliance of No Objection Certificate Conditions.........ccovuvieveiicinianinns 43
11.0 Renewal of No Objection Certificate .........coueerinrevevircreninicmnsssrsissninsnssssssnsssssssiene 44
12,0 Bxtetigion oF No Dbjectiot TG .ommnsmmmsnsssmessminsrmmmmasssi 9
13.0 Delegation of powers against illegal groundwater withdrawal ... 44
14.0 Ground Water Level MONOTING .........vveuereeesieseesesiriessenesisinicsessscssissessassesssssssssssssssass 49
15.0 Bnvironiishtal COMpEnSEon ..cuu s omssios by
15.1 Rates of Environmental Compensation: ......cwwssisisisisisessaiiimisssessssrssssassinsssidd

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)..........ccceveeriveririnn 40

16.0 Provision of Penalty ... oy |,

17.0 Other important Condmons (Applluablc to d]l} e e H D
[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I: Estimation of water requirements for drinking and domestic use.

Annexure 1I; Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure IV: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure IX: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to regulate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction (o industries or infrastructure projects or Mining
Projects cfc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries sceking expansion, infrastructure projects and mining projects

abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.
(ii) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cunvday.
1.1 Registration of Drilling Rigs
State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction

and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i)  Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Objection Certificate, ninety days before the expiry of No Objection Certificate.

iii) Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.
Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m’/ day for
drinking/ domestic use.

¢) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m’/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

¢)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells arc owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.

4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
quantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i)  No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

i)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m’/d shall be required to undertake annual
water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv) Construction of observation well(s) (piczometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m ‘/day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piczometers are given in Annexure I1. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure IIT).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be

required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m */day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
m’/day.

(¢) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(¢) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m’/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure I'V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m’/day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii) In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv) In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to ayoid contamination of
surface water.

V) In addition to this, all mining units shall also menitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii) All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(¢) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seck No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure VI.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii)  Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m’/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii) For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(a) In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(¢) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f) Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be cligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

L. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) 6 per )
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m’.

II. Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area Up to 51 to <200 200 to <1000 1000 to 5000
50m’/day m*/day m’/day <5000 m’/day
v 3 and above
m’/day
Ground
water use .
i Safe ' 1.00 3.00 5.00 8.00 10.00
% Semi-critical 2.00 5.00 10.00 15.00 20.00
3 Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units

(Rs per m’)
S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
m’/day m’/day m’/day <5000 m’/day
¥ 3 and above
m’/day
Ground
water use
I Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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[II. Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area < 200 200 to <1000 1000 to 5000 m'/day and
' m’/day nm/day <5000 above
m’/day
Ground water
use
Safe 1.00 2.00 3.00 5.00
Semi-critical 2.00 3.00 5.00 8.00
Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
3 354,
" m /day m’/day <5000 above
m’/day
Ground water
use .
1. Over-exploited (existing 6.00 10.00 16.00 20.00

industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m’)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000to | 5000 m’/day and
. m’/day m’/day <5000 above
Ground water m’/day
use >
Safe 1.00 2.00 2.50 3.00
Semi-critical 2.00 2.50 3.00 4.00

3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m’)

S No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
% m’/day m’/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies
Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25
[ Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies
Category Rate per m3 (in Rs.)
Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land arcas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

i

ii.

iil.

Vi.

Vil.

Viil.

ix.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.
Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratorics for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds ctc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Objection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VII). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein;

i The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.

V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic S years

Semi-eritical use and urban Water Supply Agencies

sl Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

vil.

If the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Objection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Monitoring mechanism
S.No Quantum of Ground water pielisiri’eier - DWLR with
R withdrawal (cum/d : : i
( ) required Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECgw= Ground water consumption per day x Environmental Compensation rate (ECRgw) x No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgw in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgy) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgy for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECR.,,) in Rs./m3
Safe 12 18 24 30
2 |Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgw shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

TS.N 0. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3
1 | Safe 15 21 30 40
2 |Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

Table 15.3: ECRgyw for Industrial units

S.No. Area Water Consumption (cum/day)
L <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3

1 Safe 20 30 40 50

2 Semi critical 40 60 80 100

3 Critical 60 80 110 150

4 Over- exploited 80 120 160 200

Note :-Minimum ECj, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Coﬁsumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day
16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 | Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction  of  groundwater  abstraction  structures by  un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

i.  Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

ii. In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

iii. In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.
vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:
1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure I

Estimation of Water Requirements for drinking and domestic use
(Source: National Building Code 2016, BIS)

a) Residential Buildings:

Accommodations Population
|1 Bedroom dwelling unit 4
2 Bedroom dwelling unit 5
3 Bedroom dwelling unit 6
4 Bedroom dwelling unit and above 7

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and non-domestic
needs:

a) For communities with populations up to 20,000:

1) | Water supply through stand post: 40 Iphd (Min)

2) | Water supply through house service: | 70 to 100 Iphd
connection
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b)

c)

For communities with:

100 to 135 Iphd

population 20,000 to 100,00 together with

full flushing system

For communities with population:
above 100,000 together with

full flushing system

150 to 200 lphd

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of

water.

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A.  Water Requirements for Buildings Other than Residences

Sl Type of Building Domestic litres Flushing Total Consumption
No. per head/ day | Litres per head/ day | Litres per head/ day
1. | Factories including canteen where 30 15 45
bath rooms are required to be
provided
2. | Factories including canteen where 20 10 30
no bath rooms are required to be
provided
3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not
exceeding 100 23() 110 340
b) Tiollanber of beds exceeding 300 150 450
c) Out Patient Department 10 5 15
(OPD)
4. | Nurses” homes and medical 90 45 135
quarters
Hostels 90 45 135
Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies
7 Hotels (4 star and above) 260 60 320
excluding laundry, kitchen, staff
and water bodies
8. | Offices (including canteen) 25 20 45
9. | Restaurants and food court
including water requirement for
kitchen:
a) Restaurants 55 per seat 15 per seat 70 per seat
i) Bgod Court 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45
11. | Stadiums 4 6 10




50 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
12. | Cinemas, concert halls and 5 per seat 10 per seat 15 per seat
theatres and multiplex
13. | Schools/Educational institutions:
a) Without boarding facilities
b) With boarding facilities 25 20 45
90 45 135
14. Shopping and retail (mall)
a) Staff 25 20 45
b) Visitors 5 10 15
15. Traffic Terminal stations
a) Airports 40 30 70
b) Railway stations (Junction) 30 10
with bathing facility 40 -
¢) Railway stations (Junction) s 45
without bathing facility 30
d) Railway stations (Intermediate) 20 45
with bathing facility 25
e) Railway stations (Intermediate) 10 ns
without bathing facility 15
f) Interstate bus terminals 25 20 45
g) Intrastate Bus Terminals/Metro 10 5 15
Stations
Notes:

1. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water

demand for kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with

due considerations given to the staff and vendors who are using these facilities.
Consideration should be given for seasonal average peak requirements.

The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category
C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds).

Annexure 11

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or
automatic / digital water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about four inches to six inches.

The depth of the piezometer should be the same as that of the pumping well from which ground
water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different
aquifers as in the pumping wells.
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The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)
period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard
referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure I11

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting

industries/ projects

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.
All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

X

No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar
pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

The industries/ projects under this category should not implement any recharge measures within the
plant premises.

Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.
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Plan/ Sectional diagram showing well head protection
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Appendix 2

Plan/ Sectional diagram showing well head protection
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Annexure-1VY

Outline of hydro-geological Report for obtaining No Objection Certificate for industries

1. Brief about the proposed project giving location details, coordinates, google/ toposheet maps, efc.
demarcating the project area.

7. Ground water situation in and around the project area including water level and quality data and maps
along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

3. Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,

diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed

piezometers.
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4. Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

5. Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

6. Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

7. Comprehensive assessment of the impact on the ground water regime in and around the project area
highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

8. Proposed measures for disposal of waste water by industries drawing saline water.

9. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This
includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

10. Any other details pertaining to the project.

Annexure V

Format of the Report on ground water conditions (for mining projects)

Introduction
Project description
Background
Objectives and scope
Regional setting
Location
Landuse
Climate
Topography and drainage
Geology —Regional and Local
General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)
Groundwater condition (In core and buffer zones)
Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)
Impact of groundwater extraction on local groundwater
Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)
Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions
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Annexure VI

Indicative list of Infrastructure projects

| Residential townships including commercial buildings

Office building

School

_College

University

Special Economic Zone

Metro Station

Railway Station

Bus Depot

Airport

Seaport

Highway infrastructure

Fire station

Warehouse

Business Plaza

Malls & Multiplex

Hospitals

Nursing Homes

Resort

Hotel/ Restaurant/ Food Plaza

Holiday home/Guest house/ Hostels

Banquet Hall/ Marriage Gardens

IT Complex

Logistics & Cargo

Clubs

Trade Centre

Annexure -VII

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention
of fatal accidents of small children due to their falling into abandoned bore wells and tube
wells

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)
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ORDER
With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight

modifications, nothing survives in the present writ petition.

That modification is as follows:

()

(i)

(iif)

(iv)
v)

(vi)
(vii)
(viii)
(ix)
(x)

(x1)

(xii)

(xiil)

The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/
Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

Erection of signboard at the time of construction near the well with the following details:-

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.
(b) Complete address of the user agency/owner of the well.

Erection of barbed wire fencing or any other suitable barrier around the well during construction.

Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

Capping of well assembly by welding stecl plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

In case of pump repair, the tube well should not be left uncovered.
Filling of mud pits and channels after completion of works.

Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings ete. from bottom to
ground level.

On completion of the drilling operations at a particular location, the ground conditions are to be
restored as before the start of drilling.

District Collector should be empowered to verify that the above guidelines are being followed and
proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the
Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
ete.

[f a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground
level, Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.
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New Delhi,
August 6, 2010

[S.H. KAPADIA]

...................................... i
[K.S. RADHAKRISHNANA]

...................................... J.
[SWATANTER KUMAR]

ANNEXURE VIII

List of States/Union territories where sround water extraction is being regulated by Central Ground Water

Authority

1. Andaman and Nicobar Islands

2. Assam

3. Arunachal Pradesh

4. Bihar

5 Chhattisgarh

6. Dadra and Nagar Haveli and Daman and Diu
7 Guyjarat

8. Haryana

9. Jharkhand

10.  Madhya Pradesh

11. Maharashtra

12.  Manipur

13.  Meghalaya

14.  Mizoram

15. Nagaland

16.  Odisha

17.  Punjab

18, Rajasthan

19.  Sikkim

20.  Tripura

21.  Uttar Pradesh

22.  Uttarakhand

23.  Andhra Pradesh (only mining projects)
24.  Telangana (only mining projects)



10.
11.

12.

13.
14.

_ Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

16.

17.

18.
19.
20.

21.

22.
23.
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Annexure [X

Glossary of technical terms used
1. Safe area: Area categorized as SAFE from the ground water resources point of view, based on the

latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB,

Semi-critical area: Arca categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view. based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

Aquifer: Geological formation capable of storing and transmitting ground water.

Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

Government Agency: May be Central or State Government body.
Supplier: Government/ Government approved Water Supply Agency.
Mine: Area where mining activity is taking place, or area abandoned after mining.

lllegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

Mining Project: Project which involves mining activity either open cast or underground or both.

Ground Water Draft: Quantum of ground water withdrawal.

Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

Drinking and domestic use: Besides drinking & domestic use of households, this category will cover
drinking requirement of industries not requiring water for industrial process; drinking, washing,
cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls,
fire stations, metro stations, railway stations, airports, sea ports, stadia etc.

Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.
Government Department: Either Central Government or State Government.

Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted
through wells or any other means or emerges as springs and base flows in streams and rivers;

Bgl : Below Ground Level.
BCM : Billion cubic metres.
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24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Burcau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered

with registrar of co-operatives.
29. KLD - Kilo Litre per day
30. ECgw - Environmental compensation for drawing illegal ground water.

31. ECaws - Environmental compensation rates for drawing illegal ground water.

ANNEXURE X

Annual water audits by the industries (Source — CII)

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is
used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

e On site training and discussion with facility manager and personnel

e  Water system analysis

e Quantification of baseline water map

e Monitoring and measurements using pressure and flow meters and various other devices
e Quantification of inefficiencies and leaks

¢ Quantification of water quality loads and discharges

e Quantification of variability in flows and quality parameters

o Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e Water consumption and wastewater generation pattern
e Specific water use and conservation
e Complete water balance of the facility
e Water saving opportunities
e Method of implementing the proposals
e Full description and figures

e Investment required
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Industries can undertake following measures for water conservation:

Setting up of norms for water budgeting
Modernization of industrial process to reduce water consumption
Recycling water with a re-circulating cooling system

Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

Use of waste water for gardening

Proper processing of effluents to adhere to the norms of disposal.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. Mok il o






Questionnaire regarding OA No. 107/2019 for Industry:

X

TN~

What is the total water consumption of all the units? Provide the details industry-wise.

Response: The total water consumption of the Unit along with Unit wise bifurcation for
the Period Jan20 to Sept’20 is as follows:

Unit wise Water consumption (Jan’20 to Sept’20)

Jan’20 TUnit Name : Water consumption (KL)
- | Chemical Chemical | Distillery Eawex Polvmer | Fertilizer l Tutel
Sepr'zo unit-1 Unit-2 | Unit 3 plant Ifnit Unit (KL)
~ Unit

Jan-20 | 5y905 | 25508 | 77699 | 64501 | 8538 2469 | 229843
Feb-20 | ,c3q5 | 14783 | 62508 | 68114 | 3037 | 2305 | 197222
Mar-20 | 51609 17816 | 54691 | 65299 | 5423 3632 198481
Apr-20 | 4g046 16196 607907 | 72546 | 8438 3351 210174
May-20 | 55487 28725 70432 | 83813 | 4593 3947 255997
Jun-20 | 55303 29521 65279 | 59118 | 5402 5044 | 216665
Jul-20 | 54947 18500 | 59028 | 53852 | 4643 6765 | 194665
Aug20 | 41019 23158 | 64510 | 57740 | 5978 4068 | 196472
Sep-20 | 33450 | 20042 | 59851 | 75353 | 5578 3000 | 197244
Taotal

(KL) | 431992 | 194339 | 583885 |600336 | 51630 | 34581 | 1896763

Total production at each unit?

Response: The total production

from Jan-Sept. 2020 at each unit is as per following

table:

Unit Name Total production Unit of Production
Jan’20 to Sept’20

Jubilant Life Sciences Limited

Chemical Unit-1 1,13,588.99 MT

Chemical Unit-2 26,422.070 MT




Distillery Unit 21,011.73 KL
Power Plant 1,13,161 MWH
Jubilant Agro Consumer Products Limited

Polymer Unit 8,265.67 MT
Fertilizer Unit 1,76,035.29 MT

3 What is the water utilisation break from different sources i.e. Surface water,
Groundwater, and Reuse of treated water?

Response: The fresh source of water is Groundwater. Details of fresh water
consumption and recycle/reuse is given below:

Unit Jan-Sept 2020
Name Total Water Fresh Water Recycling % Recycle
Consumption Consumption /Reuse water /Reuse
KL KL KL water
Jan-20 329132 229843 99289 30.2%
Feb-20 309560 197222 112338 36.3%
Mar-20 318198 198481 119717 37.6%
Apr-20 319090 210174 108916 34.1%
May-20 373598 255997 117601 31.5%
Jun-20 311411 216665 94746 30.4%
Jul-20 276690 194665 82025 29.6%
Aug-20 287405 196472 90933 31.6%
Sept-20 298516 197244 101272 33.9%

4. Are they using water from nearby drains? If yes, how much and how?

Response: No.

5. What is the current status of rain water harvesting? Had any inspection being done for the
rain water harvesting system? What is the efficiency of the rain water harvesting system?
Whether it is fully functional?

Response: Rainwater harvesting for ground water recharge is constructed inside the
company property as well in village ponds adopted from the local
government. The details of the RWH structures are as below:

Details Total number of RWH Remarks
structures.




Witk Preritises 5 Photographs are attached
below.
Chemical Unit-1 45 Unit wise List of RWH
Chemical Unit-2 42 structure  is  attached
Distillery Unit 56 below.
Power Plant 52
Polymer Unit 9
Fertilizer Unit 50
Total 259

Jubilant Life Sciences Limited, Gajraula

RWH Structures within Premises

A

iR
-

Back Side of Guest House

Ak

Outside Canteen

Near B-13 and B-14 Block Colany




Jubilant Life Sciences Limited. Gajraula
Details of Recharge structure constructed for Over- Exploited condition {Chemical Unit - 1)

SNo. | PeadXa Name of Village Latirude Lengirde 5‘::’3:;:“_"1 " K"h’ai" waal Compliance Unit
1 E] Fanzal 2873590827 TEA4E T 4050 191809 Chamical U]
2 s Afalmr Loct BTG I 790 2182363 Chascal Uit}
3 15 Lazhia B4 E 18" 16358" 7850 30770 Chaszcal Unit-]
B 2] Fazuosala 253010 5" BITMT 140 30068.0 Chaozecal Uit-}
b 2 amkhera TN AT S0 882120 Clsgmsical Uinit-1
§ 34 Cluchals Kala BRI 79154198 11040 645840 Charical Unit-1
7 7 Sreito Thar 25 ETI50L TETII0LEL 2500 133380 Charical U]
B B Falaimr Halen 25" 5041057 R 1880 345980 Coammical Ukis-]
9 105 Dinliya Broes 26531301 TR 1S5 1397 11420 36360 1 Chwezical Uhnis-1
10 106 Chandmrper Fladar 28333087 78154379 2% 167738 Choerrical Ukén-]
1 115 Chichadpr-Salupur 7571704 e e i3 124186 Coecnical U]

2 17 Diance Mas 787334001 0T 4730 2530 Choevrical Unit-]
13 2 Mcharia 2845190.20" 78110823 2080 121680 Chaenical U]
14 3 Mokoria 284193 TEINs LY LREC 102980 Charsical Unit-]
15 178 [Mechmla 204518 487 Ti16. T 1380 80730 Chazzcal Unir-]
15 180 Mdeaia BB 56 WIS 100 60840 Cherrical U]
17 32 ol Fromaspare 25504509 TETH08 7Y 1313 77141 8 Chseical Uit~}
18 34 Pt Hala IBE2631" TIIHLLL i7250 002113 Chanzical Utsit-1
19 3 Haratpur Bagjare 25404751 TE01H” 3600 219600 Chazsical Unit-]
0 233 Hemsmtpre Basjars WHTITN YT 430 142155 Chseical Usit-
Bl 183 Dandpr Japar 25474212 785m0 38 2530 153853 Chhaerical ezis-]
2 % Doudper Jagas A6 WAEET 5% 56528 Chanical Ukes1
3 3 Daudpes Jagear 2424068 TBIS4L.5128" 14200 53070 Coarvical Uil
) 57 Telpurs Khalsa W7 BI2ET 758 45103.% Chweical Uhnée-]
25 148 Tslzpura Khalsa I54610.56" 8T AY 10200 €0650.0 Chaenical Uir-]
£ 188 Ghoupura WIS s rkLd ) 111150 Chomcal Unir1
2 198 Sevds 13'3920.18 BITIIT 6080 355680 Ccznical Unis-1
B 23 Rajla 254144 B8 7829031 1358 65018 Charical Usis-1
» 209 Ainchoes Hambok W8N B IBTESY 4080 236680 (Cherscal Uhsir-1
30 20 Ainchora Hambel e 7BTIEI28E £30 253308 Chansical Uit
3 2007 Ainchoe Sambely 2B 58 P kel »% 137478 Charrsical Unit-]
5 26 Ainchees Kamb I 4YIL68" TBIEIROY 3050 1T840 Char=scal Unit-
3 20 Nabiroii wmann B2 CSH] 335093 Charsical Unit-1
£ 21t Nabrol 25431235 787283208 5125 300687 Chammical Usin-1
35 08 Nkt 2§"4318.92° TBWINE o780 395115 Charical Uhsis-1
35 m | Aitrazdme Bt P38 TEIHHIE 312 182520 Chizaicai Ubis]
37 214 Fleresin TN RIS 86 N jleaes Cherical Ukiz-1
35 2189 Karvsal I TB"3I015.33" 1280 307718 Chammical Unz-]
ks 230 Farkewali 2837675 TB"3I015.96° 500 263250 Chacical U]
@ bl Manksal Py TBITss e il ) 160875 Charical Uit-]
B 156 Baaratg 2403 8IS 125%0 THILS Charsical Unit-§
21 151 Toles EE TETIO4E 558" 3500 195904 Chammical Uie-]
<3 ) Tolez Ty 78" 1047.4088" 1780 1041390 Clwemical Uit
- 233 Mazmi Fhar 28183516 78°2933.7%" 5470 310905 Clwemical Unit-]
48 217 Maomi Khars I 8°2535.60" B 450645 Charmica! Thit-1

Taotal 1652095 6




Jubilant Life Sciences Limited, Gajraula
Details of Recharge structure constructed for Over- Exploited condition (Chemical Unit - 2)

Actual Pond 2
5.No. |Pond No. Name of Village Latitude Longitude Area, as per Feshorae: Toltin Cnml.ﬁ.”“
Khasra, m? Cum Unit

1 3 |Kouml 28°5841.67" 79°2037.45" 8410 19198 5 Chemical Unit-2
2 3 |Kouml 28%50110.1 7" 78°204¢ 68" 7430 33070 0 Chemical Unit-2
3 534 |Rajehda Bahadurpur T e e ar nowE 12750 57133 8 Chemical Unit-2
4 33 |Dhakka 2854151 13" 7852254.15" §340 370880 Chemical Unit-2
5 64 |Kami 2874842 87" 7801 720.60" 8640 401147 Chemical Unit-2
5 83  [KudaMaf 2855710 1" 78%20°47.28" 14500 1170453 Chemical Unit-2
1 71 |Agrola Kala 284558 55" 78°1410.61" 15000 §7750.0 Chemical Unit-2
g 116 |Aalampur 7E°28'12.21° 28°7953.11" 4080 231858.0 Chenzical Unit-2
a 117d  |Dhanori Mafi TV 78%3336.03° 18°8175.02" 400 23400 Chemical Unit-2
10 119  |Fhatepar sumsli/ Chima T | 78%3404 247 23°30°82 107 3760 21096.0 Chemizal Unit-2
11 120 |Salempur 782473 157 28°672841" 3360 130703 Chemical Unit-2
2 222  |Bhare] Sirst 1853607 567 78°30'24.53" 4150 148515 Chemical Unit-2
13 223 |Bharel Sis 18736014 78°3032.14" 4780 170530 Chearical Unit-2
14 12%  |Bharel Sirst 13°36'05.02° 7852935 61" 2820 70270 Chearncal Unat-2
15 235 |Khasupura 28°3673 40" 78°3143.27" 5020 404820 Chemrieal Unit-2
16 235  |Dakpa 28°3830.60° 78°2724.43" 3600 473263 Chemvizal Unit-2
7 237  |Dakpa 18°38728.14° 78°155827" 5020 40482.0 Chemical Unir-2
13 238 [Dabpa 18°3834.50" 78°16'4%.20° 3030 22690.5 Chesiral Unit-2
10 239 [Dahp 28°38'48.66° 78°1712.40" 3750 119960 Chemizal Unir-2
20 240 |Dakoa 18°35'54.44" 7352700437 2550 148175 Chenical Uniz-
21 241  |Dahpa 1873848147 73%16'56.75" 1240 72540 Chensical Unir-2
2 t)  |Rudsyan 25530102007 732057 15" 7710 31033 Chemical Unir-2
23 227 [Mehmna 2834494, 75N TE2T5.00°E 3280 19188.0 Chemical Uni-2
24 218 |Meshom 187330 34"N 78°28011°E 1690 63765 Chemical Unit-2
25 219 [Swiadpur 2873445 S9N TE28437TE 1300 78050 Chemical Unit-2
26 230 |Suadpur 2853936 1N 78°18' 70'E 2000 1685350 Chenzical Unit-2
27 231 [Sujadpur 18°349 84N 78°28036°E 2830 165535 Chamical Uniz-2
28 102 |Sirsa Bumar 28%5438.91" TRUILS0.06" 7570 442845 Chemical Unit-2
2 14 |Imalive 20%3'53.14* 78°17'55.85" 11630 630355 Chemical Unit-2
30 162 |Adsipwr Samdoo 20%225.30° 7350603 91" 7200 421206 Chesmical Unit-2
31 517 |Sakampur 285447485540 TEI0M5.0354° 20420 1194570 Chemzical Unit-
3 319 |Gapur Shumali’ Mussiepur | 287355424 781642 456" 3300 31005.0 Chemical Unit-2
33 32 |lsapur Shmalil Musslepur | 28°34727.67 RS 1544557 9280 #1710 Chenical Unir-2
34 32)  [Halpura 28°5544.04" 78°19'52 8174 §100 362115 Cheical Unit-2
33 2§ |Pheena 412 7§°31'15.3072" 4810 28138 3 Cheanical Upit-2
36 17  |Pheenz 29°4 91° 78221181772 5830 30055 5 Chemical Unit-
37 334 [Paliki Mandaiya IS8T 78°29'54 29057 2290 318300 Chensiral Unir-2
38 335 |Pali ki Mandaiya B5ISTA7RT| 7959383604 3770 306045 Chensical Unit-2
38 338 |Daudpur Jageer 2874247 52 51 4318 2630 153855 Chemical Unir-2
40 337 |Jiwai 25°4841 84" 78731540 8732" 5480 37003.0 Chemical Unit-2
41 360 |Eala pnafi 28°47546.50" 73°382115" 25400 1544400 Chemiral Unit-2
el 398  [BasahiMohammadpar age40] 2 857 73538130 330 45200 2624200 Chemical Unit-2

Total 19155580.5




Details of Recharge structure constructed for

Jubilant Life Sciences Limited, Gajraula

Over- Exploited condition (Diztillery Unit]

Actual Fond ’ .
S.No. | PomdNo. Name of Village Latitude Lougitude s |Fecgelviaiel] Coseacs
Cum Tmit
Klhasra, m2

3 1 Eounl 28°5812.56" T8°20'50.28" 5580 330810 D r
2 4 Feozral 28754155 78°2037.607 17890 1046385 Dustllary
3 £ |Horaral 2975834 78°2108.92" 9530 561155 Distllery
+ e Fabamapur Kl I8T4RTLA 78715°36.33" 12830 730555 Distllary
5 1L [Sadarpur 2§°4818.51° 7871946.62" 13310 778535 Dusellary
5 4 Sekarka 28784338 75'1474.5" 4700 27495.0 Distillery
7 26 Gangeskwai 33733142 TEIETLA" 950 348075 Distillary
3 33 Moharmadabad 3§°26731.68" 73°08'35.62° 11760 336300 Distillary
9 16 Chuchola Kals 257060103 75°1609.54 6230 297373 Distllery
10 D Chuckals Kala 29°0031 88" 751641 45 5160 298350 Distllary
11 42 Naeli Bhari 29° 018444 TEU1T5048" 460 18335.3 Distllery
12 3 Naeli Ehari 29°0131.99" 78T 1341 667 4050 16970.6 Discllery
13 3 Faiysj Nagr 28493348 78"1320.96" 5070 35309.3 Disellory
14+ 57 Friyzi Nages 25°49'36.52° 78°2342.5T 5069 23976.8 Daallary
15 41 1Zata 237454197 78172785 £2450 350417 Distllary
15 &8 Eata: 1574526 48 T LT1241" 10520 6L320 Distllary
7 87 Tihal 284435 25 T5T241455" 8220 430878 Distllary
13 452 Nagalia ]®ST0ET FELO4TAT 10040 5§74 Distllary
Bt o7 Chandasp Eadar 237334730 787173236 38530 1585559 Distillery
20 114 Hawada 7E1542.9% 18T492038" 4010 180014 Distllary
| 21 117h Dhazer Madi I T8"3T81.26" 25°8103.53" 1170 65425 Disllary
2 117 Taamori Mad I 78°333439" EIE4IT 420 25665 Distllary
23 118 Fhamsprr mumsali/ Chiza 1 TEFEES0 25 SRS 2330 3493115 Distllery
24 216 Namni Kaera W76 7372555.9668" 7350 429973 Distllary
25 232 Rajpar 38T41e8 487 TEU125.6788" 2060 120510 Dagllary
| 2% 218 Tiklsbad 15°4331.68° 75245023247 1830 11333.0 Ditllery
27 242 Azmnli 34218 783 148.87167 4359 334310 Distillery
X e Hasanpur 28755'4.0968" 783429 5104 o140 53586.0 Distllery
pn 253 ‘Haraa 25735711287 TEUI0] 506247 1450 Bi41.0 Distllary
30 234 Harma 28°48'14.18° 783012008 1340 78380 Dusellary
31 258 Fasgar (Hamws) 18%45'14.18° TEU302 11047 1230 73123 Distllary
3 258 Blyhampur Mondls 28°4T28.76° 7§°319.84" 3380 16436.0 Distllary
33 259 Bk enpur Momdba IP4TEE 78*30°58.3324° 7290 224463 Diutllary
34 26 Blikanpur Mendb 284711 TETIIRATIE 2020 11517.0 Distllery
i3 261 Bhik Mzndha 13°4713.56° TRU3OIT 36 1300 76030 Distllary
35 262 Bhimpns Mundha 25°46'58.08" 75309547 1630 8535.5 Divtllery
37 263 Bhikxmpur Mundh 25476 TEIYIS IS 4170 383120 Dustllery
3% 264 Tikiva 23453085 T8 305.6176" 4050 23492 5 Distllory
¥ 265 ur band nrf Das 25°45°5.2056" 787352115 21 #2623 Deitcllary
40 280 Exaliya 19°3'55.08" TEUITI45028" 10120 352020 Distllsry
41 281 Exliva 19741344 78T ITHLI08 12650 74002 8 Distllsry
o) 282 Saraichal Ry TR 201084 3310 310633 Distiliery
42 258 Bhudan por Sitays Nages 8"495.16° T3 3410682 4290 25094.3 Distllary
44 280 Daaii 185530487 TE'36'L £4858 12899 75991.3 Distllery
45 292 Fasmuna [Khas 297114 78729720 1408 ££30 39078.0 Distllary
Fr 2538 Adaipur Samdoo 29°145.48° 767262076 7219 42178.3 Distillary
47 303 Hariper Mk 237433850787 78"2756,3344” 6980 20716.0 Diatdlesy
48 1] Granpar Sieoma e e 78°1€°6.7902" 16680 97376.C Distillary
hid 307 Graapwr Sizona 387371719987 78"19"16.5358" 4700 274850 Destillary
32 368 | Grymaper Suioua 3575573527948 75119541597 €510 182420 Distllary
31 309 Granper Sizona 1575542 03040 78715526176 4130 24160.5 Distellary
2 310 Granpes Sisona 15°5516.6794" TEITEASIE 4500 26325.0 Distllsry
13 311 Granper Sizona 28°58°50.1598" 78724'57.7296" 6230 IEHIS Disellary
b 312 Eatuna 28°40'S7 9354 TE5'2619.735" 4310 26420 Distillary
33 313 Chittawal 257427007727 T7t4€15.7656” 5740 §1229.0 Distllary

36 314 Chattawali 15°5140.5378" TTUAE3 35TE 3T 217620 Diw

Tatal 22115331




Jubilant Life Sciences Limited. Gajraula
Detail: of Recharge structure constructed for Over- Exploited condition (Pewer Flant)

SNo. | PondNo. | NameofVillage Latitude Longitude ﬁiﬁm ‘*“"”g'n:““““' Compliance Unit
i 16 Hesbongp= WYY nTRY 4820 w90 ‘Powsy Plaat
2 17 Nagalia 28" 02109" TSN 5180 30303.0 Foase Fla
3 . Karmzur Ma5 28744211 TIEHLI 19780 1157715 Foase Plam
4 501 |$uupn Fakoi 2 47 STITN TEIYINE 33570 1363845 Powar Plant
5 3 Barknars 2900023 pRSETE Y 780 338715 Powar Plam
[ 31 Sujumny 280365 %000 10800 63180.0 Powar Plan
7 38 Clrochala Hals 0003555 7568 200 31005.0 Powwsr Plant
8 34 Gz 2813 TBUIIALAET 22780 1332630 Power Plan:
g 88 Bartora 18391637 78143158 #H70 113841 Power Plane
10 7 Azrela Fals BTE610.8° TEIH0T.8E 35300 rriiisti] Power Pla
11 503 Bajhods Baladpe 4845 BBTN TET W13 E 12380 72185.0 Powsc Plamt
i B3 Hatheds Bhadmpr 2847 NN TB" 20 48662 17000 84500 Power Plant
3 35 Pami Halsa plg el TS IFIE.TIE 500 26325.0 Pownr Plant
14 35 Vaiden wWITs T3 A eI 255830 Pesswar Plane
15 73 | Vadtarmner Wit 180T TR T G360 IT06.0 Pewar Plane
1$ 478 Vadurour Masz 2874040 5364 BT 17680 16:908.0 Pewsr Plaar
17 480 |Harhale AWETILOF TEITIEI95E 11520 §73920 Pomwsr Plaat

15 8l Hactala b e g TSISH.00T L] TE798.5 Powws Flaat
19 482 Habiala 2B EXTTE A L6 BI94.0 Powsr Planr
o] 483 Hathals 28°41°L6F TS*3630 9906 14410 54248.5 Powsr Ple
pi 481 Sisonz Milak b g B TEUIF4.000T 740 51126.0 Peowar Pleat
p ] 482 Tanda bl 3 b g TR IEE 06 £740 51180 Povums Flant
3 483 Karngrruns 25°4T3 TIEY HEH T 19780 1137715 Pewsr Flaar
24 %2 SiaZ Jage 2§%8E0. 73" 81632738 7330 428803 Pewar Flant
b3 ] 487 \Chaliors agtes7 " T8 03EY 975¢ S77LI Pewer Plane
2 5% Sadkibrpres Thakri 25°E TR 963E 18125 640 38440 Power Plant
) W |Raileds 28°8535.0388" TEUIOAT I 17660 500 Powsr Flant
25 w5 |Rafedy. 25°4532 WIS T LETS0 185873 Pewer Flant
) e Fralrmawnad 287421448 o R 14000 BI1S00.0 Powar Flant
30 «08 Badhraulx 28"3534087Y 78180084 6150 3P Powar Flant
3l %9  |Badbramla 28°3731 822F° T$UBUITLE 6720 38320 Powes Planz
»n p ) Rakry Rl B 7818911 280 290965 Pover Plant
8] n Rabn 28HA TE16TL08 11870 T00H.5 Povwsr Plant
3% 1o Lakhen: falakra 2539279558 TETAT37 258" 20620 1223820 Pousr Plat
33 il Lalkiseri falalps 18397753 750117 12750 74587.3 Pewsr Plant
35 512 Lakdbori falales 28732583556 TR 13860 B1656.0 Peowar Plame

7 13 Lablers falalorer 28°35301128° 7$716388112" 12800 63150.0 Pewer Plant
38 sS4 Beatcla 2533363176 T4 090 473263 Pewar Plae
38 bisd Beatcla 1§°3254.5808° 7825103296 6560 38376.0 Power Plant
40 5lé Faibslachok 2839143376 TR 10720 62752 Pewer Flane
41 15 Chandwygar a4 T8UA00868 T S1476.5 Pewar Plane
Sl 518 Chmduigzr waEny I o 413425 Powsr Plaat
a 518 Chandnagar 28752342984 TETIYIB S T e S Powar Pla
+ 0o Crandwagr 2875215831 TR 0TE 760 395460 Povwer Plaat
45 51 Malezya T kihig T TIOSEE 000 25500 Powsr Plant
46 523 Sirsa Rumar 28*3436.917 TEIS02€E TR L0845 Powsr Plat
7 04 T g TEIT4R TR 5480 37006.0 Pewsr Plamt
48 23 Halomayrs 28" 3T 419 TEILE11 676 9380 ST Power Plant
4 26 Ambaca 1615481787 Pl LRAE oy L0 37408.5 Pewsr Plauz
5 527 | Ambacy 16*1520 8586 78"18 B 8102 450 377325 Powar Plaar
- 454 Biradors 2974070 SE8E WIFEET ym 310005 Power Flant
n» 483 Ebadon 26"41 18 SERE" WITHAE 3460 ms Power Plant

Total \INLE




Jubilant Agri & Consumer Products,Gajraula

Details of Recharge Structure Constructed for Over- Exploited Condition (Polymer Unit )

actual Pond Recharge

smo. | Name of village Latitude Longitude area, @5 per Potential compliance Unit
Khasra, m2 Cum
1 sarkari azesz 25 0268030 78.4300320 3470.0 352200 Polymer Unit
2 Mirpur 25.0253880 78.31283010 54909 268400 Polymer Unit

3 | Karmallipur 28.0638190 78.1978600 5830.0 261776 Folymer Unit

4 1 Karmallipur 23.0647170 78.2001200 24700 123621 Polymer Unit
4
5 Redra 20.8589870 781093600 53500 267762 Polymer Unit
6 | Redra 28.0672270 78.1928300 5550.0 277772 Polymer Unit
7 ! Mangalis 280659340 781603360 £580.0 248244 Polymer Unit
B o Tl -
& l: Bhadaora 28.7211600 78.3702850 2660.0 23322.8 Polymer Unit
] | Bhadora 287077710 783761440 2290.0 214710 Palymer Unit
T
10 ] Bhadora 28.7211900 78.3702850 2550.0 233228 Polymer Unit

11 ! Bhadora 18.7077710 78.3761240 4290.0 214710 Polymer Unit

1z ] shadora 28.7152800 78.3604000 5470.0 2737648 Polymer Unit




Jubilant Agri & Consumer Products,Gajraula

Details of Recharge Structure Constructed for Over- Exploited Condition ( Fertilizer Unit)

Acal Pand Recharge

5.Mo. Mzme of Vitiage Latitude Longltuse 0D, 2% per Potential Compliamce Unit
Khasra, m2 Cum
3 Sahva/pur Unar 14 3053880 TEI0H525D 153000 SIB00.0 Fortikzer Une
2 Azal Mundmur 28.8238320 783978330 147800 286500 Fertidzer Unz
3 Faundapur IH.BAEA R TE.Z535570 oo A2TEIAY Fertdzer Uns
< Whatakpur Khurd ZHEBOIS&T Jas3ivesn F140.0 423204 Fertizer Une
5 Chern Mikat ZH.735982 783931550 SUED.0 30300.0 Fertidzer Uns
E Seetza samal 28.5326710 T&3963330 27500 I6E00.0 Fortiizer Und
7 Dnarwarst 2579450 183861500 HI00.0 A5800.0 Fertiizer Uns
B Manhora ZH 514D4R1 TEEI108D s00 1354L3.7 Fertiéner Uns
5 Maleshiva 23AEISS090 TE.1814380 57200 285784 Fertiizer Une
an Maleshiya 44355110 73.1814320 30300 52148 Fertidrer Uns
13 Dniakd ZB.5%30.48 FESE'L.LaEE 29100 14562 3 Fortiirer Uns
32 Saraktral 1332413 FHINL08 RS L0 IE3ER D Ferbiizer Uns
13 Gajamhe 285806 TRALROEES 060 J5324.794 Feriner Uit
a4 Burse sl 29024032 TR.2E.LRI0 48l 37334 554 Fertiliver Unit
15 Beseralann 9.0240.35 TR.IELB3S S4000 33138 Fertiliter Unit
15 Borsesr i 25,02 40,28 78281639 13380 SE455 072 Fertilieer Unit
17 Baseratag 9024045 7528 LR3S T340 37336354 Fertiliser Unit
18 Disala 282147 TB3i8852T7L 2580 iB418.032 Fertiliver Unit
19 Arois mali | petiyaenati JRAOEL TR 51368957 S000 25liL598 Ferdines Unit
30 Aroie maft ] petiyamli 288087 TBSIN97037 500 1254325 Fartifingr Unit
11 Shiwla 290428 TRITADLET2 5550 19769355 Fertiliner Unit
12 Brahnowaad 28. 710579 TRV 57 28577.973 Fertiliser Unit
I3 Albarput Shat AB.5445 TEST02 3320 16616 768 Fertilizer Unit
74 Rudaspin 28.3002.70 TR I037 30 217 INETN 433 Fertiliver Unit
15 Rudpan 183000 85 TRIGATAS EJ e 1BR1E.I28 Fertiliner Unit
1& EBrvadan paar Sleyel Nags 2BASE3 TEI4LDE8 3080 18418032 Fertiliser Unit
7 Sovchan Mobwnmatlsor JBEISD TRA42TTi8 L1&0 INEZD A4 Fertiliner Unit
ig Zondhan Motmimadss 2B3305 TRAITERITE et 13063 671 Fertiliner Unit
] Bakaina 290433 TRASEL0LIY 5470 IT3veE03 Fertiliner Unit
0 Haripur Milak 18.4358.5078 78.175R.5344 &ian 20820 384 Fertiliver Unit
al Haripur Milak 254335505 TR.175E.5370 1750 bE LT ET Fertiliver Lnit
32 Cutibpur Saats 287292 T8 4985 L1480 HIXATE Fertiined Unit
33 Pl ki Manssiva 253834 8850 TR.1564.9935 £33 18433512 Fertiliver Unit
34 Harmaligur 28.853819 75 10785 5630 JALTT SAY Fertiiser Unit
35 Hanmalkpur 28853717 7320013 oy 12362 103 Fertifiner Uit
35 Resdrg 18.525987 TELaDas 5350 IRTIEELS Fertilines Unit
Eid Redra 2A.BETALT 7319283 5530 ITTIT.495 Fertiliver Unit
35 Sehma 18.903397 FE4ER)L] 2530 13162237 Fertliver Unit
5 Selbronr Mhabsi 16.770451 T 3558 4330 JLETL ALY Fertilizer Unit
40 Seikdrgur Miaked 2872416 72 31P43 2050 260845 Fertiliner Uil
41 Hargitia 18855034 7B.150335 4530 F4834 402 Fertiie Unil
43 Jujrein 20471 TR ISEE. 3180 15815484 Ferilines Unit
43 Shuiivg Baaa Pur 290473 TE 304535 3300 16015 68 Fertilings Unit
£4 Burawal Py 732811 5230 8177587 Fertlines Unit
23 Sedldrguar Miakei JA.E336568 & 19395 3200 16015.68 Fertiliser Unil
235 Pasgeliz P TALGLTS 2510 12562199 Fertilives Unit

47 Bajasthal 289806002 TR4LEDIS 340 18217238 Fertiliser Unit




Each rainwater harvesting structure is designed for a recharge capacity of about 500
CuM/day. The recharge structures are inspected and cleaned to remove silt and/or replace
with fresh filter media if required, every year prior to monsoon.

The rain water Harvesting Structures were inspected by the office of the Regional
Director, CGWB, Lucknow in May 2019 during the NOC renewal and the NoC renewal
was recommended to CGWA New Delhi.

Is there any agency providing water to the unit?
Response: No

Is there any development or planning to reduce the overall water consumption in the
Industry? If any, please elaborate.

Response: Yes, reduction of water consumption has always been our top most priority.
Our specific water consumption trend is attached as figure below that shows
decreasing trend in terms of year wise specific water consumption.

Further, additional initiatives are being implemented for reduction in fresh
ground water extraction through:

1. Collection of rainwater runoff from manufacturing plant area and reuse
during monsoon season.

2. Sourcing treated sewage from Gajraula municipality as and when STP is
installed for sewage treatment, which is presently discharged to Bagad or
Oxidation ponds.



Specific Water Consumption trend (FY16-FY20)

For the integrated Captive coal power, Molasses Distillery and Chemical
manufacturing complex of M/s Jubilant Life Sciences Limited, Gajraula.

Specific Water Consumption Trend
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8. Has the water meters being installed in the Industry? If yes, what is the monitoring
mechanism and standardisation process being followed?

Response: Yes. Water meters are installed for every ground water extraction well and
supply to major consumption points in every unit. The water consumption is
metered and records are maintained through daily logbooks/Registers.

The major points of water meter installed are,
|. Water Extraction at each Bore wells,
2. Water consumption points,
3. Water recycling/reuse,
a) RO permeates,
b) Evaporator Condensate
¢) Treated Sewage Water

Periodic calibration of each meter is carried out by instrumentation
department through a Calibration bench setup in-house with tractability from
National Physical Laboratory.

9. Had any EIA being conducted for the industry? If any, please provide the details.



Response: Yes. Environment Impact Assessment studies was conducted through MoEF
& CC accredited consultants in 2013 for Expansion project for our industry
(Synthetic organic chemical) carried by M/s EQMS Consultants, New Delhi
for seeking Environment Clearance.
Further, ground water extraction impact assessment study was carried out by
M/s NEER, Ghaziabad in June’2020, for all our units for assessing the
impact of Ground Water Extraction and was submitted to CGWA in June
2020.

10. What is the future plan of industry to work as per the NGT orders? Has any planning and
progress being done to run industry as per the standards laid down by different applicable
statutes and also the directions given by Hon’ble NGT:

Response: All observations and recommendations made by the Joint Inspection team of
the NGT in the OA No. 107 of 2019 have been implemented and duly verified
by the Joint Inspection team in Sept 2020 Re-inspection.

All units are operating in compliance to the standards laid down by different
applicable statutes and the directions given by the Hon’ble NGT.
11. Please also attach the photographs wherever it is helpful with the compliance report?
Response: The pointwise compliance to the JIT recommendations along with

Photographs showing implementation of the actions recommended by the JIT
is attached in Annexure-1.1



11/3/2020

Application for Accreditation-A request

Deepak Jain <neer.gzb@gmail.com>

Gmail - Application for Accredilation-A request

To: rgi-cgwb@nic.in

Please Find enclosed
Dated 37 Nov2020

To,

The Regional Director

Rajiv Gandhi National Ground Water Training and Research Institute,
Department of Water Resources, River Development and Ganga Rejuvenation,
Ministry of Jal Shakti Government of India

Sector-23 Atal Nagar, Naya Raipur Chhattisgarh

Reg.: Request to empanel as listed consultant for preparation of Impact Assessment report as

desired vide Gazette Notification No SO 3289 E date dt.24'"Sep 2020

Respected Sir,

Kindly refer to issuance of “Accreditation Policy of Ground Water Professionals” on CGWA portal viz
“NOCAP” regarding submission of application for Accreditation of the consultant for preparation of Impact

Assessment report as desired vide Gazette Notification No SO 3289 £ date dt. 24MSep 2020 with the

following documents and FEE:

S. Name of Document Page No

No.

1 DD No 463321dt 31.10.2020 amounting Rs 50,000.00 in favor of DDO, 1
CGWB, SUO, RAIPUR issued by Corporation Bank, Sector 31 NOIDA,
u.p-°

2 Duly filled and signed Application form on prescribed format 2-10

3 Brief profile of organization 11-13

4 CVs of Inhouse Project Coordinators and other technical human resource 14-56
with consent letters

5 Letter of association of NABL lab 57-58

6 Compliance Certificates of the clients 59-71

7 Copy of Service Tax Registration dated 28.8.2006 72-73

8 Copy of GST registration dated 27.6.2017 (when GST was Introduced) 74-79

9 Copy of one Hydrogeological Report (Enclosed PDF separate file) 80-119

10 Copy of one report of Impact assessment (Enclosed PDF separate file) 120-

onwards

Please find enclosed the above details for your perusal and approval.
It is therefore requested to empanel our name in your approved list of consultants.

Thanking you
With best regards

For NEER

(Er DEEPAK JAIN)

https:h’mail.google.com!mailf‘uio?ik=ea?4898b50&view=pi&search=all&permmsgid=msg—a%3Ar—291 1401415663480014&simpl=msg-a%3Ar-2811401...

Deepak Jain <neer.gzb@gmail.com>

Tue, Nov 3, 2020 at 12:03 PM

12



11/3/2020 Gmail - Application for Accreditation-A request

Enclosed: As above

/

N
-

NEER

Regd Office: 611, I-Thum Tower, Plot No.-A-40, Sector-62, Noida,
Gautam Budh Nagar, Uttar Pradesh.-201301
Branch office’s:
Jaipur C-123, Dayanand Marg, 203 Gulab Enclave,
Tilak Nagar, Jaipur, Rajasthan-302004
Phone : 0120-4107278

website :www.neer.co.in
hitps:/www.youtube.com/watch?v=41VcPp6zUPE

6 attachments
- Copy of Hydrogeological Report.pdf
1226K

ﬁ Copy of Impact Assessment Report.pdf
4250K

.@ CV & Consents of Project Coordinators & other.pdf
1269K

@ Completion certificates of Clients.pdf
635K

-@ Request letter & Application Form.pdf
650K

@ Govt Registraions of NEER.pdf
558K

https://mail.google.com/mail/u/07ik=ea 748e8b50&view=pt&search=all&permmsgid=msg-a%3Ar-291140141 56634800148&simpl=msg-a%3Ar-2911401...  2/2
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REPORT ON
IMPACT ASSESSMENT OF GROUND WATER WITHDRAWAL OF
14250 M*/DAY
AT
BHARTIYAGRAM, GAJRAULA, DISTRICT AMROHA, UTTAR
PRADESH

Prepared by NEER
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1 INTRODUCTION

Jubilant Bhartia Group is an Indian MNC operating its largest Fertilizer and Synthetic
Organic Chemical Manufacturing complex at Gajraula, UP since the early 1980’s.
The Group company M/s. Jubilant Life Sciences Limited (JLL) has 4 units as Captive
Coal based Power plant, Molasses Based Distillery, Advance Intermediates and Fine
Chemical Ingredients manufacturing units that manufactures high value-added
Chemicals for Active Pharmaceutical ingredients and Life Sciences Chemicals for
Domestic and Export to about 70 countries globally. The Group Company M/s
Jubilant Agro Consumer Products Limited (JACPL) has two units for manufacturing
Chemical Fertilizer and Polymers... Over the last three decades, Jubilant Life
Sciences Limited has emerged as an integrated Pharmaceutical and Life Sciences
Solution Provider offering products & services to its customers across the globe. All
the above manufacturing units are located at Gajraula situated on the Delhi —
Lucknow National Highway No 24, Gajraula Block, Amroha district of Uttar Pradesh

and provides employment to about 4800 people.

Corporate Social Responsibility is an integral part of how the JLL and JACPL
conducts business and how the efforts are directed towards community development
through focus on primary education, basic healthcare service, drinking water, and
livelihood generation programs focused on improving the employability of women
and local youth. The companies have been recognized with several awards and
recognitions, which bear testimony to the commitment towards operational
excellence, innovation, corporate governance and social responsibility. JLL and
JACPLL is committed to leverage innovation and scale of operations at every step of

the pharmaceutical value chain to deliver value to our stakeholders.

Establishing such a huge infrastructure as part of its ongoing operations would
essentially require the basic amenities such as power, water and manpower. Water
being one of the most important commodities required for its entire manufacturing
process and domestic requirement of its employees and their families, ground water
is the only source of water in the area and its sustainability is one of the major

concerns of the firm.
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1.1 BACKGROUND

The average water requirement of all the 6 manufacturing units put together is around
15,200 m*/day, against which the firm had applied for NOC to CGWA. CGWA had
issued NOC for 14,250 m*/day for all the 6 units functioning in the project area.

1.2 DETAILS OF NOC’S ISSUED

There are six units within the premises of M/s. JLL and JACPL, Gajraula. Each unit
had independently obtained NOC from CGWA for withdrawal of ground water with
specified number of tube wells, mandatory recharge and establishment of specific

number of piezometers for monitoring of ground water levels. Details of each NOC

is given in the table below:

S. | Unit Date of | Nos of | With- Mandatory | Monitor- | Remarks
N | Name NOC Wells | drawal Recharge ing wells
0 permitted (m’year) (PZ)
(m*/ day) |
Jubilant Life Sciences Limited (JLL)
1 | Power 18.04.2017 2 4700 834250 1 complied
Plant
2 | Distillery | 19.04.2017 2 3000 1000000 1 complied
Unit
3 | Chemical | 07.04.2017 2 2300 1060000 1 complied
Unit | B
4 | Chemical | 07.04.2017 1 2600 460000 1 complied
Unit 2
Jubilant Agri Consumer Products Limited (JACPL)
5 | Fertilizer | 07.04.2017 o 1400 364610 1 complied
Unit
6 | Polymer | 07.04.2017 l 250 59000 1 complied
Unit
10 14250 3777860 6

All the above NOCs were valid for two years from the date of their issuance.

As per the conditions of NOC of CGWA for all the units compliance has been
submitted to CGWA. An inspection by assigned officers from CGWA has also been

carried out and inspection report has also been submitted to CGWA.

2 OBJECTIVES AND SCOPE

The objective of the study is to carry out impact assessment of ground water
withdrawal and recharge on ground water regime in and around the plant area. The
ground water withdrawal is being made by JLL & JACPL within the plant premises
to the tune of 13,200 m*/day as per the permission granted by Central Ground Water

Authority vide NOCs issued and mentioned above. However, there are many
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industrial units within the 2 Sq. Kms are of the JLL & JACPL units which are
extracting ground water along with withdrawal that is being made by local population

around the plant area for their drinking and domestic needs.

In order to achieve the objective, scope of study has been defined includes analysis
of all the ground water withdrawal within 2 sq. km area and ground water recharge
taking place within 2 sq. km area to conclude the impact of ground water withdrawal
and recharge on ground water regime. Study of climate, land use, topography,
drainage, geomorphology, geology, hydrogeology, ground water withdrawal and
recharge to ground water has been carried out for comprehensive understanding of
ground water regime in 2 sq. km area. It has been proposed to carry out following

investigations and studies in and around the Project site: -

1. Detailed hydro-geological investigation in and around the project site to
assess the ground water potential for development, yield prospects and design
of the production wells in the area through application of advanced analytical

tools.

2. Physiographic and Geo-morphological studies along with Remote Sensing
data analysis to support the hydro-geological investigations and to determine

the ground water conditions.

3. Compilation and collation of primary and secondary data in and around the
project site to decipher subsurface lithology and disposition of the aquifer,

ground water levels and areas suitable for ground water recharge.

4. Assessment of recharge potential and availability of monsoon runoff for
“Rainwater harvesting and Artificial Recharge to Ground Water” for its

augmentation.
3 REGIONAL SETTING
3.1 LOCATION

Project site is located in the Bhartia gram village of Gajraula block district Amroha.
The project site is situated on northern side National Highway no 24 connecting
Moradabad with Delhi. The administrative map of the district showing the location
of proposed project site is given in Fig. 3.1. The location of the project site as
demarcated on the satellite map is shown in Fig. 3.2. For the purpose of detailed
investigation, 2 sq. km area around the site has been selected and being referred as

study area throughout the text. For all practical considerations Gajraula block has

5
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been considered as assessment unit for all the six units of JLL and JACPL, which is
‘Over Exploited' assessment unit, as per Ground Water Resources Assessment (2017)

carried out by CGWB. The map of Study area is given at Fig. 3.3.

A Study Area Map

>z

Administrative Map

g o
L & _
o R = ST i
:—M:‘: . C]ﬂ:mlhlﬂm
Fig. 3.1: Administrative Map of Fig. 3.3 : Study Area Map (2 sq. km
district Amroha with Gajraula area around plant boundary )

block

Fig. 3.2 : Google Map of the Project site
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3.2 LAND USE
The study area enveloping 2 km radius area around the periphery of plant boundary

comprises mainly Agriculture land, Industrial area and local settlements (habitation).
Land use has been worked out from Satellite Image and found that around 16% area
is covered by human settlements/ houses etc., Industrial area is around 19% and
around 65% is covered by Agricultural land, villages, agro-forest, etc. All these land
use zones are consuming ground water from their own sources. The land use maps
are given at Fig.3.4. Table given below gives different land use falling within the
study area. From the map it is apparent that the study area is not limited to Municipal

limits but extends out of it, in surrounding rural areas also.

Table : Land Use of study area

S.No Type of Land Use Area (in Sq.km)
1 Habitation 4.55 (16%)
| 2 Industrial Area 5.43 (19%)
5 Agricultural Fields and others 18.56 (65%)
Land use 3
A

Legend LandUse
& Localibes [ | Agricuiium Fiea
B Project Sita [ Habtation
—— RiveriCanals [ ndustial Araa
—— Roads
|| sty Aroa m

Fig.3.4 : Land use map of the study area
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3.3 CLIMATE
Based on Koppen classification of climatic pattern, the area may be classified as
moderate to sub-tropical and humid. The year is divided into four seasons. The period
from December to February is the dry, comparatively cool season. The summer
season is from March to Mid-July which is followed by the southwest monsoon
season from July to September. October and November constitute the post monsoon

or the retreating monsoon season.

Rainfall has been recorded at JLSL plant, Gajraula, and during the period from 2010
to 2019 has indicated average annual rainfall of 976 mm. However, normal annual
rainfall at Amroha for 100-year period is 861.40 mm as reported by IMD. The
following table gives the annual rainfall values as recorded at JLSL plant, Gajraula.
There is no IMD meteorological station near the plant and the nearest station is at
Moradabad, about 52 km in the east. The climatic conditions, except rainfall, are quite
similar in plant area than recorded at Moradabad. The year is divided into four
seasons. The period from December to February is the dry, comparatively cool
season. The summer season is from March to Mid-July which is followed by the
southwest monsoon season from July to September. October and November
constitute the post monsoon or the retreating monsoon season. The period from April
to June is marked by continuous increase in the temperatures. May is the hottest
month of the year with a mean daily maximum and minimum temperature (in May)
of 39.7°C and 23.8°C, respectively. With the onset of south west monsoon by about
mid-July, the temperatures go down considerably. From November onwards, both the
day and night temperatures decrease, January being the coldest month with daily

maximum and minimum temperatures of 21.2°C and 7.4°C

34 TOPOGRAPHY AND DRAINAGE

Topographically the area is in general flat alluvium which is in downward side of the
famous Tarai region of Uttar Pradesh. general slops are towards Ganga river the
major drainage in the study area. A Digital Elevation Map (DEM) of the area has
been prepared using available satellite data in public domain and analyzing through
Image processing tools to better understand the topographical features, elevations and
slopes of the area. The DEM map of the area is given in Fig. 3.5. From the DEM

map it may be observed that in general the North Eastern parts of the study are at
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relatively higher elevation as compared to southern western parts. The maximum

elevation 1s 181 and Minimum is 134 m amsl.

Digital Elevation Model A

Legend DEM
" Localilies Height Above Maan Sea Level (m)
+ High 181
B PrjectSw
——— River/Canals Low', T34
Roads p—
| Study Araa 0 02505 1 15 F:

Hilomenaes

Fig. 3.5: Digital Elevation Model (DEM) of Study Area.

The study area falls in Ganga river basin. Ganga basin is a part of the composite
Ganga-Brahmputra-Meghna basin. The basin lies in China, Nepal, India and
Bangladesh and drains an area of 10,86,000 km?. It is bounded on the north by the
Himalayas, on the west by the Aravallis as well as the ridge separating it from Indus
basin, on the south by the Vindhyan and Chhota nagpur plateau and on the east by
the Brahmaputra ridge.

The area is drained by river Ganga in the west parts. The general flow direction in
this part is from N to S. Other than River Ganga, Bagad River which is ephemeral in
nature flow in the west of the project site towards south. The drainage map of the area

depicting streams and canal network is shown in Fig. 3.6.
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Drainage A
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Legend Drainage
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Fig. 3.6: Drainage Map of Study Area.
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4 GEOLOGY-REGIONAL AND LOCAL

4.1 REGIONAL GEOLOGY

Regionally the study area lies in the Gangetic plains and is underlain by sedimentary
formations of considerable thickness. Towards the north, these plains are bounded by a
narrow belt of Siwalik sediments (Table 4.1). The rocks of Eocene to Lower Miocene
age are present in the narrow faulted zones between the Siwaliks on the south and Tals,
Krols and older rocks on the north. Towards the south of the plains lie on the rocks of
Archeans, Proterozoic, Vindhyan, Gondwana and Rajmahal areas. Information on the
geology and stratigraphy of the rocks underlying the Agnatic plains has been obtained
from deep drilling at Ujhani, Kasganj & Tilhar which are around the buffer zone. The
Gangetic plains have shown considerable amount of flexure and dislocation at the

northern end bounded by the Himalayan Frontal Thrust.

Table 4.1 : Regional geological succession of the area

; Age Ak t}roupfFormahon i [ ik thhology b it
Indo-Gangetic Plain Sand, Silt, Clay, Kankar
Tarai Coarse sand, Clay, kankar
Quaternary
Bhabhar | Coarse sand, Pebbles, Gravel
Doon Gravel Coarse sand, Pebbles, Gravel
Tertiary Siwalik Group Sandstone, Conglomerate

The study area is a part of the Gangetic plain. The Gangetic plain is a fore-deep, a down
wrap of the Himalayan foreland. It is of variable depth and has been converted in to flat
plains by long—vigorous sedimentation. This is known as a geosyncline and the Gangetic
plain is the Indo-Gangetic Geosyncline. It is also known as the Ganga basin. The Ganga
basin has the same strike as that of Himalayas (ESE-WNW). On the basis of the
thickness of the sediments deposited in this basin, it can be divided in to two main parts:

the frontal deep area (sediments more than 6,000 m thick), and the platform area
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(sediments less than 6,000 m thick). Buffer zone falls in the frontal deep area. The

lithology of the area is shown in Table 4.2.

The study area, as per the stratigraphy is composed of Formation I of the Quaternary
Period, i.e. loose sand, kankar, gravel and pebbles with little silty and sandy clays and

in general are referred as unconsolidated alluvial deposits.

o

Loose sand, Kankar, gravel and pebbles with
Formation I ) _ 189
little silty and sandy clays

Soft sandstones and clay stones with sandstones

Formation II o 350
predominating over clay stones

Soft to moderately hard sandstones and clay

Formation 111 _ ) 160
stones almost in equal proportions

Mainly shales and limestones with subordinate

Formation IV 100
sandstones

Thick limestones with occasional thin bands of

Formation V 50-140
shales and sandstones.

Thick sandstones, shales and lava flows with thin
layers of chlorite and tuffaceous materials.
Formation VI .t . 311
Sandstones are quarzitic and limestones are

dolomitic.

Formation VII | Mainly sandstones with few thin bands of shales 300

Formation Mainly quartzites with intercalations and thin i
>1

Vil bands of phyllites and schists

(Source: SRTEE, 1971)

4.2 GENERAL HYDROGEOLOGY

Ground water occurs in the Pleistocene to Recent formations, under water table

conditions in shallow aquifer while there are deeper aquifer zones having water under
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sub-confined and confined conditions. In alluvium, the ground water is transmitted

through the voids and interstitial openings. The alluvium is unconsolidated in shallow
water table aquifer while it is poorly to poorly consolidated and is pervious in nature
and has primary porosity. The hydrogeological map of the study area is given at Fig.
4.1.

Hydrogeology A

Legend Hydrogeoclogy

® Localities Older Allvium

B Froject Site Younger A luvium
—— RiveriCanals =

Roads — Er mincra mholcm
| Study Area _——
D 02505 1 15 2
Kiomelers.

Fig. 4.1 : Hydrogeological Map of the study area

There are few prominent saturated granular horizons at depth in the area. Irrigations
tube wells and hand pumps are tapping the 1* shallow aquifer zone up to depth of 20

meters from the land surface while industrial tube wells tap 1% sub-confined aquifer

13
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zone occurring between 80 to 120 meters from the land surface for getting higher

discharge.

As indicated, ground water movement is controlled mainly by the hydraulic
conductivity of aquifer. A review of the topography and drainage pattern reveals that
the general slope of the area is towards southwest, and ranges from | m/km to about 1.5
m/km. The ground water also follows the topography and surface water flow direction
and moves in southwest direction. However, the hydraulic gradient is not so high and
has been observed as hardly 0.5 m/km to 0.75 m/km as calculated from the monitoring

of wells of the area.

The principal aquifer of the area is mainly alluvium have high hydraulic conductivity
which is mainly developed due to interstitial openings of granular material. The
hydraulic conductivity of granular horizons, mostly sand, with boulder and gravel is
high. There are large number of irrigation wells mostly tube wells driven by centrifugal
pumps. Pump tests carried by out in nearby areas on a tube well tapping alluvium has

indicated hydraulic conductivity (K) of 30 to 50 m/day which can be classified as high.

The Central Ground Water Board had drilled an exploratory tube well (District
Brochure, Moradabad, 2008-09) near Gajraula as Gajraula - I (28 49° 40”” N and 78 15’
20" E) up to depth of 254.73 meters and had recorded the four aquifer zones from 160
to 172 m, 188 m to 200 m, 206 to 218 m and 227 to 233 meters. All these four zones
encountered at depth below 120 meters shows that these four zones belong to 2nd
confined aquifer. Wells operational around JLL and JACPL are of shallow depth and
tapping shallow phreatic aquifer. Irrigation wells, in general arc down to the depth of 20
to 30 m bgl and are pumped by centrifugal pumps by lowering suction pipe of 6 to 7
meters. The tube wells constructed by industries, for getting higher yield, tap next
aquifer which is generally at depth from 50 m to 70 meters bgl. There are horizons of
clays and silty clays between shallow phreatic aquifer and Ist sub-confined aquifer
within depth range of 20 m to 80 meters. Such tube wells yield 100 to 150 m3/hour and

submersible pumps of 60 H.P have been installed.

Based on the existing industries tube wells, CGWB exploratory tube well, findings of

deep resistivity soundings and regional hydrogeology, a schematic hydrogeological
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section has been prepared from Gajraula to the base of Shiwaliks (Haldwani) showing

the disposition of different aquifers.

sw Schematic hydrogeological section across NE
s Gajraula and Haldwani Haldwani| Shiwaliks
- Gajraula Through Bhabhas
and Taval zones
1 i
i ¥
J__I-L-—— = i By oy

Phreatic aquiler

Second confinad aquifer

I [ Finw to cose sand [ Clay / st ( Confming beg Pobiles. Cobblos and Boulders

Fig. 4.2 : Schematic hydrogeological Cross Section Gajraula to Haldwani

43 GROUND WATER CONDITION AROUND INDUSTRY

The principal water bearing formations in the plant area and 2 km radius arca from plant
are mostly composed of sand, silty sand and sand with gravel with thin intercalations of
clays which behave as confining bed. The depth to water table in plant area ranges from
12.0 to 13.14 meters below land surface during February 2020. The depth to water in
surrounding study area ranges from 3.48 to 18.86 m bgl during February 2020. Shallow
water levels are observed near streams, ponds and low-lying areas in buffer zone where

it ranges from 0.2 to 0.50 meter.

There are large number of tube wells for irrigation. Generally, cultivators construct tube
wells of 200 mm dia up to average depth of 15-20 meters by boring till granular horizon
is encountered. A centrifugal pump is installed in the tube well with a suction pipe of 7
to 8 meters in length in the bore. Each such tube well yields about 30 to 50 m?*/hour. The
pumps are mostly operated by electric motors of 7.5 to 10 H.P. There are large number
of hand pumps mostly used for drinking purpose in villages. The yield of such hand
pumps is not much and is just sufficient to meet the drinking water requirement. The
yield of such hand pumps ranges from 500-1,000 litres per hour of potable quality of

water.
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44 GROUND WATER WITHDRAWAL FROM SURROUNDING

AREA

Considering the land use of the study area and the data collected from the Municipal
corporation and industries located in study area it has been found that large amount of
ground water is being used in surrounding area. An attempt has been made to quantify

the ground water withdrawal in surrounding areas. Sectoral Ground water withdrawal

in study area other than JLL and JACPL plant is given below:

Table 4.3: Sectoral Ground Water Withdrawal in study area

S. | Unit Name Withdrawal
No permitted
(m?/ day)
Other Industries
I INSILCO 4900
2 | Umang Dairy 1700
3 TEVA 1455
4 Best Crop Science 9T
5 Other small industries 8000
(more than 60 units)
Sub Total 16152
Drinking & Domestic
1 Nagar Palika 930
2 Self-Sourced person @135 Iped for 60020 8102
Sub Total 9050
1 Agriculture @ delta as 1.2 (around 1800 ha- based on land 21600
use data)
Total 46802
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Ground Water withdrawal industrial (other than JLL and JACPL), domestic and
agriculture purpose is around 46802 m? per day., The study area is concentrated mainly
by industrial and urban settlements area with some peripheral agricultural activities.
Ground water withdrawal indicates that industrial and urban share together is more than
agriculture consumption of ground water. Whereas for the entire assessment unit, as
per GWR Estimation 2017, ground water withdrawal for irrigation is around 10 times
more than industries.

4.5 GROUND WATER WITHDRAWAL IN PLANT AREA

Ground water withdrawal in JLL & JACPL is through 8 tube wells withdrawing around
14,250 m® per day of ground water. Unit-wise details of withdrawal of ground water is

given in table 4.4.

Table 4.4: Ground Water Withdrawal from JLL & JACPL

S.No Unit Name Withdrawal
permitted
(m?’/ day)

Jubilant Life Science Limited (JLL)

1 Power Plant 4700
2 Distillery Unit 3000
3 Chemical Unit 1 2300
4 Chemical Unit 2 2600

Jubilant Agro Products Consumer

Limited (JACPL)

5 Fertilizer Unit 1400
6 Polymer Unit 250
Sub Total 14250

All tube wells pump water from deeper aquifer at depth of 97-120 m bgl. The
lithological log and well assembly of one existing tube well is shown in Fig. 4.3. Like

this tube well, all the plant’s tube wells tap water from mainly deeper aquifer at depth
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of 97-120 m bgl. The location of existing 8 tube wells along with 4 piezometers is
shown in the Fig. 4.4. Initially, when the tube wells were constructed, the discharge of
each tube well was around 150 m3/hour but after long regular use, the discharge now
reduced to 60 m*/hour to 123 m*/hour, may be due to encrustation of gravel pack and
clogging of slots. So, to get the required quantity of water of 14,250 m?/day, these areas

operated for longer duration.
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Lithological log and pipe assembly of a borewell in the plant
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Fig. 4.3 : Lithological log and well assembly of one existing tube well
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Fig. 4.4. Map of plant area showing the location of tube wells and piezometers
Total ground water withdrawal is 14250 m” per day from & wells constructed within the

plant premises comprising 6 units.
4.5.1 ZERO DISCHARGE PLANT

Ground Water withdrawal in the JLL and JACPL Plants has been accorded by Central
Ground Water Authority, wherein a water balance of the plant was elucidated, indicating
a zero-discharge plant. The water consumption to achieve Zero Discharge Plant has been
achieved by evolving consumptive use of ground water in such a way that there is
exchange of excess water among the units based on the type of application and treatment
required to make them suitable for reuse. So overall, optimal utilization of ground water
withdrawal is being adopted in each units of the Plant. Detailed Water Balance of each

unit is given below:
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Total Reguirement
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Figure 4.5: Water utilisation flow diagram in Power Plant
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Figure 4.6: Water utilisation flow diagram in Distillery Unit
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Figure 4.7: Water utilisation flow diagram in Chemical Unit-1

Water Balance M/s JUBILANT LIFE SCIENCE LIMITED ( CHEMICAL UNIT-2), GAIRALILA, AMROHA, U.P
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Figure 4.8: Water utilisation flow diagram in Chemical Unit-2
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Figure 4.9: Water utilisation flow diagram in Polymer Unit
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Figure 4.10: Water utilisation flow diagram in Fertilizer Unit

From the above Water Balance charts it is apparent that the plant is zero discharge and
every drop of ground water being withdrawn is being optimally utilized for specific

purpose.
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4.6 SPATIAL AND TEMPORAL VARIATION IN SINCE GRANT OF
NOC

In order to assess the spatial and temporal variation in ground water levels data of
ground water levels of past and present has been analyzed. The data of wells falling
within 2 km radius of the plant has been considered for this exercise and ground water
levels has been used for generating ground water scenario during pre-monsoon of 2014
and pre-monsoon of 2019. This gives a fair idea of spatial and temporal variation in
ground water levels since 2014 to 2019 in study area. However, the time series data for

entire study area is not available.

Depth to Water A Depth to Water + A
(Premonsoon 2014) {Pre- Monsoon 2018)
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Fig. 4.9: Depth to ground water level Pre- Monsoon 2014 and 2019

From the Fig. 4.9, comparison of depth to ground water levels of pre-monsoon 2014
with pre-monsoon 2019 indicates that ground water levels of unconfined aquifers
(Shallow Aquifer) in major part of the study area is ranging in 10 to 15 m bgl which
otherwise during 2014 was in the range of 7 to 10 m bgl. The study area does not have
any data of 2014 for deeper aquifers (confined aquifers) which is actually been
developed by the JLL and JACPL, Gajraula.
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The decline in depth to ground water levels in the study area can be attributed to
development of ground water for irrigation and drinking and domestic purpose which,
in general, is being developed though shallow wells tapping unconfined aquifer. Further,
some of the industries tapping shallow aquifer also attributes decline of ground water
levels in last 5 years. However, data of such industries are not available in public

domain.

A detailed study has also been conducted in the 10 Km radius of the plant establishing
46 monitoring wells for considering the ground water levels of 2018 and 2019 to assess
the spatial and temporal variation in ground water regime. All these identified
monitoring wells are tapping shallow aquifer (Unconfined aquifer) and reflecting
ground water levels resultant of withdrawal being made by irrigation, drinking and
domestic purpose and by all those industries, tapping (shallow) unconfined aquifer in
10 km radius area. Details of 46 monitoring wells are given in table 4.5.

Table 4.5: Location of monitoring wells with season wise depth to water table
below the ground and elevation of water table above msl with net change

B Sy May-2018 May-2019 | Net
No Village SWL SWL S S WIS Change
el . (m bgl) (amsl) 0 ‘(amsl) | (mbgl)
1 | Tigriva Khadar 5.10 197.90 5.48 197.52 -0.38
2 | Ferozpur B 6.11 195.89 547 196.53 +0.64
3 | Fattahpur 7.34 193.66 7.41 193.59 -0.07
4 | Sheshsoli 12.4 194.60 12.75 194.25 -0.35
5 | Sultan Ther 6.00 195.00 6.79 194.21 -0.79
6 | Agrola Kalam 7.70 193.3 8.74 192.26 -1.04
7 | Faundapur 14.00 197.00 14.19 196.81 -0.19
8 | Shihali Gosai 7.64 201.36 7.66 201.34 -0.02
9 | Kumarala 7.00 200.00 7.39 199.61 -0.39
10 | Mohamadpur 6.40 194.60 6.78 194.22 -0.38
11 | Khiyalipur ka Dhal 5.44 197.56 5.43 197.57 +0.01
12 | Kakather 6.44 197.56 Well Defunct
13 | Aehraula Tejwan 14.44 196.56 14.77 196.23 -0.33
14 | Pal 17.29 194.71 16.76 195.24 +0.53
15 | Batupura 4.00 196.00 4.12 195.88 -0.12
16 | Jhanakpuri 18.70 195.3 19.32 194.68 -0.62
17 | Katai 14.00 197.00 13.87 197.13 +0.13
18 | Moharkapatti 5.70 197.30 5.19 197.81 +0.51
19 | Tigri 5.30 194.55 3.59 196.26 s B
20 | Pipli Dauvad 17.90 194.10 17.85 194.15 +0.05
21 | Chobara 15.18 196.82 14.96 197.04 +0.22
22 | Chowkpuri 16.40 198.60 17.11 197.89 -0.71
23 | Sahapur 6.40 198.60 6.06 198.94 +0.34
24 | Rahrdra 8.00 199.00 7.24 199.76 +0.76
25 | Mohammadabad 5.23 195.77 4.09 196.91 +1.14
26 | Khai Khera 8.25 198.75 7.78 199.22 +0.47
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May-2018 May-2019

| i (mbgl) amsh = At (amsl)
27 | Baseli 8.64 197.36 8.64 197.36

| 28 | Khad Gujar 17.00 197.00 17.44 196.56 -0.44
29 | Yakhbagdi 18.00 195.00 18.46 194.54 0.46
30 | Chohadpur Mafi 14.40 197.60 14.32 197.68 +0.08
31 | Saergarh 18.50 192.50 17.84 193.16 +0.66
32 | Tookra Patti 7.64 199.36 722 199.78 +0.42
33 | Lakhamiya 15.70 200.30 16.14 199.86 -0.44
34 | Dariyapur 18.00 195.00 18.36 194.64 0.36
35 | Nagla Mafi 15.70 199.30 15.94 199.06 -0.24
36 | Dakiya Bhood 15.70 198.30 15.24 198.76 +0.46
37 | Hira Singh Baldana 18.00 197.00 18.62 196.38 0.62
38 | Ferozpur Bagad 12.80 198.20 12.27 198.73 +0.53
39 | Sakarthali 13.97 198.03 14.13 197.87 0.16
40 | Manota 15.20 193.80 15.64 193.36 0.44
41 | Bachchraiyu 12.10 202.90 12.26 202.74 -0.16
42 | Deepur 13.50 191.50 14.52 190.48 -1.02
43 | Sadarpur 18.87 193.13 19.57 192.43 0.7
44 | Taharpur 17.60 192.40 18.03 191.97 -0.43
45 | Rampur Bhoor 16.46 190.54 1712 189.88 -0.66
46 | Machrai 17.00 193.00 17.57 192.43 0.57

The location of 46 Monitoring wells in the buffer zone and 4 piezo-meters in the plant
area monitored along with ground water contours showing elevation of water table
above mean sea level is shown in Fig. 4.10. & 4.11. The monitoring wells were
monitored for ground water level in the month of May, 2018 and a year later in May,
2019 (Pre-Monsoon). The Ground Water contour maps for these two monitoring periods

are as shown in Fig. 4.10 and 4.11.

The ground water contours have been drawn at 0.5 m interval, the wide spacing of
contours shows that area has permeable alluvial formations and there is substantial flow
of ground water towards the area of ground water abstraction. A hydrogeological
analysis of the contour map substantiates a similar trend as reported in earlier reports
and also that of the CGWA that the area has intensive ground water exploitation.
Further, that one prominent ground water depression has been formed around the
Gajraula Industrial Estate where there are many industries (about 80 Nos.) drawing
ground water for their operations. Further, beyond the study area, the ground water level
drops as may be seen on the East, South East and Southern periphery of the study area.
There is, in general, ground water flow towards left Bank of the Ganga river during the

entire year in all four seasons and Ganga river behaves a gaining river getting inflow of
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ground water occurring along its course. The hydraulic gradient of ground water flow is

0.232m/km from the east to west i.e. towards Left Bank of Ganga river.

79918 18 220 761528 8 Ea
/‘_Eﬂ_‘:
® Sachenraii s | 2
I . . " LaaRll
& fﬁ:i _Snknﬂh__ﬂ:. o &\‘Q. §
b : = ; v
b 1 '.ml&, Rk \ ! @y f '\ a8
. | st 'dmll (SRS 221 [\
A m® i ™ S ey |
| Todkiy ot gl Ckhatrhera | f 1111
AN -a.b,u. \V\ L FZE iw]
] \
d| L §
i : Wi 3
i / &
N :';:.;,\g 13‘ X |
AP 55
whiwgd? 1
F .
':Kdunb:’éii: o
b
-2
&
T8°b15" 8 7o 1828 75°1030°
Lagoen A Raiwayline /™ ° Hghway /\/ Nala(Bagad) ~/ D a3 0 Scale S_Rm.
[0 upsiDC industrislerea © Plezometer m  Village @B Ponss o™ River %" Groundwater Contour (mRL)

Fig. 4.10: In 10 km radius area Ground water table contours and Flow direction
during May, 2018 (Pre-Monsoon)

27



Impact Assessment Report on Ground Water Extraction by
M/s Jubilant Life Science Limited and Jubilant Agro Consumer Products Limited, Gajraula,
District. Amroha, UP

RS T8 Ta0 8" 1525 TaMBI0
&
a®
Farozpur Bagad
— - s Lakham| ﬁ? -
~l, I:. :I -\@:- Dakiya fngs ' =Tl
b 3?3 E SV Chewipun 2z~
g \) _-r.,“"'“-"’-é LAY B AN Wt alad S g gl =
i [\ /2 a2 9 ezs Miri Singh Baldana
. ; \ .
A ‘9 i e d
* | Toeokrs Pami ’ \ bed Dujary 3 B
1 I 19450 | \
! | 1] | _ ]
. RN b TR | .
b y @ 3 A
\ | \Shihall Gosat L Il | J T
B ] .-O? I:faujvaiurl g;qafr" \n-"‘-’
o = Y Ll V' i (p — —
= o ’EI | s y;}.ﬂ. -
1zl —
I T A B
: e 5
R A ]
R \ f% = Chehadpur Mafi -
18 ¢
NS \ & 152
; I-' 1> Kr‘lyhllpuv-"d_ Phs:i =
¥ > ) by ka Dnal 15
| ~avotporg®iz 7 ) Py
; 5 q
| 7 z A e s
- } a9 940 g
fn L B o I
B - E
¥ = - 4
a8 i ] : | B -
A 1 ° B Tahhrpur
B\ | /ggeaiehm ®Maahra) o0 3
NN (ST / ¥
ey
|
T8'E18" 81220 18528 781830
| Lagoon '+ Raiwaylre A7 Highway N/ Nala(Bagad) A/ Drainage A Groundwater Contour (mRL)
S ; : &
L_.f. UPSIDC industrial area @ Fiezometer @ Piezometer (Piant) ™ Village P Pos ;__j River

Fig. 4.11: In 10 km radius area Ground water table contours and Flow direction
during May, 2019 (Pre-Monsoon)
The quantum of ground water inflow to the River Ganga would have been higher, but
for the depression caused due to extraction in Gajraula township and the Industrial
estate, as a large part of the ground water replenishes the ground water depressions

formed, as may be seen in the contour map.

While observing the ground water contour map, it is observed that the ground water
depression formed around the Gajraula Industrial Estate area is being replenished from
north west, an area around village Shihali Gosai and also from north around villages of
Bachchayiu and Sakarthali which also happens to be the direction of surface drainage
as a stream (Bagad Nala) passes from north to south, just on the western boundary of

Gajraula Industrial Estate. The maximum water table in the area is at 202.90 msl in the
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extreme north near village Bachchraiyu and lowest elevation is 189.88 in the extreme
south near village Rampur Bhoor. The ground water contour of both seasons monitored
though out the year indicate that the direction of the ground water movement in the same
direction as the surface flow in the River Ganga as well as of Bagad Nala and also that

the River Ganga is gaining river at its left Bank near Brajghat.

A better interpretation can be done by preparing a hydrogeological section of the area
taking the cross section from west to east (from River Ganga towards Gajraula industrial
area) as shown in Fig. 4.12 below with the elevation of Ganga river bed at 196 m above

mean sea level (amsl).
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Fig. 4.12: Variation in water levels pre-monsoon, 2018 and pre-monsoon, 2019

The maximum fluctuation is observed as -1.71 m bgl (which can be due to pumping in
the vicinity) and the minimum as +1.04 m bgl for the period 2018-2019. The average

fluctuation being -0.033 m which means a depletion of water table but very marginal.

The ground water depression formed due to intensive ground water extraction is also
seen from this hydrogeological section. Further, two ground water mounds are also seen,
where water table is relatively higher elevation, one at Bagadnala, west of Gajraula

Industrial Estate area and another near Chohadpur Mafi, east of JLSL.

4.7 GROUND WATER QUALITY

Based on the available data on ground water quality, it is inferred that in general the
ground water quality in the project area is fresh and potable. The Electrical conductivity
value are much less than 750 micro mhos per cm and suitable for irrigation as well as
drinking purposes. The distribution of the EC in the area of study is shown in Fig 4.1.

As such there is no report of contamination of ground water causing problem for the
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human health in and around the project area. Quality of ground water of shallow and
deep aquifer are generally fresh and electrical conductivity is less than 1,000
micromhos/cm. and total dissolved salts do not exceed 500 mg/l. All the constituents

remain within allowable limits of drinking water standards.

Water quality samples of all eight bore wells present in the plant premises are being
analyzed periodically. The parameters are found to be within permissible limits. Reports

of water quality analysis of each tube wells are given in Appendix-1.

5 IMPACT OF GROUND WATER EXTRACTION ON LOCAL
GROUND WATER REGIME

Impact of ground water extraction by JLL and JACPL Plants on local ground water
regime cannot be corroborated, as the withdrawal are from the confined aquifers,
Whereas in case of local ground water regime, being monitored by Government/ private
agencies, are that of unconfined aquifer (shallow aquifer). In absence of long-term time
series data of deeper aquifers on regional as well as local scale, the data shown in
previous chapter are mainly focusing on ground water levels of unconfined aquifers.
But there can always be vertical leakage from unconfined aquifer to confined aquifer
when there is heavy over exploitation of ground water from deeper aquifers. But the
contribution by shallow aquifer to deeper aquifer can only take place when the
Piezometric head of confined aquifer depletes below the top of confined aquifer.

However, here, that is not the case.

The data collected from the piezometers installed in the Plant area are tapping the same
aquifers, which are being developed by the JLL & JACPL. Seven piezometers were
drilled in the premises of JLL & JACPL in the year 2017-2018 and installed with
DWLR. The details of the piezometers are given in the table below.

30



Impact Assessment Report on Ground Water Extraction by
M/s Jubilant Life Science Limited and Jubilant Agro Consumer Products Limited, Gajraula,
District. Amroha, UP

Table 5.1: Location and details of the piezometers

Ui i Cosordinates Water
Pz. oen _ Dateof j e level in
No, Location Insfa]latlon _Ngrl,hil'lg “Easi_ing_.__ < m (May
Tl e (Latitude) | (Longitude) | 2019)
1 | Behind SBI Bank | 17022018 | 28°49'24.59" | 78°13'38.16" | 30.05.2019 | 1444 | Chemical Unit-2
2 | Near colony 17.112017 | 28°49'11.26" | 78°13'54.32" | 30.052019 | 14.39 | Chemical Unit-1
~ | Near Railway
3 | vard 12.062018 | 28°49'51.96" | 78°14'15.91" | 30.052019 | 14.82 Power Plant
Behind  Noble -
4 | sehool 08.02.2018 | 28°49'36.27" | 78°14'22.08" | 30.05.2019 | 1531 Distillery Unit
5 Near Medical
Cunter 19.01.2018 | 28°49'17.81" | 78°14'6.04" | 30.05.2019 | 1520 Fertilizer
6 Inside JLSL Near
Medical 24012018 | 28°49'17.59" | 78°14'6.90" | 30.052019 | 14.60 Polymer
7 Inside JLSL Near _
Medical 1022018 | 28°49'17.31" | 78°14'7.27" | 30.05.2019 | 15.00

Map of plant area showing the location of tube wells and piezometers are given at Fig.

4.4. The data of ground water monitoring of four of these wells since April 2019 to

February 2020 are given in the table 5.2 below.

Table 5.2 : Piezometric Heads of Piezometers Installed in JLL & JACPL Plant

Date Piezometric Head (in mbgl)

PZ 1 PZ2 PZ3 PZ 4

Chemical | Chemical Power Distillery

Unit-2 Unit-1 Plant Unit
29-02-2020 13.6 12.8 11 14.54
01-02-2020 13.8 12.78 4 I 13.29
31-01-2020 13.78 12.913 13.13 13.21
01-01-2020 13.76 12.832 12.27 13.46
31-12-2019 13.94 12.61 13.83 13.78
01-12-2019 13.78 13.91 12.64 14.02
30-11-2019 14.11 13.47 12.49 13.51
01-11-2019 13.93 13.07 13.44 14.08
31-10-2019 14.14 13.32 13.37 14.17
01-10-2019 14.01 13.07 12.94 13.94
30-09-2019 13.8 13.05 12.43 13.95
01-09-2019 13.96 13.63 13.87 14.36
31-08-2019 14.54 13.7 14.24 14.55
01-08-2019 15.19 14.12 13.85 15.18
31-07-2019 14.67 14.15 14.89 15.1
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Date Piezometric Head (in mbgl)

PZ 1 PZ2 PZ3 PZ 4
Chemical Chemical Power Distillery

Unit-2 Unit-1 Plant Unit
01-07-2019 14.36 14.58 14.32 15.73
30-06-2019 14.74 14.29 14.18 15.81
01-06-2019 13.63 14.06 15 15.33
31-05-2019 14.82 14.31 14.82 15.62
01-05-2019 J2.71 13.86 12.71 14.33
30-04-2019 13.89 13.83 13.59 13.67
01-04-2019 14.05 13.56 14.27 14.56

5.1 HYDROGRAPH OF WATER LEVEL & TREND ANALYSIS OF
HISTORIC WATER LEVEL

In absence of long-term time series data of the plant area and surrounding area only two
monitoring wells of CGWB have been found in 2 km radius area around the plan. One
is deep piezometer and other is shallow piezometer tapping unconfined aquifer. The data
of these piezometers are also not continuous and has been taken from the website of

CGWB. The hydrographs of these piezometers are given below:
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Fig. 5.1: Deep Pz, Gajraula Town (Source: CGWB)

The data of the Deep Piezometer of CGWB is not continuous however, with the
available data it is apparent that since 2010 there is a decline to the tune of around 3 m

in last 18 years.
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Similarly, the Piezometer tapping shallow aquifer is also showing decline in ground

The hydrographs of the Piezometers located in the JLL &

water levels in last 6 years.

JACPL are also given below:
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Chemical Plan Unit 1 (PZ 2)

The piezometer (PZ 2) tapping the deeper aquifer, (which is the same aquifer from

which ground water is being withdrawn for JLL Plant) located in Chemical unit 1 is

showing rising trend since Jan 2019 to February 2020 in ground water levels.
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Chemical Plan Unit 2 (PZ 1)

The piezometer (PZ 1) tapping the deeper aquifer, (which is the same aquifer from
which ground water is being withdrawn for JLL Plant) located in Chemical unit 2 is

showing insignificant rising trend in ground water levels since April 2019 to Jan 2020.
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Distillery Unit (PZ 4)

The piezometer (PZ 4) tapping the deeper aquifer, (which is the same aquifer from
which ground water is being withdrawn for JLL Plant) located in Distillery unit is
showing very significant rising trends in ground water levels since April 2019 to January

2020.

34



Impact Assessment Report on Ground Water Extraction by
M/s Jubilant Life Science Limited and Jubilant Agro Consumer Products Limited, Gajraula,
District. Amroha, UP

i
-

A s o o B e o 8

Time
ﬂﬂﬂ&ﬂﬁﬂﬂﬂﬂﬂﬂﬂ2ﬁﬂﬁﬂﬁﬂﬁ
= & = o . "‘“‘EB‘?—‘:'&'?“’R:«'
g § g 5 8 g...-,...q..
ErREREEIESIIIoEIiiiaag

=
|

o
|

|

£

§

fol— —
i

K
|

[
-
. i A0 0 o

|
5;

e . e

I
]

]
13
1
!
1
i
i
i
i
i
i
§
I
1]
E 3
¥
]
[
i
i
13
i
]
i
i
|
i
¥
|
i
§
¥
1
1
i
13
£
¥
i
1
i
L
i
i
]
¥
i
i
t
i
]
1

Power Plant (PZ 3)

The piezometer (PZ 3) tapping the deeper aquifer, (which is the same aquifer from
which ground water is being withdrawn for JLL Plant) located in Power Plant unit is
showing significant rising trends in ground water levels since April 2019 to January

2020.

Therefore, all the Piezometers tapping deeper aquifers and being used for monitoring of
piezometric head of deeper aquifers are showing rising trends and there is no significant
Impact on ground water regime due to ground water withdrawal by JLL and JACPL

units.

5.2 FLOW NET ANALYSIS

A flow net is a graphical solution to the equations of steady groundwater flow, A flow
net consists of two sets of lines which must always be orthogonal (perpendicular to each
other): flow lines, which show the direction of groundwater flow, and equipotential
(lines of constant head), which show the distribution of potential energy. In order to
carry out flow net analysis, based on the available ground water head data of the study
area equipotential flow lines have been drawn. In F ig 5.3 equipotential lines of ground
water heads and perpendicular to it flow lines have been indicated for the period of Pre-

monsoon 2019,
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Fig. 5.3 : Ground Water flow in study area during 2019 (Pre-monsoon)

On perusal of the above flow net it is apparent that in general ground water flow is from
North Western as well as eastern part of the study area towards Gajraula town. General
ground water flow is towards West. In this area Ganga is major river draining the area
and gaining from ground water. Transposing the entire ground water flow on regional
scale indicates that the ground water is being recharged from the foothills of Himalayas
which is characterized as recharge area of Ganga Basin. Shallow aquifers are getting
rainfall recharge whereas, deeper aquifers are being augmented from Bhabhar and Tarai
region.

A cusp is seen on the North Western boundary of the JLL and JACPL Plants, which
cannot be attributed to withdrawal of ground water from JLL & JACPL Plants as all the
ground water withdrawal wells are located on South Eastern boundary of the Plant. This
cusp can be result of withdrawal of ground water from some of the adjacent industry for
which the data is not accessible. The ground water monitoring network, as established
by JLL & JACPL Plants, on directions of CGWA are also showing rising trends in

ground water levels in the Plant area.
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Table 6.1: Details of Recharge structure constructed for Chemical Unit - 1

§.No. |Pond No.|Name of Village| Latitude Longitude |Actual Pond area,|Recharge Potential
as per Khasra, m? (m?
| 9 Koural 28°59'08.2 78°20'46.73 4050 19190.9
> 18 Afjalpur Loot 28°53'16.8 78°18'17.8" 5790 28226.3
3 19 Lambia 28°54'19.8| 78°16'55.8" 7890 30771.0
4 22 Kumrala 28°50'19.4 78°12'24.7" 5140 30069.0
5 28 Kuwakhera 28°55'28.5 78°18'03.7" 40720 238212,
6 34 Chuchela Kala 28°59'57.7 78°15'41.98 11040 64584.0
T 75 Sultan Ther 28°47'15.9 78°13'04.81 4500 13338.0
8 86 Jalalpur Kalan 28°50'41.2 78°1927.14| 5880 34398.0
g 10 Dhakiya Bhoor 28°53'13.0]  78°15' 11490 36969.1
10 10 Chandarpur 28°33'39.8| 78716 4250 10773.8
11 11 Chohadpur/Salar|  78°17'03.2 28949'47.92 2350 12418.6
12 11 Dhanori Mafi 1 78°33'40.9 28°81'44.93 4780 27963.0
13 2 Moharka 28°48'19.2 78°11'08.23 2080 12168.0
14 3 Moharka 28°48'19.3 78°11'05.12 1880 10998.0
15 17 Mohraka 28°49'18.4 | 78°11'16.789 1380 8073.0
16 18 Mohraka 28°48'52.5 | 78°11'25.724 1040 6084.0
17 12 Shahpur 28°50'45.0 78°29'08.79 13190 77161.5
18 34 Patai Kalsa 28°48'26.3 78°33'41.11 17250 100912.
19 23 Haiwatpur 28°42'47.5 78°20'1.44 3600 21060.0
20 23 Haiwatpur 28°42'57.2 78°19'26.23 2430 14215.5
21 18 Daudpur Jageer 28°42'42.1 78°20'1.38" 2630 15385.5
22 18 Daudpur Jageer 28°40'36.1 78°21'8.65" 1650 9652.5
23 18 Daudpur Jageer 28°42'40.6 | 78°19'41.51 14200 83070.0
24 18 Telipura Khalsa 28°46'7.32| 78°23'12.63 7710 45103.5
25 18 Telipura Khalsa 28°46'10.5 | 78°22'57.44 10400 60840.0
26 18 Ghosipura 28°46'58.4 [ 78°22'31.84 1900 11115.0
27 19 Sevda 28°39'20.1 78°27'59.37 6080 35568.0
28 20 Rajha 28°41'44.8 78929'10.31 13590 79501.5
29 20 Ainchora 28°41'58.2 78°28'08.82 4080 23868.0
30 20 Ainchora 28°41'52.4 78°28'32.88 4330 25330.5
31 20 Ainchora 28°42'22.6 78°28'17.77 2350 13747.5
32 20 Ainchora 28°42'31.6 78°28'28.02 3040 17784.0
33 21 Nehroli 28°43'12.7 78°28'32.99 6070 35509.5
34 21 Nehroli 28°43'12.3 78°28'32.08 5140 30069.0
35 20 Nehroli 28°43'28.9 | 78°28'20.72 10190 59611.5
36 21 Aitmadpur 28°43'18.8 | 78°29'44.26 3120 18252.0
37 21 Ekrotiva 28°42'12.2 78930'46.86 5470 31999.5
38 21 Kurkawali 28°37'21.0 78°30'15.33 5260 30771.0
39 22 Kurkawali 28°37'26.7 78°30'15.96 4500 26325.0
40 22 Kurkawali 28°38'04.9 78°30'58.89 2750 16087.5
41 16 Bascralaga 29°02'40.3 78°28'18.20 12590 73651.5
42 18 Tokra 28°51'48.61 78°10'48.658 3400 19890.0
43 18 Takra 28°51'46.8" 78°10'47.40 1780 10413.0
44 21 Manni Khera 28°38'35.1 78°25'33.78 5470 31999.5
45 21 Manni Khera 28°38'27.2 78°26'35.60 8370 48964.5
165209.
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Locations of Recharge structure constructed for Chemical Unit - 1
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Table 6.2: Details of Recharge structure constructed for Chemical Unit - 2

S.No. Pond Name of Latitude | Longitude | Actual Pond |Recharge Potential
No. Village i e (m3/year)
Khasra, m2
I 3 Koural 28°58'41.6 78°20'37. 8410 49198.5
2 8 Koural 28959'19.] 78°20'49. 7450 39079.0
3 534 |Rajehda 28° 451 78° 21] 12750 57183.8
4 53  |Dhakka 28°41'51.1 78°22'54. 6340 37089.0
5 64  |Katai 28°48'42.8 78°1729. 8900 49114.7
6 83  |Kuda Mafi 28°57'10.1 78°2047. 24890 117941.3
7 72 |Agrola Kala 28°45'58.5 78°14'10. 15000 87750.0
8 116  |Aalampur 78°28'12.2 28979'53, 4080 23868.0
9 117d  |Dhanori Mafi V| 78°33'36.9 28°81'76. 400 2340.0
10 119 |Fhattepur 78°24'04.9 28°89'82. 3760 21996.0
11 120 |Salempur 78°24'73.1 28°87'28. 3360 13979.3
12 222 |Bhartal Sirsi 28°36'07.5 7893024, 4250 24862.5
13 223 Bhartal Sirsi 28°36'01.4 78°30'32. 4780 27963.0
14 224 hartal Sirsi 28°36'06.1 78°29'33. 4620 27027.0
15 225  |Khaeupura 28°36'23.4 78°31'43. 6920 40482.0
16 236 Dahpa 28°38'30.6 78°2724, 8090 47326.5
17 237 |Dahpa 28°38728. 1 78°26'59. 6920 40482.0
18 238  |Dahpa 28°38'34.8 78°26'49. 3930 22990.5
19 239 Dahpa 28°38'48.6 78°27'12. 3760 21996.0
20 240  |Dahpa 28°38'54.4 78°27'02. 2550 14917.5
21 241 Dahpa 28°38'48.1 78°26'56. 1240 7254.0
22 90  |Rudayan 28°30'02.9 78°2037. 7710 45103.5
23 227 |Mehrana 28°34'44.76 78°27"3.0 1280 19188.0
24 228  |Mechrana 28°34'9.84"|  78°28'0.1 1090 6376.5
25 229 Sujadpur 28°34'45.59 78°28'4.3 1300 7605.0
26 230 Sujadpur 28°34'36.12 78°28'9.7 2900 16965.0
27 231 Sujadpur 28°34'9 84" 78°28'0.3 2830 16555.5
28 104 [Sirsa Kumar 28°54'38.9 78°31'50. 7570 44284.5
29 149 |Imaliya 29°03'53.1 8%17'55, 11630 68035.5
30 162 Adalpur Samdoo]  29°02'26.3 78°26'03. 7200 42120.0
31 317 Sakatpur 28°44'14.85|  78°3025.2 20240 118404.0
32 319 |lsapur Shumali|  28°56'54.2 78°16'42.4 5300 31005.0
33 320  |Isapur Shumali]  28°5627.6] 78°1544.5 9260 54171.0
34 322 |Halpura 28955'44.0 | 78°19'52.9 6190 36211.5
35 326 |Pheena 29°4" 2" 78°21'15.3 4810 28138.5
36 327 Pheena 29°4'1.92"]  78°21'19.1 6830 39955.5
37 334 |Pali ki Mandaiyal 28°38'54.64| 78°29'54.9 9200 53820.0
3 335 |Pali ki Mandaival 28°3821.97|  78°20"38.3 6770 39604.5
3 336 Daudpur Jageer | 28°42'47.5 78°20'1.43 2630 15385.5
40 337 |Jiwai 28°48'42.8 78935'49 8 6480 37908.0
41 360 |Hala mafi 28°47'56.5 78°38'22. 26400 154440.0
42 398  |Barahi/Moham 28°40'12.8 78°38'39. 45200 264420.0
1914537.5
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Locations of Recharge structure constructed for Chemical Unit - 2
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Table 6.3: Details of Recharge structure constructed for Distillery Unit

S. No. | Pond No. | Name of Latitude Longitude |Actual Pond |Recharge Potential
Village area, as per i
Khasra, m?
1 1 Koural 28°958'12.5 78°20'19.28 9060 53001.0
2 4 Koural 28958'41.5 78°20'37.60 17890 104656.5
3 6 Koural 28°58'37.3 78°21'08.52 9630 563355
4 10 Rahamapur 28°48'21.8 78°18'56.55 12830 75055.5
5 11 Sadarpur 28°48'16.5 78°19'48.62 13310 77863.5
6 24 Soharka 28°44'33. 78°14'54.5" 4700 27495.0
7 26 Gangeshwari 28°33'14. 78°16'51.4" 5950 34807.5
8 33 Mohammadab]  28°46'31.9 78°09'55.62 11700 45630.0
9 36 Chuchela Kal: 29°00'01.0 78°16'09.54 6280 29757.8
10 39 Chuchela Kal 29°0021.8 78°16'41.45 5100 29835.0
11 42 Neeli Kheri 29°01'44.4 78°13'50.48 4660 19355.3
12 43 Neeli Kheri 29°01'35.9 78°13'41.66 4050 16979.6
13 56 Faiyaj Nagar 28°49'33.4 78°23'29.96 6070 35509.5
14 57 Faiyaj Nagar 28°49'36.5 78°23'42.57 5060 23976.8
15 65 Katai 28°48'45.9 78°17'27.85 12460 59041.7
16 68 Katai 28°48'26.6 78°17'12.41 10520 61542.0
17 87 Jihal 28°44'35.2 78°24'14.65 8220 48087.0
18 48 Nagalia 28°52'0.8 78°1047.47 10040 58734.0
19 97 Chandarpur 28°33'47.3 78°17'32.86 28530 158555.5
20 I Nawada 78°15'42.1 28°49'20.38 4010 19001.4
21 117 Dhanori__Mafi]  78°32'81.2 28°81'03.53 1170 6844.5
22 117 Dhanori Mafif  78°33'34.3 28°81'84.77' 490 2866.5
23 11 Fhattepur 78°24'66.9 28°90'88.02' 9390 54931.5
24 21 Manni Khera 28°38'6.7 78925'55.966 7350 42997.5
25 23 Raipura 28°41'48.4| 7R8°21'25 678 2060 12051.0
26 23 Tuklabad 28°45'31.6| 78°24'50.252 1980 11583.0
74l 24 Asmoli 28°42'2.1 78°31'44 871 4860 28431.0
28 25 anpur 28°48'4.99 78°35'29.810 9160 535R6.0
29 25 Hatwa 28°49'11.2]  78°3('15.062 1460 8541.0
30 235 Hatwa 28°49'14.1 78°30'12.09 1340 7839.0
31 25 Faseari 28°49'14.1 78°30'12.110 1250 73125
32 25 Bhikanpur 28°47'29.7 78°31'9,.84" 3360 19656.0
33 25 Bhikanpur 28°47'7.8'  78°3('38.532 7290 42646.5
34 26 Bhikanpur 2R°47'13. 78°30'58.071 2020 11817.0
35 26 Bhikanpur 28°47'13.5| 78°30'57.236 1300 7605.0
36 26 Bhikanpur 28°46'58.0 7R°30'59.47 1630 9535.5
37 26 Bhikanour 28°47'4.5 78°30'58.312 6720 39312.0
38 26 Tikiva 28°48'30.9 78°30'5.637 4050 23692.5
39 26 Dulepur ban 28°45'5.20 |  78°3(0'21.175 8250 48262.5
40 28 Emliva 26°3'55.0 78°17'54.592 10120 59202.0
41 28 Emliva 29°4'13.4 78°17'42.19 12650 74002.5
42 28 Sarakthal 29°3'24,1 78°20'1 082 5310 31063.5
43 28 Bhudan __ pui] 28°49'5,1 78°34'10.682 4290 25096.5
44 29 Dhaki 28°59'30.4 78°36'1.648 12990 75991.5
45 29 Jamuna Khas 29°2'11.4'|  78°29'20,140 6680 39078.0
46 29 Adalpur 29°2'48.4 T8°26'20.76" 7210 42178.5
47 30 Haripur Milak| 28°43'58 50, 78°27'56.534 6960 40716.0
48 30 Gvanpur 28°54'52.91 78°19'6.790 16680 97578.0
49 30 Gvanpur 28°55'37.19]  78°19'26.835 4700 27495.0
50 30 Gyanpur 28°55"38 27 78°19'54.15 6520 38142.0
51 30 Gvanpur 28°55'44.03]  78219'52.917 4130 24160.5
52 31 Gvanpur 28°55'16.67]  78°37'4.453 4500 26325.0
53 31 Gvanpur 28°58'50.15] 78°24'57.729 6230 36445.5
54 31 Kathna 28°40'532.93]  78°26'19.73 4520 26442.0
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o 31 Chittawali 28°42'20.07]  77°46'15.768 8740 51129.0
56 31 Chittawali 28°41'40.53] 77°46'3.867 3720 21762.0
2211538.1

+Google Earth
\ : [

e

Location of Recharge structure constructed for Distillery Unit
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Table 6.4: Details of Recharge structure constructed for Power Plant

S.No. | Pond | Name of Village Latitu Longitude Actual Pond| Recharge Potential
No. de area, as  per| m’
Khasra, m?
1 1 |Hoshangpur 28°51'4 78°17'52.8" 4820 28197.0
2 1 |Nagalia 28°52'1 78°18'01.7" 5180 30303.0
3 2  |Karanpur Mafi 289442 78°18'41.1" 19790 115771.5
4 g Shekhpur Jakri 28°43' | 78°19'3.936"E 33570 196384.5
5 3 |Berkhera 29°00'0 78°11'49.5" 5790 33871.5
6 3 |Sujmana 28°56'S 78210'04.0" 10800 63180.0
4 3 |Chuchela Kala 29°00'3 TR°16'36.58" 5300 31005.0
8 5 |Galsua 28°41'1 7R°21'53.46" 22780 133263.0
9 8 |Bartora 28°34'1 78°14'31.88" 4170 11384.1
l 7 |Agrola Kala 28°46'1 78°14'07.96" 38500 225225.0
1 5 Rajheda Bahadurpur] 28° 45' 78° 20' 23.964" 12340 72189.0
1 5 |Rajheda Bahadurpur] 28°45' | 78°20'48.66" E 17000 09450.0
1 3 Patai Kalsa 28°48'S| 78°34'28.7256" 4500 26325.0
I 3 Kailsa 28°52'4| TR°33'32.7564" 7980 46683.0
| 4 Kadarpur Masti 28°40"29 78°44'45.564" 6360 37206.0
1 4 |Kadarpur Masti 28°40'48 78°44'35.7" 27680 161928.0
1 4  |Harthala 28°42'4| 78°35'26.1996" 11520 67392.0
1 4 |Harthala 28°42'2 78°36'4.0032" 13470 78799.5
1 4  |Harthala 28°42'1 78°36'9.6228" 11640 68094.0
2 4 [Harthala 28°41'1]  78°36'39.9996" 14410 84298.5
2 4  |Sisota Milak 28°42'2 78°36'4.0032" 8740 51129.0
2 4 |Tanda 28°48'8 78°18'8.064" 8740 51129.0
2 4 Karanpurmafi 28°44'23 78°18'40.932" 19790 115771.5
2 4 |Siali Jagir 28°%48'1. 78°16'32.736" 7330 42880.5
R 4 [Chakori 28°44'7. 78°20'31.65" 9790 57271.5
2 4 |Seikhpur Jhakri 28°43'58 78°19'2.82" 6640 38844.0
2 S Rajheda 28°45'35]  78°20'47.9904" 17000 99450.0
2 5 Rajheda 28°45'42| 78°21'29.844" 12750 74587.5
2 5 |Brahmawaad 28°42'14|  78°21'26.928" 14000 81900.0
3 5 Badhraula 28°35'34 78°28'0.084" 6150 359717.5
3 5 Badhraula 28°35'31| 78928'0.5772" 6720 39312.0
3 2 |Rahra 28°32'0 78°18'51.1" 4290 25096.5
3 3 |Rahra 28°31'4 78°19'01.08" 11970 70024.5
3 5 Lakhori Jalalpur 28°35'27| 78°29'37.2588" 20920 122382.0
3 5  |Lakhori Jalalpur 28°35'7. 78°30'11.7" 12750 74587.5
3 5 Lakhori Jalalpur 28934'58| 78°29'31.7652" 13960 81666.0
3 5 |Lakhori Jalalpur 28°35'39| 78°29'319.8112" 10800 63180.0
3 5 Bhatola 28°33'36| 78°29'4.0524" 8090 47326.5
3 5 Bhatola 28°32'54| 78°28'10.3296" 6560 38376.0
4 b Tujhelachak 28°59'14| 78°12'2.844" 10720 62712.0
4 5 Chandnagar 28°52'24| 78°22'20.0568" 7090 41476.5
4 5 Chandnagar 28°52'2 [yl 7050 412425
4 5 Chandnagar 28°52'34| 78°22'58.6452" 7170 41944.5
4 5 Chandnagar 28°52'16| 78°22'44.0076" 6760 39546.0
4 5 Melesiya 28°57'9.| 78°17'19.3884" 9000 52650.0
4 5 Sirsa Kumar 28°54'3 78°31'50.26" 7570 44284.5
4 5 iwai 28°48'4| 78°35'49.8732" 6480 37908.0
4 5 Hakampur 28°38'7.| 78°16'11.676" 9380 54873.0
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B 5 Ambhera 29°15'4 | 78°17'15.1182" 6410 37498.5

3 S Ambhera 29°15'20] 78°16'S8.8102" 6450 37732.5

5 4  |Bhadora 29°4020| 78°16'56.82" 5470 31999.5

5 4  |Bhadora 29°41'18|  78°1R'50.46" 4660 27261
3372969.6

Pond locations
Powsr plant

Locations of Recharge structure constructed for Power Plant
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Table 6.5: Details of Recharge Structure Constructed for Over- Exploited
Condition (JACPL-Polymer Unit)

S.No | Name of Village Latitude | Longitude Actual  Pond | Recharge
area, as per | Potential
Khasra, m*

1 Sarkari Azeez 28.826403 | 78.450932 5870 35220
2 Mirpur 28.825888 | 78.312881 4490 26940
62160
3 Karmallipur 28.863819 | 78.19786 5630 28177.6
4 Karmallipur 28.864717 | 78.20012 2470 12362.1
5 Redra 28.869987 | 78.18936 5350 26776.2
6 Redra 28.867447 | 78.19283 5550 277717.2
7 Nangalia 28.865934 | 78.180336 4980 24924.4
& Bhadora 2872118 78.370285 4660 23322.8
9 Bhadora 28.707771 78376144 4290 21471
10 Bhadora 28.72118 78.370285 4660 23322.8
11 Bhadora 28.707771 78.376144 4290 21471
12 Bhadora 28.71528 78.36049 5470 27376.8
TOTAL (B) 236982

Total Actual (A+B) 299142

Locations of Recharge structure constructed for JACPL- Polymer Unit
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Table 6.6: Details of Recharge Structure Constructed for Over- Exploited

Condition (JACPL-Fertilizer Unit )

S.No | Name of Village Latitude Longitude | Actual Pond | Recharge
area, as per Potential
- Khasra, m?
1 Sahvajpur Door 28.805368 78.208525 15300 91800
2 Atali Muridpur 28.823832 78.297633 14780 BBORO
3 Faundapur 28.846425 78.263957 7120 42720
4 Khalakpur Khurd 28.880196 78.433745 7140 42840
5 Dhera Nikat 28.735.984 78.393155 5050 30300
6 Seetala sarai 28.532671 78.396333 2750 16500
i Dhawarsi 28.579145 T78.386191 8300 49800
362640
8 Nanhera 28.514048 78.343108 2790 13963.7
9 Maleshiya 29.025909 78.181439 5790 289784
10 Maleshiya 29.025911 78.181432 3040 15214.9
11 Dhaki 28.5930.48 78.36'1.6488 2910 145643 |
12 Sarakthal 29.324.12 78.20'1.0824" 3670 18368
13 Gajasthal 28.9806 78.4160364 5060 25324.8
14 Baserataga 29.02.40.32 78.28.18.20 7460 37336.6
15 Baserataga 29.02.40.39 78.28.18.36 6400 320314
16 Baserataga 29.02.40.28 78.28.18.39 13280 66465.1
17 Baserataga 29.02.40.48 78.28.18.35 7460 37336.6
18 Daurala 289147 78.3185527 3680 18418
19 Arola mafi / petiyamafi 28.8061 78.6136896 5020 25124.6
20 Arola mafi / petivamafi 28.8037 78.6109704 2500 12512:3
21 Shiwala 29.0428 78.3702047 3950 19769.4
22 Brahmawaad 28.710979 78.339912 5710 28578
23 Akbarpur Sihali 28.9995 78.5792 3320 16616.3
24 Rudayan 28.3002.70 78.2937.30 4170 20870.4
[ 25 Rudayan 28.3002.85 78.2937.45 3720 18618.2
26 Bhudan pur Bilayat Nagar | 28.4953 78.3410.68 3680 18418
27 Sondhan Mohmmadpur 28.5259 78.4427736 4160 208204
28 Sondhan Mohmmadpur 28.5305 78.4378838 2790 13963.7
29 Bakaina 29.0433 784961013 3470 27376.8
30 Haripur Milak 284358 5078 | 78.2756.5344 4160 208204
31 Haripur Milak 28.4358.5029 | 78.2756.5370 2790 13963.7
32 Qutibpur Sakta 28.7292 78.4965 4240 21220.8
33 Pali ki Mandaiya 28.3854.6460 | 78.2954.9955 4880 244239
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S.No | Name of Village Latitude Longitude | Actual Pond | Recharge
area, as per Potential
Khasra, m?

34 Karmallipur 28.863819 78.19786 5630 28177.6
35 Karmallipur 28.864717 78.20012 2470 12362.1
36 Redra 28.869987 78.18936 5350 26776.2
37 Redra 28.867447 78.19283 5550 27771.2
38 Sechra 28.902397 78.465042 2630 13162.9
39 Seikhpur Jhakri 28.720451 78.32558 4330 216712
40 Seikhpur Jhakri 28.72416 78.31943 4050 20269.8
41 Nangalia 28.865934 78.180336 4930 249244
42 Jujhela 29.0471 78.356694 3160 15815.5
43 Shawabaaz Pur 29.0473 78.304939 3200 16015.7
44 Burawali 28.6135 78.2811 5630 28177.6
45 Seikhpur Jhakri 28.435668 78.19398 3200 16015.7
46 Nangalia 28,5204 78.10479 2510 12562.3
47 Gajasthal 28.9806002 78.4160364 3640 18217.8
Total 893024.3

Total Actual (A+B) 1255664.3
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Table 6.7 Summery of Recharge to ground water through Village Pond
A. Jubilant Life Sciences Limited

S. Unit Mandatory Number of Recharge made
No Recharge as Per Recharge (m® /annum)
NOC (m®/ annum) Ponds
1 Chemical Unit 1 10,60,000 45 16,52,095
2 Chemical Unit 2 4,60,000 56 19,14,537
3 Distillery Unit 10,00,000 52 22,11,538
4 Power Plant 16,68.500 42 33,72,969
Total 41,88,500 195 91,51,139
B. Jubilant Agri & Consumer Products Limited
S. Unit Mandatory Number of Recharge made
No Recharge as Per Recharge (m?/ annum)
NOC (m*/annum) Ponds
5 Polymer Unit 59,000 12 299,142
6 Fertilizer Unit 3,34,610 47 1,255,664
Total 3,93,610 15,54,806
GROSS 4582110 254 1,07,05,945
TOTAL

On perusal of the above table it is apparent that JLL & JACPL has implemented recharge
of 1,07,05,945.00 m® annually which is more than double the extraction ( 50,60,000 m’
per annum) as artificial recharge to ground water. In compliance to the CGWA NOC
condition & Guidelines, 254 village ponds were adopted for revised recharge
requirement as per the “Over Exploited Block™ conversion later in 2018 as per Revised

GWRE 2017 published.

The recharge structures as per NoCs granted have been inspected by appointed officer
of CGWA while verifying and confirming the compliances of the conditions stipulated
vide NOCs. The recharge structures have also been completed before the expiry of the
NoCs and submitted the compliance report well in advance to the CGWA.  Site
Photograph along with details of village recharge ponds are given at Annexure I to

Annexure VI.

5.3 IMPACT ASSESSMENT OF RECHARGE STRUCTURE

In order to assess the impact of recharge to ground water through recharge structures a
network of Piezometers have been established in and around the village ponds adopted

for artificial recharge to ground water. Total of 46 Piezometers drilled and installed for
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monitoring the impact of artificial recharge on ground water regime. All these
piezometers are being monitored manually Monitoring of these piezometers have been
started in May 2018 and so far, only two times pre-monsoon monitoring has been carried
out ie. May 2018, May 2019, October 2018, and post-monsoon in Oct 2019 and
February 2020. After that due to Lockdown of COVID-19 monitoring of Piezometers
could not be monitored due to lockdown restrictions. However, after the pandemic
continuous seasonal monitoring will be carried out for assessing the recharge to ground
water in and around the recharge structures. Details of Piezometers established is given

in table 6.2.
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Table 6.2: Details of Piezometers constructed to monitor Ground Water Recharge

Village Northing | Easting -
i};}::ﬁl“ Jagdish Chand 28°51'02.42" | 78°13'36.10" 13.2 12.93 3.04
Agrola Kalam Tmart Singh 28°46'02.41" 78°14'00.61" 8.15 8.1 3.04
Bachchraiyu Nafeesh Ahmad 28°55'16.10" 78°14'06.52" 11.8 11.18 3.04
Baseli Irshad Al 28°49'45.72" 78°12'04.31" 8.34 8.13 3.04
Batupura Kunwarpal Singh 28°45'34.47" 78°11'58.82" 3.8 3.56 3.04
Chobara Dharampal Singh 28°49'36.13" 78°16'17.88" 14.68 14.77 3.04
Chohadpur Mafi | Rajaram 28949'13.05" 7R°17'26.28" 14.52 14.56 3.04
Chowkpuri Samarpal 28°52'37.98" 78°17'01.94" 16.14 15.82 3.04
Dakiya Bhood Satvir Singh 28953'17.26" 78°15'19.02" 15.69 14.83 6.09
Dariyapur Satender Upadiyay 28°50'42.56" 78°16'57.77" 18.2 17.36 3.04
_Deepur Anit Chauchan 28°44'39.54" 78°16'01.39" 14.4 13.95 6.09
Fattahpur Tej Pal Singh 28°46'20.08" 78°12'32.54" T3 4.49 3.04
Faundapur Nauhbar Singh 28°50'49.43" 78°15'43.05" 12.29 12.54 3.04
Ferozpur Hukum Singh 28°47'48.27" 78°13'50.81" 5.94 5 3.04
Ferozpur Bagad | Nanhe Singh 28°54'16.48" 78911'54.24" 12.02 11.8 3.04
2 Tofeck Ahmad 28°52'19.38" | 78°19'43.84" 18.53 17.92 3.04
Jhanakpuri Prem 28°50'05.45" 78°19'58.17" 157 18.69 3.04
Kakather Manish Kumar 28°47'37.38" 78°1021.96" Well Defunct 3.04
Katai Vijay Singh 28°48'57.46" 78°18'56.25" 13.6 13.93 3.04
Khad Gujar KisnPal 28°51'43.59" 78°17'00.64" 17.32 16.74 6.09
| Khai Khera Ajeet Singh 28°51'48.31" 78°12'41.93" 7.8 733 3.04
g:g’l’a'ipu" K& | Dharmveer Singh 28°4744.25" | 78°12'10.53" 53 5.18 3.04
Kumarala Manvir Singh 28°50'18.92" 78°12'40.28" 7.19 ] 3.04
Lakhamiya Yakoob Ali 28°53'09.05" 78°17'30.70" 15.95 15.8 3.04
Machrai Kiran pal 28°45'51.09" 78°15'30.02" 17.44 17.2 6.09
Manota Veer Singh 28°46'39.63" 78°16'02.31" 15.75 15.74 3.04
Mohamadpur Rajveer Singh 28°46'35.25" 78°13'11.69" 6.95 6.4 3.04
Mohammadabad | Sharafat Ali 28°46'06.73" T809'49.26" 3492 3.84 3.04
Moharkapaiti Anish 28°48'27.58" 78°1031.97" 5.00 5.24 3.04
Nagla Mafi Ramgopal 28°52'21.60" 78°16'09.66" 15.7 15.07 6.09
Pal Madanpal Singh 28°52'00.55" 78°15'00.91" 15.1 13.65 3.04
Pipli Dauad Ram Pal Singh 28°47'35.27" 78°18'56.25" 18.1 18.9 3.04
Rahrdra }Efgj‘gaii“gh 28°52'17.29" | 78°11'31.48" 7.38 7.27 3.04
F{ampur Bhoor Mintu 28°44'56.45" TRE23 3" 16.72 16.62 6.09
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Land owner- .
Name and

Sadarpur Bisan Singh 28°48'20.87" 78°19'55.55"

Saergarh Maesh Singh Sir 28°47'14.78" 78°18'14.19" 17.4 17.2 6.09
Sahapur Shahbuddin 28°50'17.74" 78°10'45.26" 5.7 5.76 3.04
Sakarthali Hompal Yadav 28°52'41.01" 78°13'47.88" 13.4 12.33 3.04
Sheshsoli Rampal Balmiki 28°46'52.84" 78°15'06.20" 13.14 12.54 3.04
Shihali Gosai Satesh Kumar 28°51'12.80" 78°11'41.69" 7.4 7.24 3.04
Sultan Ther Vinod Kumar 28°47'20.25" 7825517 6.17 6.03 6.04
Taharpur RamBarose 28°46'02.33" 78°19'15.59" 17.65 17.58 3.04
Tigri ;;fj‘;;’:: 28°4928.82" | 78°09729.15" 34 3.48 6.04
Tigriya Khadar | Har Swaroop 28°48'09.57" T8°13'10.57" 5.6 5.55 3.04
Tookra Patti Babbu 28°51'48.85" 78210'59.98" 7.24 7 3.04
Yakhbagdi Kirpal Singh 28°50123.77" 78°18'07.45" 18.7 KL 3.04

In view of the limited data available for DTW the hydrographs, trend analysis and Flow,

Net analysis could not be performed for recharge to ground water. However, it is assured

that after monitoring sufficient data in future all such analysis shall be provided to

CGWA.

6 CONCLUSION

s

3.

M/s Jubilant Life Science Limited and M/s. Jubilant Agri & Consumer Products
Limited has Six units comprising of Coal based Power plant, Molases Based
Distillery, Advance Intermediates Chemical Units 1, Fine Ingredients Chemical
Unit 2, Fertilizer and Polymer manufacturing units at Gajurala, District Amroha,
Uttar Pradesh. To operate the units, water is essential commodity. Municipal
Corporation of Gajraula is unable to provide the requirement water demand of
the plant, therefore, NOC for ground water from deeper aquifers are extracted

for operationalization of Plan.

After constitution of Central Ground Water Authority (CGWA), withdrawal of
ground water was regularized as per the directives of CGWA and NOC for
withdrawal of ground water has been obtained which was for two years with

effective from April 2017.

As per NOC all the directions of CGWA have been complied by the M/s Jubilant
Life Science Limited and M/s. Jubilant Agri & Consumer Products Limited and
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submitted all the required data to RD, CGWB, NR, Lucknow. This impact
assessment reports are in continuation of the directives of CGWA depicting all

the available details in prescribed format, as suggested by CGWA.

In Nutshell, to withdraw 14250 m®/ day of ground water from deeper aquifers
NOC has been granted by CGWA with conditions of mandatory artificial
recharge to ground water to the tune of 37,47,860 m*/annum. M/s JLL &
JACPL has adopted 254 village ponds wherein more than 1,07,05,945.00

m?/annum (twice the mandatory requirement) has been implemented.

To monitor ground water regime in the plant areca 4 Piezometers have been
installed which show rising trends in ground water levels. Apart from these more
than 46 Pz wells have been established for monitoring ground water levels in 10
km radius area from the plant to generate regional ground water scenario. To
assess the impact of ground water recharge the 46 Piezometers are monitored
every pre-monsoon and post-monsoon season. The Recharge structures are

maintained through Repair and maintenance every Pre-Monsoon season.

The ground water withdrawal in the JLL and JACPL Plants is from deeper
aquifers (confined aquifers) which are not directly connected with shallow
aquifers (unconfined aquifers). The recharge to these deeper aquifers is also
established from Bhabhar / Tarai regions of Uttar Pradesh. However, as per the
assessment of ground water resources by CGWB, it is for dynamic aquifers
(unconfined aquifers) and do not reflect the ground water resources estimation

of deeper aquifers.

Based on the ground water level data of shallow aquifers few depressions are
observed in flow net analysis, but they are restricted to shallow aquifers.
Detailed analysis of ground water withdrawal from shallow aquifers in Gajraula

for Agricultural, industrial and domestic purpose complement such depressions.

Data of deeper aquifers from piezometers and hydrographs shows no decline in
ground water (Piezometric head) due to withdrawal of ground water from JLL

an JACPL Plants.

Ground water monitoring data of shallow aquifers within the study area is

indicative that in upstream of the JLL. and JACPL observation well no 7 and 21

L



Impact Assessment Report on Ground Water Extraction by

M/s Jubilant Life Science Limited and Jubilant Agro Consumer Products Limited, Gajraula,

District. Amroha, UP

10.

(fig. 4.12 & 13) are not showing any significant decline of ground water levels.
Similarly, in downstream at well no 12 and 18 are exhibiting shallow ground
water levels. These trends are indicative, that no effect of ground water
withdrawal from JLL and JACPL is taking place in upstream and

downstream area.

M/s JLL and JACPL is providing support of pharmaceuticals and chemicals and
farmers to the Country since inception and has played a major role during the
COVID -19 pandemic. Therefore, it is urged to renew the NOC for withdrawal
of ground water to M/s Jubilant Life Science Limited and M/s. Jubilant Agro
Consumer Products Limited for continuing its endeavor in favor of human health

and agricultural needs of the Country.
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Selenium IS 3025 Pt No

14 | (asSe) 56:2003 mg/l MAX.0,01 | relaxation ND{0.005) ND(<0.005) ND({<0.005 ND{<0.005) ND(<0.005) ND}<0.005) ND}<0.005)
Sulphate IS 3025 Pt

15 | (asS04) 24:1986 mg/l MAX.200 | MAX.400 1 10 12 8 4.1 9.5 8
Alkalinity Total (as IS 3025 Pt

16 | CaCO3) 23:1986 mg/1 MAX.200 | MAX.600 164 162 170 168 167 168 160
Hardness Total (as 1S 3025 Pt

17 | CaCO3) 21:2009 mg/1 MAX.200 | MAX.600 165 168 160 164 169 181 152
Zinc 1S 3025 Pt

18 | (asZn) 49:1994 mg/1 Max.5 MAX.15 ND{<0.05) ND(<0.05) ND(<0.05) ND(<0.05) ND({<0.05) ND{<0.05) ND(<0.05)
Parameter concerning Toxic Substances
Cadmium IS 3025 Pt Max No

19 | {(asCd) 41:1992 mg/1 0.003 relaxation ND(<0.001}) ND(<0.001) | ND{<0.001) | ND(<0.001) ND{<0.001) ND(<0.001) ND(<0.001)
Cyanide IS 3025 Pt No

20 | (asCN) 27:1986 mg/1 Max 0.05 | relaxation ND(<0.01) ND{<0.01) ND{<0.01) ND(<0.01) ND(<0.01) ND({<0.01) ND(<0.01)
Lead IS 3025 Pt No

21 | (ASpB) 47:1994 mg/1 Max 0.01 | relaxation ND{<0.01) ND{<D.01) ND{<0.01) ND({<0.01) ND{<0.01) ND{<0.01) ND(<0.01)
Mercury IS 3025 Pt Max No

22 (as Im_ 48:1994 mg/1 0.001 relaxation ND(<0.0005} | ND(<0.0005) | ND{<0.0005) ND(<0.0005) | ND(<0.0005) | ND{<0.0005) ND(<0.0005)
Nickel IS 3025 Pt No

23 | (as Ni) 54:2003 mg/1 MAX.0.02 | relaxation ND{<0.01) ND(<0.01) ND(<0.01) ND{<0.01) ND(<0.01) ND{<0.01) ND(<0.01)
Arsenic IS 3025 Pt No

24 | (asAs) 37:1988 mg/1 MAX.0.01 | relaxation ND(<0.01) ND{<0.01) ND(<0.01) ND(<0.01) ND(<0.01) ND{<0.01) ND(<0.01)
Chromium IS 3025 Pt No

26 | (asCr) 52:2003 mg/1 MAX.0.05 | relaxation ND(<0.01) ND(<0.01) ND{<0.01) ND({<0.01) ND({<0.01) ND(<0.01) ND(<0.01)




PondNo. [P2 longitude  [7811'08.23" |
Village Name Moharka Latitude 28°48'19.21"
Date of Construction 13.02.2019 Pond Area ( in Hectares) | 0.208

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P-3 Longitude 78°20'37.65"
Village Name Koural, Dhanaura | Latitude 28°58'41.67"

| Date of Construction 14.06.2018 Pond Area ( in Hectares) | 0.841
Village Land Record Fard Document attached

Photo - Initial Stage

<lr pond no.3 ]

Photo - Final Stage




_Pond No. |p-9 Longitude | 78°20'46.73"
Village Name Koural Latitude 28°59'08.27"
Date of Construction | 14.06.2018 Pond Area ( in Hectares) | 0.405

Village Land Record Fard Document attached

Photo - Initial Stage

{ pond no.9 ]




Pond No. lp-12 Longitude 78°29'08.79"
Village Name ' ShahpurFarraspura | Latitude 28°50'45.09"
Date of Construction | 25.03.19 Pond Area ( in Hectares) | 1.319

Village Land Record Fard Document attached

Photo - Initial Stage




Pond No.
Village Name

P-18

Longitude

Afjalpur Loot

Latitude

78°18'17.8"
28°53'16.8"

Date of Construction | 16.06.2018

Pond Area ( in Hectares)

0.579

Village Land Record

Fard Document attached

Photo - Initial Stage

{ pond no.18 J
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i

o

. pond no.18
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P-19 | Longitude BECECEE

(PondNo. | P-19
Village Name | Lambia Latitude 28°54'19.8"
Date of Construction | 16.06.2018 Pond Area ( in Hectares) | 0.789

| Village Land Record | Fard Document attached

Photo - Initial Stage




— Pond No.

Por __|p-22 ~ |tongitude | 78%1224.7"
Village Name Kumrala Latitude 28°50'19.4"
Date of Construction | 19.05.2018 Pond Area ( in Hectares) | 0.514

| Village Land Record

Fard Document attached

r

Photo - Initial Stage




Pond No. P-28 Longitude 78°18'03.7"
Village Name Kuwakhera Latitude 28°55'28.5"
Date of Construction | 09.06.2018 Pond Area ( in Hectares) | 4.072

Village Land Record

Fard Document attached

Photo - Initial Stage
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pond no.28 .




Pond No. P-34 Longitude 78°15'41.,98"

Village Name Chuchela Kala Latitude 28°59'57.70"

Date of Construction | 16.06.2018 Pond Area ( in Hectares) | 1.104

Village Land Record Fard Document attached

Photo - Initial Stage




Pond No. P—34N Longitude 78°33'41.11"
Village Name PataiKalsa Latitude 28°48'26.31"
Date of Construction | 26.03.19 Pond Area ( in Hectares) | 1,725

| Village Land Record Fard Document attached |

Photo - Initial Stage




Pond No. P-75  Longitude 78°13'04.81"

Village Name Sultan Ther Latitude 28°47'15.91"

Date of Construction | 16.05.2018 Pond Area ( in Hectares)_' 0.450

Village Land Record Fard Document attached

Photo - Initial Stage




[

Pond No. ~ [p-86 Longitude 78°19'27.14"
Village Name Jalalpur Kalan Latitude 28°50'41.29"
Date of Construction | 16.06.2018 Pond Area ( in Hectares) | 0.588

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P - 105

Longitude

78°15'13.07"

Village Name DhakiyaBhoor

Latitude

28°53'13.01"

Date of Construction | 14.06.2018

Pond Area ( in Hectares)

1.149

Village Land Record Fard Document attached

Photo - Initial Stage

o

Photo - Final Stage




Pond No. P- 106 [ Longitude 78°16'43.79"
Village Name ' ChandarpurKhadar | Latitude 28°33'39.87"
Date of Construction | 20.06.2018 Pond Area ( in Hectares) | 0.425

_ Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No.

P-115 Longitude

Village Name

'Chohadpur/SaIarpur Latitude

78°17'03.28" |

28°49'47.92"

Date of Construction

20.06.2018 ' Pond Area ( in Hectares)

0.235

Village Land Record

Fard Document attached

Photo - Initial Stage

Photo - Final Stage
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Pond No. P-117 _Longitude 78°33'40.91"
Village Name DhanoriMafi | Latitude 28°81'44.93"
Date of Construction | 20.06.2018 Pond Area ( in Hectares) | 0.478

village Land Record | Fard Document attached

—

Photo - Initial Stage

w




[ Pond No. P - 166 Longitude 78° 28' 18.20"
Village Name Baserataga Latitude 28° 02' 40.32"
Date of Construction | 06.03.19 Pond Area ( in Hectares) | 1,259

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P-178 Longitude 78°11'16.7892"
Village Name Mohraka Latitude 28°49' 18.48"
Date of Construction | 06.03.19 Pond Area ( in Hectares) | 0,138

Village Land Record | Fard Document attached B

Photo - Initial Stage

Photo — Final Stage
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“Pond No. ~ [p-180 Longitude 78°11' 25.7244"
| Village Name Moharka Latitude 28° 48' 52.56"
Pate of Construction | 05.03.19 Pond Area ( in Hectares) | 0.104

' Village Land Record | Fard Document attached

Photo - Initial Stage




 Pond No. | P-181 longitude 78°10'48.6588" |
Village Name Tokra Latitude 28°51'48.6"

| Date of Construction | 05.03.19 Pond Area ( in Hectares) | 0.3400

Village Land Record Fard Document attached

Photo - Initial Stage




(PondNo.  |P-182  [longitude |78°10'47.4096" |
| Village Name Tokra Latitude | 28°51'46.8"
Date of Construction | 05.03.19 Pond Area ( in Hectares) | 0.1780

| Village Land Record | Fard Document attached

Photo - Initial Stage

Photo - Final Stage
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(PondNo.  |P-184  [longitude | 78°21'8.65"

| Village Name Daudpurlageer Latitude | 28°40'36.12"

[ Date of Construction 25.02.19 Pond Area ( in Hectares) [ 0.165

| Village Land Record | Fard Document attached

Photo - Initial Stage

Photo - Final Stage




| Pond No. P-185 _|longitude | 78720'1.352"
Village Name Daudpurlageer Latitude | 28°42'42.12"

Date of Construction | 26.03.19 Pond Area ( in Hectares) | 0.263
Village Land Record Fard Document attached

| : ; —
. Photo - Initial Stage

Photo — Final Stage
% !}_fl. N ¥,




Pond No. P 187 Longitude 78° 23' 12.6384"
Village Name TelipuraKhalsa Latitude 28°46'7.32"
Date of Construction | 30.01.19 Pond Area ( in Hectares) | 0.771

Village Land Record

Fard Document attached

Photo - Initial Stage

e

Photo - Final Stage




PondNo.  |[p-188 | Longitude - | 78°22'57.44"
Village Name TelipuraKhalsa Latitude 28°46' 10.56"
Date of Construction | 30.01.19 Pond Area ( in Hectares) | 1.0490

Village Land Record | Fard Document attached

Photo - Initial Stage




Pond No. _| P-189 Longitude 78°22'31.84"
Village Name Ghosipura Latitude 28°46'58.44"
Date of Construction | 05.02.2019 Pond Area ( in Hectares) 0.190

Village Land Record

Fard Document attached

Photo - Initial Stage

Ghosi pura 2

Photo - Final Stage
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Village Land Record

Fard Document attached

_Pong__!!p. P-198 Longitude 78°27'59.37" <‘
Village Name Sevda Latitude 28°39'20.16" |
Date of Construction | 05,02.2019 Pond Area ( in Hectares) | 0.608 |

l
]

Photo - Initial Stage

Photo - Final Stage
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Pond No. P -203 | Longitude 78°29'10.31"

Village Name Rajha | Latitude 28°41'44.88"

I Date of Construction | 05.02.2019 | Pond Area ( in Hectares) | 1.359

| Village Land Record | Fard Document attached

Photo - Initial Stage




PondNo.  [P-20s  longitude | 7828'08.82" |
| Village Name Ainchora Kamboh | Latitude B 28°41'58.20" |
Date of Construction | 05.02.2019 Pond Area ( in Hectares) | 0.408 |
Village Land Record | Fard Document attached |

Photo - Initial Stage




Pond No. | P-206 Longitude 78°28'32.88"
 Village Name Ainchora Kamboh | Latitude | 28°41'52.44"
Date of Construction | 05.02.2019 Pond Area ( in Hectares) | 0.433

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P-207 Longitude | 78°28'17.77"

ﬁ Village Name Ainchora Kamboh | Latitude | 28°42'22.68"

| Date of Construction | 06.02.2019 Pond Area ( in Hectares) | 0.235

Village Land Record | Fard Document attached

Photo - Initial Stage




Pond No. P-208 | Longitude _ 78°28'28.02" |
Village Name Ainchora Kamboh | Latitude 28°42'31,68"
Date of Construction | 06.02.2019 | Pond Area ( in Hectares) | 0.304

Village Land Record Fard Document attached

Photo - Initial Stage




 Pond No. [ P-209 " longitude 78°47'49.23"

Village Name Nehroli Latitude 28°72'47.01"
Date of Construction | 11.02.2019 | Pond Area ( in Hectares) | 1.019

Village Land Record | Fard Document attached

Photo - Initial Stage
' PR




(PondNo. _ [P-210  [lomgitude ~ [78283299" |
Village Name ] Nehroli Latitude 28°43'12.72"
Date of Construction | 06.02.2019 Pond Area ( in Hectares) | 0.607

Village Land Record | Fard Document attached

Photo - Initial Stage




PondNo. P-211 Longitude 78°28'32.08"

Village Name Nehroli Latitude | 28°43'12.36"

Date of Construction | 06.02.2019 Pond Area ( in Hectares) | 0.514

Village Land Record | Fard Document attached

Photo - Initial Stage
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Pond No. P-213 Longitude - 78°29'44.26"
Village Name AitmadpurBhatpura Latitude 28°43'18.84"
Date of Construction | 06.02.2019 Pond Area ( in Hectares) | 0.312 u

Village Land Record

Fard Document attached

Photo - Initial Stage




PondNo. P-214 longitude  |78°30'46.86" |
Village Name Ekrotiya Latitude 28°42'12.24"
Date of Construction | 03.04.2019 Pond Area ( in Hectares) 0.547
Village Land Record Fard Document attached

Photo - Initial Stage




Pond No. P-215 Longitude 78°25'33.78"
Village Name ManniKhera Latitude 28°38'35.16"
Date of Construction 26.02.2019 Pond Area ( in Hectares) | 0.547
Village Land Record Fard Document attached

Photo - Initial Stage

Photo - Final Stage
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[ Pond No.

prondo, 000 P-217 Longitude |78°26'35.60"
Village Name ManniKhera Latitude 28°38'27.24"
Date of Construction | 25.01.2019 | Pond Area ( in Hectares) | 0.837 |

| Village Land Record

Fard Document attached

Photo - Initial Stage

Photo - Final Stage
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Pond No. [p-219 longitude 78°30'15.33"

 Village Name | Kurkawali Latitude 28°37'21.00"

Date of Construction | 29.01.2019 Pond Area ( in Hectares) 0.526

Village Land Record Fard Document attached

Photo - Initial Stage




PondNo. [p-221 ~ Jlongitude | 78°30'58.89"
Village Name Kurkawali Latitude 28°38'04.92"
Date of Construction | 30.01.2019 | Pond Area (in Hectares) | 0.2750
Village Land Record Fard Document attached

Photo - Initial Stage




| Pond No.
Village Name

4 P=—220

S

78°30'15.96"

Kurkawali Latitude

28°37'26.76"

Date of Construction

30.01.2019 Pond Area ( in Hectares)

0.45

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P~233 Longitude . 178°19'26.23" |
Village Name Haiwatpur Banjara Latitude 28°42'57.24"
Date of Construction | 14.03.2019 Pond Area ( in Hectares) | 0.243

Village Land Record Fard Document attached

Photo - Initial Stage
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e BCCRs - Bio conditioning and Control Reactors
e BME- Bio-Methanated effluent

e BOD- Bio-chemical Oxygen Demand

e CETP - Central Effluent Treatment Plant

e CGWA- Central Ground Water Authority

e CPP - Captive Power Plant

e CPU-Condensate Polishing Unit

e COC- Cycle of Concentration

e COD - Chemical Oxygen Demand

e CTRO- Common Cooling Water blowdown effluent management system
e DMP- Diminearilized Plant

e DMW- Diminearilized Water

e DM- Diminearilized

e JLSL- Jubilant Life Sciences Limited

e JAPCL- Jubilant Agri & Consumer Products Ltd
e KLD - Kilo Liter per day

e MEE - Multi Effect Evaporators

e MT - Metric Tonne

e MURs- Methane Up-flow Reactors

e NOC - No Objection Certificate

¢ RO - Reverse Osmosis

¢ RSW- Raw Spent Wash

e STP - Sewerage Treatment Plant

e TSS- Total Suspended Solids

e TPH- Tonn per hour

e TPM-Tonne per month

e TPA-Tonne per annum

e UPPCB- Uttar Pradesh Pollution Control Board
e WHRB- Waste Hear Recovery Boiler

e ZLD - Zero Liquid Discharge

R e
TUV SUD South Asia Pvi. Lid. Page 3
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_ Preamble

Jubilant Life Sciences Limited (“JLSL”) is an integrated global pharmaceutical and life sciences company
and engaged in manufacturing a broad portfolio of high quality ingredients such as APls, Solid Dosage
Formulations, Radiopharmaceuticals, Allergy Therapy Products, Advance Intermediates, Fine Ingredients,
Crop Science Ingredients, Life Science Chemicals and Nutritional Products that find application in wide
range of industries. It also provides services in Contract Manufacturing of Sterile Injectable and Drug
Discovery Solutions. Jubilant, is supplying products and services to customers in over 100 countries.
Jubilant cater to 19 of top 20 pharmaceutical companies and 7 of top 10 leading global agrochemical

companies.

JLSL is very committed to conserve the natural resources and working towards the smart water
management solutions including water reuse and zero liquid discharge technologies and has taken a
number of initiatives on water re-use and conservation.

JLSL has appointed TUV SUD South Asia a leading professional technical consultancy to conduct the
Water audit study of their facility located at Gajraula in Amroha district in the state of Uttar Pradesh.

e e e L.Sse—————————————
TUV SUD South Asia Pvt. Ltd. Page 4
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“Water Audit” is a joint venture of consultant and industry to verify real time water and waste water balance,
to account for water consumption and waste water generation per unit of products and losses due to
wastages and leakages. The contribution of facility's team is equally important in this venture. We sincerely
acknowledge the contribution of the following dignitaries and site engineering personnel whose co-
operation helped to conclude the study very smoothly.

Mr. C.B. Bhardwaj -

Mr. Radheyshyam Singh -
Mr. Kaushik Biswas
Mr. Vimal Rai

Mr. Dharmendra Mehra
Mr. Shashank Balyan -
Mr. Sanjeev Dutta -

1

VVYVVVVYVY Y

Chief of Manufacturing

Unit Head

Associate Vice President (Manufacturing Excellence)
General Manager (Technical Services)

AVP (EHS)

Dy. General Manager (Production)

Manager (Water Treatment Plant)

We are also thankful to all other staff members who were actively involved while collecting the data and
conducting the field visits& measurements.

We believe that the observations, findings and recommendations incorporated in the report will help & lead
the management of JLSL, Gajraula to account, monitor, control and conservation of water in much efficient

and effective manner.

TUV SUD South Asia Pvi. Ltd.

Page 5
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 Disclaimer

This report is based on review of information/details/data provided by JLSL, Gajraula, observations and
discussions made during site visits, verification of flow in existing water meters on randomly basis,
information available in the public domain.

TUV has relied on the integrity of the information/details/data made available and collected for the purpose
and has not sought to carry out an independent verification. The sufficiency of the work performed is solely
JLSL, Gajraula responsibility, as are any decisions with respect to the study. This report is exclusively for
JLSL, Gajraula sole benefit and use.

TUV SUD South Asia Pvt. Ltd. Page 6
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Executive Su

The integrated chemical complex at Gajruala consists of Jubilant Life Sciences Ltd (JLSL) & its sister
concern Jubilant Agri & Consumer Products Ltd. (JACPL). All units of JLSL and JAPCL are operated under
separate Consent to Operate(s). However, all units have common utility services catering to the auxiliary
and process support requirement. This study has been conducted for JLSL and objective of the study is to
carry out (a) Detailed audit for water balance, steam balance, effluent generation and return to common
system; and (b) To prepare total water balance report and suggest improvements for water conservation.

The study has been carried out on the basis of data collected from data management system of JLSL from
19 July to 27 July 2017 on unit wise production, water consumption & waste water generation (quantitative
data only), steam generation & consumption and water and waste water management. However, same
have been verified from log book on randomly basis. Existing water meters have also been verified by
using ultrasonic flow meter on randomly basis.

The demand of fresh water is being met from 8 nos of tube wells for the entire chemical complex housing
distillery unit, chemical unit-1, chemical unit-2, power plant unit of JLSL and Fertilizer unit, Polymer unit of
JACPL and domestic usages in plant and colony.

Findings of study during study period are summarized as per details given hereunder:

* Raw water abstraction and consumption

Particulars _ Values (KL)
: ~ Total | Per day
Input
Total metered water extracted from all eight tub wells 78451 8717
Total metered condensate added to Raw water header 8339 927
Total water consumption(A) 86790 9643
Output
Total metered cum estimated water consumption in process including 11839
domestic usages in plant 1315
Total metered water used in DM plant 27653 3072
Total metered & unmetered water used in cooling towers 44389 4932
Total estimated water used in colony and swimming pool 2909 323
| Total usages (B) 86790 9643

TUV SUD South Asia Pvt. Ltd. Page 7
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« Waste water utilization/disposal
~ Particulars Values (KL)
L Total Per day

Total waste water available

Rejects from CTRO 798 89
From Unit-1 1676 186
From CETP (treated) 1877 209
From STP-Township 2216 246
From STP-Plant 846 94

' From Ash pond 8194 910
Total (A) 15607 1734
Total waste water utilization

Ash slurry making 2569 285
Horticulture 4939 549
Dust suppression 8099 900
Total (B) 15607 1734

Based on findings of the study, following recommendations are made for improvements in water and waste

water management to compliance with objectives-

(A) All water consumption points should be metered;

(B) Real time water and waste water balance should be established/recorded:
(C) Fresh water consumption in cooling towers is around 50% of total fresh water consumption. It is
recommended to take measures for further reduction of fresh water consumption in  Cooling

Towers through increase in recycling of waste water after proper treatmente.g.-

i) Distillery RO permeate (around 420 KLD) currently being utilized for molasses dilution in
process/ horticulture, may also be utilized for cooling towers make up during less

requirements in process/ rainy season;

i) Recovery of RO permeate may be increased further to get more clean water for recycling.

i) CETP treated effluent (around 200 KLD) currently being utilized for horticulture, can also
be utilized for cooling towers make up after polishing treatment;

iv) Treated sewage from STP (around 250 KLD) is currently being utilized for horticulture.
During rainy season, it can be utilized in cooling towers make up also after required

treatment;

V) Above mentioned points can be accomplished by up gradation of existing CTRO capacity.

(D) Attempt should be made to reduce the quantity of makeup water to each Cooling Tower by

increasing COC;

L e

TUV SUD South Asia Pvt. Lid.
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e Estimated fresh water requirement at 100% designed capacity utilization

On the basis of findings of study and details/data provided, an attempt has been made to estimate the fresh wate
requirement at 100% designed capacity utilization of all units. Based on detailed water and waste water balance includin
recycling and reuse of waste water generated for 100% designed capacity utilization of all units, details of estimated fres
water requirement are as per given hereunder:

Particulars i ~ Values (KLD)

Total fresh water requirement in process including domestic usages in 3374

plant

Total fresh water requirement in DM plant 4958

Total fresh water requirement in cooling towers 6727

Total fresh water requirement in colony and swimming pool 323
Horticulture 462

Total fresh water requirements 15843

R e e ————
TUV SUD South Asia Pvt. Ltd. Page 9
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The integrated chemical complex at Gajruala consists of Jubilant Life Sciences Ltd (JLSL) & its sister
concern Jubilant Agri& Consumer Products Ltd. (JACPL). All units of JLSL and JAPCL are operated under
separate Consent to Operate(s). However, all units have common utility services catering to the auxiliary
and process support requirement. This study has been conducted for JLSL and objective of the study is to
carry out :

e Detailed audit for water balance, steam balance, effluent generation and return to common system:;
and
o To prepare total water balance report and suggest improvements for water conservation.

1.2. Scope of Work

Detailed assessment of water and steam intensive process including associated utilities / auxiliaries
services in order to identify status of ZLD and water conservation measures and recommend corrective
action plan for implementation.

1,3

The study has been carried out on the basis of data collected from data management system of JLSL from
19 July to 27 July 2017 on unit wise production, water consumption & waste water generation (quantitative
data only ), steam generation & consumption and water and waste water management. However, same
have been verified from log book on randomly basis. Existing water meters have also been verified by
using ultrasonic flow meter on randomly basis.

TUV SUD South Asia has adopted following approach & methodology for the successful completion of the
Study.

o First visit was made by TUV team on 6%& 7" July 2017 for having initial discussion with technical team
of JLSL, Gajraula on scope of work to be covered, methodology to be adopted and list of data/details to
be collected. During visit, facility was visited focusing on water and waste water management and
available data/details including drawings were collected;

e Data/details received from JLSL were reviewed to identify the issues and requirements of additional
data/details. Plan was prepared for collection of unit wise production data, quantitative data on water,
steam and waste water management, additional details/documents and verification of existing online
meters on randomly basis;

e Second visit was made by TUV team from 19tto 27""July 2017, during which:

1. TUV team has conducted limited online flow measurement through calibrated ultrasonic flow
meters to verify the existing metering facilities on randomly basis;

- . ______|
TUV SUD South Asia Pvt. Ltd, Page 11
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2. Unit wise data for production, steam generation and consumption, water consumption, waste water
generation and water and waste water management were collected on daily basis from data
management system and verified from log book on randomly basis;

3. A delailed discussion was held with technical team of JLSL, Gajraula on status of data/details
provided and to be provided; etc

e Desktop study was conducted by TUV team to analysis the data/details monitored/collected/provided
by JLSL, Gajruala from 19 July to 27 July 2017 and based on study, following activities were

accomplished:
1. Quantitative water balance, waste water balance and steam balance were made for integrated

plant;

2. Requirements of additional metering facility were identified;

3. Possible action plan for improvements in water conservation including recycling/reuse of
condensate and treated waste water;etc

» Draft report consisting of findings and proposed possible action plan was discussed during visit of TUV

team from 6 to 8 November 2017 with technical team of JLSL and subsequently final report was
prepared and submitted.

TUV SUD South Asia Pvt. Ltd. Page 12
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Chapter 2.Facility Information

TUV SUD South Asia Pvt. Ltd. Page 13
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‘2.1, About the Facility -Jubilant Life Sciences, Gajraula

JLSL, Gajraula, located on the National Highway No.24, connecting Moradabad with Delhi, lies in Tehsil
Dhanaura, District Amroha of Uttar Pradesh. The total area of facility is 467 acres with Latitude 28°54'14"N
and Longitude 78°55'10"E.The broad gauge railway line connecting Delhi with Moradabad passes through
Gajraula.

'2.2. Description of Facility andProcess

The integrated chemical complex at Gajraula consists of Jubilant Life Sciences Ltd (JLSL) & its sister
concern Jubilant Agri & Consumer Products Ltd. (JACPL). JLSL has four units namely (a) Molasses based
Distillery, (b) Chemical Unit 1 (c) Chemical Unit 2 (d) Coal based Power plant while JAPCL has two units
namely (a) Fertilizer Unitand (b) Polymer unit .

Al units of JLSL and JAPCL are operated under separate Consent to Operate(s). However, all units have
common utility services catering to the auxiliary and process support requirement such as:

a) Coal based Captive CO-generation Power Plant: The integrated chemical complex has a coal
based co-generation power plant for its captive requirement of power and steam. It has 2 x 90 TPH
(High Pressure Boiler) for turbine operation. The released low-pressure steam from turbine
operation is used to meet the process and heating requirements. There are 2 nos. Medium
Pressure Boilers (24 TPH an 34 TPH) as a standby.

b) Water Management System (Water supply, DM Water, Process steam)

¢) Common Cooling Water blowdown effluent management system (CTRO)

d Chemical Effluent Treatment Plant (CETP)

¢) Incinerators - 3 nos for Liquid — 288 KLD & 2 nos for Gaseous/Thermo Oxidizer — 1500 kg/hreach

f)  Secured landfill - 11000 MT

e T e e e ]
TUV SUD South Asia Pvt. Ltd. Page 14
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The unit wise details of production capacity of JLSL as per design and consent issued by UP Pollution
Control board are as given hereunder:

o Capacity as per design

1- Alcoh

| Name of the Product ' Capacity (KLD) ' Capacity/Annum

Ethylalcohol i~ 305 L |

Anhydrous alcohol Eiat 150 54750 ok _rl
|

Name of the Product Capacity (TPM) I _ Capacity/Annum

Acetaldehyde 20550 246600

 Acetic Acid et s e

Acetic Anhycride | 20 00

Ethyl/Butyl Acetate =~ b1 74521 j 89425

Formaldehyde : 11700 _ 140400

3- Product list of Chemical Unit-2

Name of the Product i Capacity (TPA)

Pyridine and derivatives and Specialty chemicals '

Pyridine and Picoline & derivatives - 55480
| Cyano Pyridfne _____ _ 5 ‘ 8030
~ Fine Chemicals . - | - N
PP Products ek s |
 Lutidine & Collidine and derivatives 1190 s
~Amino pyridine and derivatives ! i 1600 At \
Piperidines and derivatives S A - . | ‘
Pyridine carboxylic acids and derivatives 1825
Chloro/Fluoro/Bromo/Hydroxyl pyridine and derivatives 2920 - |
Pyrazine and derivatives TOS9 e SR _l

TUV SUD South Asia Pvt. Ltd. Page 15
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| Vinyl Pyridines 548
Catalyst of Pyridine carboxylicacids = I S |
Pyridine ethanol/Aldehydes and ketone derivatives ‘ 365 |
Cyclo alkino pyridine and derivatives and aliphatic derivatives ! 27.375 |
Name of the Product | Capacity ll I'
Steam (TPH) | 345 |
Power (MW) ' 48 (Including stand by DG set) ‘
e Capacity as per consent granted by UPPCB
Molasses based Distillery _ -
Name of the Product Capacity (KBLD) Valid upto
Ethyl alcohol (Non Monson Season) 183 31/Dec/2018
!_ Ethyl alcohol (Monson Season) Jul-Sep : B &l _! _ 31/Deci2018 |
Anhydrous alcohol _ 150 31/Dec/2018 |
i Product list of Chemical Unit-1 _ |
- Name of the Product Capacity (TPM) Valid upto
 Acetaldehyde w0 | stoeonts |
Acetic Acid I | 17525 | 31/Deci2018
' Acetic Anhydride | w50 | 3Deci2ots
 Ethyl/Butyl Acetate 7452 31/Decl2018
Formaldehyde 11700 31/Dec/2018

Product list of Chemical Unit-2
| Name of the Product
| Pyridine and derivatives and Specialty chemicals
! Pyridine and picoline & derivatives

' Cyano Pyridine

55480
8030

| 31Deci2018
| 31/Dec/2018

TUV SUD South Asia Pvt. Ltd.
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| MPPProducts .

Lutidine & Collidine and derivatives 190 | 31Deci2018
Amino pyridine and derivatives 1600 31/Dec/2018

| Piperidines and derivatives 850 | 31/Dec/2018

| Pyridine carboxylic acids and derivatives | 1825 31/Dec/2018

i Chloro/Fluoro/Bromo/Hydroxyl pyridine and derivatives 2920 31/Dec/2018
Pyrazine and derivatives 1095 31/Dec/2018 |
Vinyl Pyridines s et e i 547.5 31/Dec/2018
Catalyst of Pyridine carboxylic acids 575 | 31Dec20ts
Pyridine ethanol/Aldehydes and ketone derivatives ' 365 | 31/Dec/2018 |

- Cyclo alkino pyridine and derivatives and aliphatic derivatives 27.375 31/Dec/2018

| List of by Products |

ByPodct Capacity (TPA)  Validupto |

| Specialty chemicals ‘ ‘
KCl rich salt 720 | 31/Dec/2018 |

e Mainly following chemicals are handled in the manufacturing process.

Raw Material

Molasses, Ammonia, Methanol, Formaldehyde, etc

Intermediate Ethyl Alcohol, Acetaldehyde, Formaldehyde

End Product Acetic Acid, Acetic Anhydride, Ethyl Acetate, Pyridine & its derivatives,
Picolines, PHBr, Lutidine, Collidines, Formaldehyde etc

Other Substances o Catalysts: Silver, Alumina, Potassium per magnate etc

e Fuels: Diesel, Coal, Biogas, and Furnace oil.

TUV SUD South Asia Pvt. Ltd.
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» The details of section/plant wise manufacturing process in brief are as per givenhereunder:

Pr@cesh

Manufactunng Ethy! Alcoho (Fermentatlon of reducible sugar from molasses)

Distillery
| 2 [E0ZFant . * The evolved gas from distillery fermenters is diverted and after purification and
‘ odour removal pure gas is compressed and filled in to the Cylinders.

3 |BiogasPlant | The distillery effiuentis cooled and processed for generation of Biogas.

4 | Acetaldehyde | Manufacturing of Acetaldehyde(Oxidation of Ethyl Alcohol)

5 | Acetic Acid | Manufacturing of Acetic Acid (Oxidation of Acetaldehyde). |
6 | AcelicAnhydride | Manufacturing of Acetic Anhydride Plant. (Cracking of Acetic Acid) ' '
| 7 | EthylAcetate Plant | Manufacturing of Ethyl Acetate (Esterification of Ethyl alcohol with Acetic Acid) ‘
8 Incinerators " | ' Burning of liquid and gas PP-lls effluents _ _ .
|9 | Pyridine & Picoline Plant | Manufacturing of Pyridine & Picoline '

&l |
10 | Formaldehyde Manufacturing of Formaldehyde Oxidation of Methanol in the presence of
‘_ s catalyst) - _

11 | 3CyanoPyridine | Manufacturing of 3-Cyano Pyridine TR

12 | Lutidine pE ' Manufacturing of Lutidine
13 [FC(itoVl) | Derivativesof Pyridine s
14,  Boiler . Generation and Distribution of steam
| 15. | TGIDG o  Turbine Generator & Diesel Generator for Power generation. ST
. 16.  Substations  Distribution of power. N
| A7. | Utiities | Raw water, cooling water, chilled water, Drinking water treatment & Disfribution.

18. 'Stores | Material procurement, storage & inventory control.

19. | R&D Research & development in various fields relating to process development,

market development, environmental protection etc.

20. | Kilo Lab ) ' Validation of lab product developed in R&D.
|28 [COFP -~ | Manufacturing of CRAMS products. "
| 22, | Niacin . Manufacturing of Niacin catalyst
| 23 '| Niacinamide | Manufacturing of Niacinamide R I
24, ISR Solvent is extracted from the waste =
|CEA RO | Manufacturing of ZPTO ST '

26. | FTF (PilotPlant) | Manufacturing of 2Flouro 6 triflouro Methyl Pyridine

Plant's processes are of continuous nature. However, there are some batch processes also but it remains
in operation round the year & 24 hrs daily except during shutdown. Approximate 873 staff + 1213 workmen

are employed.
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e Fresh water

The demand of fresh water is being met from 8 nos of tube wells (7 nos. for JLSL i.e. borewell number
1,3,4,5,6,7,8 and 1 no. for JACPL i.e. borewell number-2) for the entire chemical complex housing distillery
unit, chemical unit-1, chemical unit-2, power plant unit of JLSL and Fertilizer unit, Polymer unit of JACPL
and domestic usages in plant and colony. Flow meter has been installed on each tube well. Water is
distributed to all the units through common pipe line system through flow meters. Details of NOC obtained
from Central Ground Water Authority for ground water withdrawal by JLSL are as per given hereunder and
copies of NOCs are enclosed as Annexure-1.

SN Reference of NOC from CGWA Permitted Quantity of ground | Number of tube welis
water abstraction permitted
1 CGWA/NOC/IND/ORIG/2017/2533 | 3000 m?¥day (and not exceeding Through existing two
dated 19 April 2017 for existing 1065000 m¥year) tubewells
distillery unit
2 CGWA/NOC/IND/ORIG/2017/2529 | 4700 m¥/day (and not exceeding Through existing two tube
dated 18 April 2017 for power 1668500 m?/year) wells
generation unit
3 CGWA/NOC/IND/ORIG/2017/2530 | 2300 m?¥/day (and not exceeding Through existing two tube
dated 7 April 2017 for existing 816500 m¥fyear) wells
Chemical unit-1
4 CGWA/NOC/IND/ORIG/2017/2531 | 2600 m/day (and not exceeding Through existing one tube
dated 7 April 2017 for existing 923000 m3/year) wells
Chemical unit-2
Total 12600 m*/day (and not exceeding 4473000 m/year) -
e DM water
The demand of DM water is met via following system:
= : o ] ?
Plant : _ Capacity Status
: J (m3fhr) :
DMP-1 as Condensate Polishing Unit (CPU) 30 In operation with 18 running hours
per day
DMP-2 for DM water generation from fresh water 60 Not in operation
DMP-3 for DM water generation from fresh water 80 In operation with 20 running hours
per day
DMP-3 for DM water generation from fresh water 120 In operation with 20 running hours
per day J

Sketch flow diagrams for CPU and DMW are depicted in Figure 1.0 and 2.0respectively.
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2.4 Waste Water Managemen

The details of integrated waste water generated management are described hereunder:
Effluent Treatment Process- Chemical Unit-1

Acetyl effluent generated from Chemical unit-1 and M/s JACPL is treated in two stage aerobic biological
treatment plant (CETP). The treated effluent is being used for horticulture purpose. The CETP consists of
two stage aeration tanks followed by clarifiers.

 As per O&M manual, designed details of CETP are as per givenhereunder:

Sn  Particulars. s : Values

i
1 | Total hydraulic loading - 700 m3/day ;
|
2 | Inlet effluent quality pH:6.5-7.5, TSS: 300 mg/l, BOD:2000 mg/l and
L B _ COD:7600 mg/l R
J 3 | Outlet effluent quality pH:6.5-8.0, TSS: 10-20 mg/l, BOD:<30 mg/l and
_____ - COD:<250 mg! A=

*  While operating parameter maintained at CETP are as per given hereunder:

Parameters | | i Influent 1 . Effluent

| Flow mar) B8 D e
oH 3435 578
BoD(ng) | 65007500 |st0@0
_ COD (_mg!l) i 9500-12000 100-150 (<250)
TSS (mgl) mam se &

Details of treatment methodology are depicted in Figure 3.0 and described hereunder:

e Primary Treatment

Raw effluent generated from process section (Chemical Unit-l) and M/s JAPCL is collected in the
Equalization Tank. In the equalization tank, sufficient retention time is provided to equalize and homogenize
the variations in the flow and pollutant concentration, if any. Air for uniform mixing is supplied using air
blowers.

The homogenized effluent is then constantly pumped to the pH correction tank where stoichiometric
quantities of alkali is dosed to correct the pH to the neutral range (>6.5). The overflow from the pH
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correction tank is taken by gravity to the Re-activator type clarifier (RCT). The presence of recirculation
mechanism helps in improve the sludge settling characteristics. The settled sludge is put on to the sludge
thickener Tank from where it is pumped to decanter centrifuge/sludge drying beds & finally to Captive SLF
(Secured Land Fill).

The overflow of the Re-activator Clarifier is then taken by gravity to Secondary Treatment system for the
removal of organics (BOD & COD).

e Secondary Treatment (Two stage Aeration)

Secondary Treatment system consists of aeration tanks, secondary clarifier followed by sludge recirculation
facility. In the aeration tank, sufficient amount of air is supplied to oxidize the organic matter (present in
Influent) biologically by the bacterial biomass. Required quantity of oxygen is supplied and mixing done by
the Diffused Aeration System. Stoichiometric quantity of air supply ensures complete oxidation of the
organic matter contributing to the BOD/ COD in the effluent.

The bio-mass slurry/excess sludge from the Aeration tank-1 then flows by gravity to the Sludge clarifier-
1(SCT-1) for separating the bacterial bio-mass from the treated water. The settled sludge at the bottom of
the sludge clarifier tank-1 is re-circulated back to the Aeration tank-1 inlet to maintain the bacterial
population at 25-30% ratio. The overflow of the Secondary Clarifier-1 is taken to Aeration tank-2 for second
stage biological-treatment and the aerated effluent overflows to Secondary Clarifier-2 for solid liquid
separation. The settled sludge at the bottom of the secondary clarifier tank-2 is re-circulated back to the
Aeration tank-2 inlet to maintain the bacterial population.

Required quantities of nutrients in the form of Urea and DAP are added by gravity to the Aeration tank to
enhance bio activity. The excess bio sludge is pumped to decanters for sludge dewatering.

e Tertiary Treatment System

The clarified water i.e. the overflow of the Sludge Clarifier-2 (SCT-2) is taken by gravity to the Clarified
water tank (CWT) where it is disinfected using hypo solution and then it is passed through Pressure sand
filter and Activated Carbon Filter for the removal of the remaining Suspended Solids, removal of colloidal
impurities, odor if any in the treated effluent.

Effluent Treatment Process- Chemical Unit-2

The effluent generated from manufacturing of Pyridine and derivatives is organic/inorganic in nature and is
known as raffinate. The organic raffinate is non-biodegradable in nature and hence it can be treated
through incineration only. Presently the organic raffinate is concentrated in existing two (02) nos. Mutti
Effect Evaporators (MEE- 324 m/d and 528 m?/d capacity). Condensate generated is used as make-up
water in cooling towers. The concentrate from MEE is incinerated in three (3) nos. Liquid Waste
Incinerators (90 m*/d, 90 m%d and 108 m*d capacity), provided with waste heat recovery system, cyclones,
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scrubbers and spray dryer etc.The Inorganic raffinate from Pyridine derivatives is spray dried in Spray drier
associated with liquid waste incinerator-lIl.

Details of treatment methodology are depicted in Figure 20.0A:
Effluent Treatment Process- Distillery

The details of treatment process of effluent generated from distiller are depicted in Figure 4.0,5.08 6.0 and
described hereunder:

1. Bio-Methanation Process

Raw Spent Wash (RSW) is fed into BCCRs (Bio conditioning and Control Reactors) and MURs (Methane
Up-flow Reactors) for anaerobic digestion. Biogas is generated and utilized in various processes as a fuel
substitute. Typical characteristics of inlet effluent RSW and treated effluent (bio-methaneted effluent) is a
below

Parameters : Raw Spent Wash Bio-Methanated effluent

Flow, m3/hr 50 50 W

pH 4245 T [75T8
- COD (mgll) 145500-150500 - 45000-48000

TDS(mg/) 144600-147500 51000-55000 _
TSS (mg/l) ' 6500-8500 ' 11000-15000 ;

An approximate 53 Nm3 of Biogas (54% Methane concentration) is generated from every KL of RSW
having calorific value of 4000-4200 Kcal /MNm?.

2. Reverse Osmosis Process:

Effluent after bio-methanation is concentrated for volume reduction passed through Reverse Osmosis
plant. 50 % permeate generated is recycled and utilized in molasses dilution whereas RO Reject (50 %) is
further concentrated through MEE (Multi Effect Evaporator). Typical characteristics of inlet effluent, Bio-
Methanated effluent (BME) and RO Reject is as below-

B e o g _
* Flow, m3hr 50 : 25 : |
" pH 1518 00 7215 ' e
COD (mg/l) | 45000-48000 | 70000-72000
DS (mgll) ' 51000-55000 © 7500079000
 T8S (mgll) i 11000-15000 ' 2500-3500 o
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3. Concentration through Evaporation in MEE

RO Reject is further concentrated through evaporation in MEE (Multi Effect Evaporator) and water is
recovered as condensate. The condensate generated is reused in cooling tower make up and concentrate
(SLOP) is either incinerated in SLOP Fired Boiler with coal as support fuel or Bio-composted.

Typical characteristics of inlet effluent Bio-Methanated effluent (BME) and treated effluent RO Reject is as
per given below:

- Paameters RO Reject(MEE Feed)

 MEE Condensate.

. MEE Concentrate

25 R

- Flow m*hr

pH 7.2-1.5 ' 8.0-9.0 | 6.3-6.5
' COD (mg) 75000-90000 [ Aa0haa500 | 300000-500000 |
TDS (mgll) ! 75000-85000 ,’ 150 — 250 ' - >30% i
T e R T IR

4. Concentrated effluent (SLOP) incineration

Concentrated (Remaining) effluent from evaporators' is further transferred to SLOP boiler for incineration.
Coal used as support fuel to help incineration of SLOP. To start incineration of MEE concentrate, boiler
drum filled with DM water up to 50% and maintain bottom furnace temperature at 950°C along with furnace
top temperature >600 °C. Once achieved desired ranges of temperature, feed to boiler starts through slop
spray gun. Ash as a result of incineration collected from convection zones, economizer & bag filters, which
is rich in micro nutrient such as potash in the range of 15%.

9. Bio - Composting

MEE concentrate is transferred to Bio-compost plant & sprayed on press mud windrows with the help of
aero fillers. Then press mud is shifted from press mud yard to composting yard for windrow laying. Total
number of windrow is 140 with dimensions of each windrow a 80-120 m (L) X 28 m (W) X 1.5m (H).
Dressing of windrows is done by hydraulic machine (JCB).On completion of windrow dressing, turning
through aero tiller machines to reduce present moisture in windrows. Bio- culture is added in to above
windrows to activate the windrows-biological activity in windrows along with spraying MEE concentrate.
After 60-65 days (on mature conditions), prepared compost is shifted from windrows to “Bio-compost Finish
good yard”.
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Effluent Treatment Process- Utilities

The waste water generated from DM plant and cooling towers blow down from ChemicalUnit-1 , Chemical
Unit-2 , Distillery Unit and Power plant of Jubilant Life Sciences Limited and 35.0 m3 per day from JACPL
Unit ( 8.0 m3/day from Polymer Unit & 27.0 m3/day from Estergum plant ) is being treated in RO plant
(CTRO). The permeate of CTRO is being sent to cooling towers to be used as cooling tower make up water
while rejects is being sent for ash slurry making/dust suppression. CTRO has been designed at hydraulic
loading of 1200 m3/day with 80% recovery but presently it is being used at hydraulic loading of 400 m3/day
and needed up gradation to make it operate at design hydraulic loading of 1200 m3/day. The process flow
diagram of treatment system is depicted in Figure 7.0.

Effluent Treatment Process- Domestic

As depicted in Figure 8.0, domestic effluent from township& plant is collected in sewage collection tank
from where it is transferred to aeration tank after passing through bar screen chamber. Aeration tank has
diffusers for air supply to microorganism and here effluent is decomposed into its simple chain compounds.
Effluent from aeration tank reaches to clarifier hydraulically where sludge settles and clear treated effluent
reaches to final collection tank after passing through sand and carbon filter as tertiary treatment. After
disinfection through chlorination, treated effluent utilized for horticulture process. Sludge generated during
treatment process is collected in sludge drying beds which after drying disposed accordingly. The STP is
designed at hydraulic loading of 400 m3/day with following inlet and outlet parameter:

S. No. - Parameter Uom Inlet Outlet
4 ' BOD 5, 200C mg/ 300 | <30

2 COoD mg/l 450 <250

3 TSS mg/ 350 <100

4 pH " mg/l 6.5-75 6-9

5 DS | mg/ D <2100
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However, average operating parameter are as per given hereunder:

| operationvalues
.| Atinlet | Atoutlet

: 74 78
S P B SR e
| 3 TSS 44 17 '
e i T &
|5 [ CcOoD | 183 | 24

Ash slurry system

As depicted in Figure 9.0, single pipeline with bypass arrangement has been provided to transfer the slurry
from ash slurry pit to ash pond at Shabazpur and to bring back the overflow from ash pond to water pit for
making ash slurry. The details of the system are as per given hereunder:

» Ash pond area- water capacity 432289m?

* Pump capacity, 100m3\Hr and Suction /discharge of 4/3" for pumping overflow of water from ash
pond to water pit of 4000 m?.

e Pump capacity, 100 m3\Hr,43 meter head and Suction /discharge of 4"/3" for pumping ash slurry to
ash pond.
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Chapter 3.Findings

B T e e ——
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The section presents findings of the study based data collected from
cation of existing flow meters with calibrated ultrasonic flow
meter on randomly basis during site visit from 19 July 2017 to 27 July 2017.

from log book on randomly basis and verifi

3.1 CapacityUtilization =

data management system and verified

The details of products with average production and ca

summarized as per given hereunder:

Name of the
Product

Ethyl alcohol
{Manson Season)
Jul-Sep

Anhydrous

alcohol

Aqe_tate
Acetaldehyde

Formaldehyde
Pyridine and :
picoline &
derivatives

Cyano Pyridine

Alcohol (BG Route)

Praduct

| Aloohol (MEE Route)

AC20_Crude

W EA &I

EA. Il

ACH-VI

ACH-VII

HCHO-I
HCHO-II

Crude P8 (P&P4)
Pyridine_Pure
Beta_Pure
CS_Pyridine

| ACS_Pyridine

Crude PB (P&P-Il)

 Pyridine_Pure

| Beta_Pure

Alpha Gamma
| Total - Pyr. & B-Pic.
3CP Crude

3,5 Lutidine (98.7%)
| 2-Amino Pyridine-Crude

pacity utilization during study period are

Average

Production
During study:
period

Capacity
Utilization %

Capacity
WLrt
Consent to
operate

4 9%00¢ o ggien |

. 150 ' 4 et
: 150.00 99.7% .
83

76.5%

s 202399
gl 390.00 SN 70.2% 82
109.97

: 168.00 65%

12.42

33.00 37%
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- 3,5 Lutidine (Acetic Acid test TPD
) passed)
|| 246Colldine_Crude TPD.
& 2-Acetyl Pyridine-Pure TPD
3, 5 Lutidine (95%) I RD
3,5 Lutidine (98.5%) TPD
" MEP_Crude R ~ TPD
. 2HMP_Crude TPD
Azacyclonol_Crude TPD
" P2A _Crude TPD
- 4-DMAP_Crude TPD.
2A4MP special grade for flakes  TPD
2A4MP crystals ' TPD
B0 2A3HP Purificaion TPD
 5Bromo 2Nitro Pyridine Drying.  TPD
5Bromo 2 Nitro Pyridine Crude ~ TPD
ZPT 50% FPS (Gen) TPD
*Consent capacity of ethyl alcohol is 183 KLD for non-monsoon period

3.2 Raw Water Abstraction and Consumpti
As depicted in Figure 10.0 to 13.0, following observations are made:

» Raw water abstraction and consumption

Parficulars

~ Input

Total metered water extracted from all eight tub wells | 78 ]

' Total metered condensate added to Raw water header P 8339

' Total water consumption(A) M 86790

______ Output B ' =

Total metered cum estimated water consumption in process including 11839

domestic usages in plant ) ' -

Total metered water usedin DM plant SR AR )

Total metered & unmetered water used in cooling towers 44389 = ol
| Total estimated water used in colony and swimmingpool | e

Total usages (B) | FR N _
| Balance water (A-B) e A T I 0 |
D Average unmetered raw water consumptlon is 593 m?¥day which is reportedly belng used in coollng

towers;

 Water used for each cooling tower is not being metered and unmetered water to cooling towers
should be established by installation of meters;

« Total water used for domestic purposes in plant and colony has been reported as single head and
metered; etc.

T .
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e DM water production

Particulars e e e e

' Input 2 R s b i
Total metered water used in DM pant ' 27653 il
Total metered condensate used in Anion-1 unit (as per water } ' R ]
usages data sheet) _ 'z i N ;
Total input (A) i B ! 30081 ‘
B i e T e T
Total metered DM water produced | om0
 Total polished water produced from Anion-1 el . 2498 ]

' Total output (B) 27833

Waste Water X Ty _/
Total estimated (by dlfference) waste water generated from DM : 2248 |
plant

' Total estimated waste water generated from Anion-1 A 0.0 |
Total waste water (C) B R 2248

LTotaI unaccounted water (A-B-C) ’ 00 ‘

e DM water usage

}>Metered Bifwater 6 BERE ST — o ___ ‘ o _236_60__ _ }

DM water to WHRBS and Process (partly metered) gl i 4233 =
Totalusages(B) =~~~ — e 27833 i
Total unaccounted DM water (A-BC) nl sl 00 |

3.3 Steam andCondensate

Steam generation and consumption

ek T R R Mass basis

- Total Steam generatlon G | 34946 i
' CPP 6193
Distillery ¢ ; ‘ 2788 |
Unit-1 r 5251
Wi = _J
Wsc"" i ARy et i ——
 Total usages (B) Ak | 343 T
' Total steam losses (A-B) 503

%
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e Details of boilers and capacity utilization (based on steam generation) of each boiler are as per given

hereunder:
Part:culars
90 TPH BOILER OLD
~ 90 TPH BOILER NEW ]
\ 'RFLTOJLSLM’T"{:’H) 9 e B B
il SLOP FIRE BOILER / FIQ-101 (25 TPH) 1487
______ ~ 35TPHBOILER NA
25 TPH BOILER NA
~ 34TPHBOILER | NA ‘
| HCHOTO P&P /61-FI-6012 (4TPH) 65.76 4
'~ HCHO-2nd. (4 TPH) 5176
" Thermal Oxidizer 1st. FT 2001 (4 TPH) 27.09
Thermal Oxidizer EOU FI5154 (4 TPH)  46.83
_ INCINERATOR-1/FIQ-601-1 (12 TPH) 0
~ INCINERATOR-2 / FIQ-602-2 (12 TPH) __ . 40.18

Condensate generation and utilization

As details depicted in Figure 15.0, following observations are made

Condensate generation

© Values (KL) v
Non-Recovered Condensate |' Total

Recoered Condensate |

CPP 6193 | NIL e 6193
R ST S R TR RN e B
Unit-2 17259 _ 2551 19810
Dist_illery """""" _ """"" 848 ' 1940 2?'88 :
Misc : . 402 | 402 _
GRS R T R R R R
| Total 29551 5396 | 34946 |

TUV SUD South Asia Pvt, Ltd. Page 30



JUBIIANT Water Audit Report | Jubilant Life Sciences, Gajraula

LiFESCIENCES South Asia

e Condensate utilization

| 2027 |

(MPB+Inc+Slop+T0) |' |
' Condensate used for SAP WHRB R @
| Condensate used at P & P in 718
_ process - | g
Condensate used at EOU in | 511
| process o
' Condensate used at HCHO WHRB 1283
' Process ' 2026

Total | 26638

* Total non-recovered condensate was 23.8%
 Total utilization of condensate was 76.2 %
* About 78% of the streams were metered while rest of streams were estimated;

3.4 Cooling To

¢ Cooling towers in operation were as per details given in Figure 13.0 and inlet (make up water) to
each cooling tower was not metered:

* Based on data collected as depicted in Figure 16.0, balance across cooling towers are
summarized as per given hereunder

Particulars 3 Values (KL)
Make up water
 Raw water including condensate added to RW header | 39073
Permeate from CTRO 3629
Condensate from unit-2 _ il 450
Total ey h i 43152 |
 Generation of Blow down
Waste water from Cooling towers as calculated 2221

* Meters for monitoring blow down from each cooling tower has not been provided. However, same
was metered at CTRO only;
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3.5 Wastewater

Waste water is being handled at number of locations by using different methods and findings of study are
summarized as per given hereunder:

Waste water treated by CTRO

As depicted in Figure 17.0, waste water from DM plant and blow down from cooling towers are being
treated. Findings during study period are summarized as per given hereunder:

Particulars : R Values (KL)

. Generation SR
From DM plant | 2248
(metered/calculated) |
From cooling towers (by 2227

difference) R0l mie s
[ Total waste water receipt in 4475
storage tank (metered) el
| ' Treated waste water ‘
Feed to CTRO (A) (metered) | 4427
_Permeate (B) (metered) B AR J
Rejects {C) (by difference) 798 .
‘ Balance (A-B C) | 0.0 3 l
| Waste water left in storage tank 4475-4427=48 ]
e CTRO remained non-operative on 23 July 2017 and waste water generated was stored in receipt

tank.

Itis being mentioned that 35.0 m3 per day from JACPL Unit ( 8.0 m3/day from Polymer Unit & 27.0 m3/day
from Estergum plant ) is also treated in CTRO

Waste water from Unit-1

Waste water generated from unit-1 is being treated in CETP which is also taking care of waste water
generated from sister company (M/s JACPL) — permitted as per consent provided by UPPCB, Findings
during study period are depicted in Figure 18.0 and summarized hereunder:

» Total waste water generation and receipt details:

 From DA (metered) 2824
From EA-lli(metered) , 464 '
From JAPCL (metered) ' 326

' Total (A) 3614

' Receipt

%
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 To ash slurry pit (metered) 1676
Receipt in equalization tank | 1938
(metered)
Total B) E— o ——
Balance (A-B) ' 0 :

» Details of waste water across CETP:

- Receipt at CETP equalization tank
(A) (metered) '

 Feed To CETP(B) (metered) 1905
Losses (C) 28
Treated waste water to horticulture 1877
purpose (D) (metered)

Balance in equalization tank (A-B) 33

Waste water from Unit-2

The details of effluent (raffinate) generated and treatment are depicted in Figure 19.0 and summarized
hereunder:

- Rafffinate generated (A) 3245 ‘
[E2NE ol ) AR Al (T ik ;
Raffinate fed to MEE-1&2 from storage tank (B) |' 3145 |’
Total raffinate fed to MEE-182 (A+B) sy |
' Steam fed to MEE-1&2 (C) ' |\ 1459 |
- Condensate generated from MEE-182 which were ‘ 3825 |
' sent to cooling towers for usages as make up water |
(D)
s = ! Lt ey T
Concentrate generated from MEE-182 (E) . 4024 ll
| Concentrate fed to Incinerator-1, 2 & 3 (F) } SRS i R
| Balanced Concentrate sent to storage tank (G) 2930 |
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Waste water from Distillery
As depicted in Figure 20.0 and data provided, following observations are made:

* RSW balance

Parﬂculars st i Va]ues__.i{t{i_i R

Total generahon (A) ST

Utilization

Stored in Service tank (mefered) | 1543 T )
| Feed to Brogas plant (metered} | 6079

 To MEE feed tank (metered) | 1103 ¥
Tota B __ (8725 I
| Net balance (A-B) 100 !

* No RSW was sent to MEE feed tank on 22, 23, 26 & 27 July;
e Balance- RO Plant

Partictlars T Values (KL)

Input Akl
' BME from Bi Biogas plant (metered) | 6079 i |
| Leachate from Bio-compositing | 1488

 area (estimated) ‘
Condensa!e from MEE (metered) 447

FERUNE R e i I
Fenneake SN R A o
‘Feed to process dilution (B) | 3783 |
(metered) | Gz |
| Rejects ]
| Feed to MEE (C) (by difference) | 4231 7
Net balance (A-B-C) 0.0

e No condensate was sent to RO on 19, 21, 26 & 27 July;

e Balance- MEE

Particulars ™ 7 1 : . Vallies (KL}

' Input to MEE Feed tank AR

RSW (metered) N B
RO Rejects (Calculated) ] R S (
| Total (A) _ 5334 |
 Feedto MEE (B) (metered) | ETE S
Balance left in MEE feed tank (C) 1596 )
} Dy D s
" Output from MEE ' i |

TUV SUD South Asia Put. Ltd.
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' SLOP Generated (metered)(E) | 1818 =
SLOP to Slop Boiler (metered) | 1198

| SLOP to Biocompost (metered) | 615 ]
Condensate Generated 1926 ’
' (Calculated)(F) |
Condensate to Cooling towers 564 =% '
- Condensate to RO 1362 el

 NetBalance (B-E-F) 00

» MEE was not in operation on 26 & 27 July.
e SLOP boiler was not in operation from 22 to 27 July.

Domestic waste water
Township

 Details are depicted in Figure 21.0a;
» Meter has been provided at outlet of STP only.

Plant

Numbers of potable STPs have been provided to take care of domestic waste water generated from
plant.This domestic waste water is not possible to be metered however as per standards it is considered
@45lite per person .The estimated domestic waste water is 94 KLD. Details are depicted in Figure 21.0b.

Waste water utilization/disposal

* Details of water balance across ash slurry making are depicted in Figure 22.0.
* As per Figure 18.0 to 22.0, summarized balance of waste water generation and utilization are as
per given hereunder:

Particulars: fsin i s din el LT Nalles (KL
' Total waste water avaﬂable

' Rejects from CTRO | 798
From Unit1 R | 1676
From CETP (treated) 1877
From STP-Township 2216 SR ‘
From STP-Plant | 846
' From Ash pond j 8194 (el \
- Total (A) | 15607
| Total waste water utilization* : ' sl
Ash slurry making 2569
Horticulture A T 43T i
Dust suppressmn 8099 _
Total (B ' ' RNRE T bi]

e Noash sIurry was sent to ash ﬁond from 22 to 27 July.

%
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Verification of existing metering facilities in operation was made on limited basis by using ultrasonic flow
meters on randomly basis. Details of flow measurements study are summarized in table given below and
described hereunder:

. Jubilant Meter I et Difference
SL.No Name of the Location Reading g Mhr. MOhF, |
Mafhr. %
1 Tube well 5 140 133.312 6.7 5.0
2 tube well 3 100 101.06 1.1 1.0
3 Tube well 1 17 18.12 -1.1 -6.2
4 Tube well 7 140 136.34 37 27
5 Tube well 2 172 166.02 6.0 3.6
6 DM plant 4 ( Inlet) 80 7742 28 33
7 DM plant 3 ( Inlet) 70 77.42 74 -9.6
8 Drinking water Colony No meter 18.36 NA NA
9 Drinking water Plant 18 17.76 0.2 1.4
10 DMW Boiler 90TPH(old) 40 406 0.6 15
11 DMW Boiler 90TPH(New) 76 75.06 0.9 1.3
12 MB#?2 57.4 59.04 1.6 -2.8
13 MB#3 76 82.98 7.0 -84
14 DMW fertilizer 72 7.46 -0.3 -35
15 Condensate from PHE 1 33.2 35.84 26 -14
16 densate from 28 30.8 -2.8 -9.1
17 7DM 52 51.36 06 1.2
18 CT 14 Make up 18.4 19.4 1.0 5.2
19 T4 Make up 3 312 -0.1 -3.8
20 34 34.48 -0.5 14
21 | CT7ABCMakeup 26.4 27.52 EY 4.1
22 _EQU +Cooling tower 22 21.48 0.5 24
23 Colony STP 18 17.16 0.8 4.9

» Variations in flow rate were observed in every installed meter and varied from -1.0% to 9.6%: and
» .Variation are mainly contributed to errors incurred due unavoidable reasons in installation of
potable ultra-sonic flow measurement for flow measurement.

%
Page 36
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Chapter 4.Recommendations
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Based on findings of the study, following recommendations are made for improvements in water and waste
water management to compliance with objectives-

(A) JLSL, Gajraula has installed meters at raw water, waste water generation & received at treatment
plant and recycled water consumption points. However all the consumption points are not metered.
Itis recommended that all water consumption points should be metered:

(B) All existing meters should be periodically calibrated and records to be maintained.

(C) Real time water and waste water balance should be established/recorded to estimate the losses
via wastage and/or leakage by installation of meters at all consumption points and waste water
generation points e.g.:

a. Atinlet (make up water separately for fresh water and recycled treated waste water ) and
outlet (blow down) of cooling towers.

b.  Condensate generated from each stream and recycled;

¢. Individual waste water stream at source of generation and receiving end (reuse or
treatment);

d. Inletto STP for township efc.

(D) The existing turbine type water flow meters on bore wells should be converted to digital magnetic
flow meters for better accuracy;

(E) All domestic waste water generated from plant and colony should be accounted for and should be
sent to STP. Inlet to STP metering is to be done.

(F) Amount of ash sent to ash pond in form of slurry should be estimated and record should be kept.

(G) Fresh water consumption in cooling towers is around 50% of total fresh water consumption. It is
recommended to take measures for further reduction of fresh water consumption in  Cooling
Towers through increase in recycling of waste water after proper treatmente.g.-

vi) Distillery RO permeate (around 420 KLD) currently being utilized for molasses dilution in
process/ horticulture, may also be utilized for cooling towers make up during less
requirements in process/ rainy season;

vii) Recovery of RO permeate may be increased further to get more clean water for recycling.

vil)  CETP treated effluent (around 200 KLD) currently being utilized for horticulture, can also
be utilized for cooling towers make up after polishing treatment:

iX) Treated sewage from STP (around 250 KLD) is currently being utilized for horticulture.
During rainy season, it can be utilized in cooling towers make up also after required
lreatment;

X) Above mentioned points can be accomplished by up gradation of existing CTRO capacity.

(H) Attempt should be made to reduce the quantity of makeup water to each Cooling Tower by
increasing COC:;

TUV SUD South Asia Pvt. Ltd. Page 38
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() Continuous efforts to be made for reduction in steam consumption and effluent generation thereby
reducing fresh water consumption;

(J) Itis recommended to provide Rain Water Harvesting system in non-process areas for water
conservation;

(K) Roof top rain water harvesting system for covered shedin bio-compost yard is recommended;

(L) Adopt drip irrigation technique for horticulture to save water may be evaluated.

TUV SUD South Asia Pvt. Ltd. Page 39
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Chapter 5. FRESH WATER REQUIREMENT AT 100%
DESIGNED CAPACITY UTLIZATION

T e R R ——
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acity Utilization

5.1 Estimated fresh water requirement at 100% designed ca

On the basis of findings of study and details/data provided, an attempt has been made to estimate the fresh wat
requirement at 100% designed capacity utilization of all units. Based on detailed water and waste water balance includi
recycling and reuse of waste water generated as depicted in Figures A to L (Refer Annexure-2) for 100% design
capacity utilization of all units, details of estimated fresh water requirement are as per given hereunder:

Particulars : ' i Values (KLD)

Total fresh water requirement in process including domestic usages in 3374

plant

Total fresh water requirement in DM plant 4958

Total fresh water requirement in cooling towers 6727

Total fresh water requirement in colony and swimming pool 323
Horticulture 462

Total fresh water requirements 15843

TUV SUD South Asia Pvt. Ltd. Page 41
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Figures
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Total

Min

Raw water
11839| KL
1579|KLD
1077/ KLD

Drinking Water (Total-P&

Figure 11: Usages of raw water in process

s

Units Total (KL) | Max (KLD)| Min (KLD)
R W Distillery ( Batch ) | Total Max Min
Horticulture 2930 420 240
RWCO2Plant 50 20 0
RW ACOH /ACH ' 2535 355 78
RWP&P e i 38 23 0
RW ACH-4,5,6,HCHO-1 & EA-3 0 0 0
R W AC20 0 0 0
R W Ethyl Acetate ag 33 0
R W Fertiliser 11 6 0
R W Biogas 1916 215 203
R W PVA+PU+SPVA+Commercial 400 313 0
RW Fire Hydrant Htis 21 6) 0
Drinking Water (Total-P&P-FC) 0 0 0
RW Boiler + Incinerator 3276 473 300
RW 3CP+Ammonia Yard+Biogas 0] 0 0
RW 2 CNA o 43 17, 0
MPP D ; 0 0 0
FC-3 S5RP 0 0 0
Boiler 90 TPH 28 10 0
RW DG & TG 0 0 0
Slop Fired Boiler 0 0 0
FC-6 327 79 19
Sprinkler system 165 44 0
Total 11835

king water in plant and colony
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Figure 15: Water Balance across Cooling Towers

Raw water which include condegste added to R.W header
[Total (kL) [Max (KLD}] Min (KLD) | Evaporation
39073 4920 3536

—

Blow down to CTRO !Tn‘ta! 2227 KL

Cooling Towers

Permeate from CTRO
[Total (kL) [Max (KLD}|Min {kLD)
3629 752 4]

Condensate from Unit-2
[Total kL) [Max (kLD Min (KLD) |
450

-t
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Annexure 1: NOC for groundwater withdrawal

HEd W e Wi
we aurgs, wd g
it vinT wWegror Waery
Government of India

Central Ground Water Authority

NMinistry of Water Resources,
River Development & Ganga Rejuvenation

MEMBER SECRETARY

File No:- 21-4/1181/UPJ/IND/2016 - 865
NOC No:- CGWA/NOC/INDIORIG/2017/2533

Dated:- { § APR 2017

To.

Mis Jubilant Life Sciences Limited (Distillery Unit),
Bhartiagram, Gajrauvia,

District Amroha, Uttar Pradesh — 244223

Sub:- NOC for ground water withdrawal to M/s Jubilant Life Sciences Limited (Distillery
Unit), in respect of their existing distillery unit located at Bhartiagram, Gajraula, Block
Gajraula, District Amroha, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based cn recommendations of Regicnal
Director, Central Ground Water Board, Northern Region, Lucknow vide their recommendations
dated 14/10/2018, presentation made before the commitlee members at CGWB, New Delhi on
10.02 2017 and further deliberations on the subject, the NOC of Central Ground Water Authority
is hereby accorded to Mis Jubilant Life Sciences Limited (Distillery Unit), in respect of their
existing distillery unit located at Bhartiagram, Gajraula, Block Gajraula, District Amroha,
Uttar Pradesh. The NOC is, however subject to the foilowing conditions:-

1. The firm may abstract 3000 cu.m/day (and not exceeding 10,65,000 cu.mlyear) of ground
water through existing two (2) tubewells cnly. No additional ground water abstraction struciures
to be constructed for this purpose without prior approval of the CGWA. Firm to ensure the
effluent quality so that no contamination to surface water and ground waler takes place. Firm to
prepare a detaled ground water monitoring report in and around the plant area and impact on
the amoient ground water regime alongwith lang term water level trends including modelling
which is to be subrnitted within six months.
2. All the wells to be fitted with water meter by the firm at its own cost and monitoring of ground
water abstraction tc be undertaken accordingly on reguiar basis, atieast once in a month. The
ground water quality to be monitored twice in @ year during pre- monsoon and post- monsoan
periods.
3. Mis Jubilant Life Sciences Limited (Distillery Unit), shall. in consultation with the Regional
Director, Central Greund Water Board, Morthern Region, Lucknow implement ground water
recharge measures atleast to the tune of 10,00,000 cu.m/year as proposed, for augmenting the
ground water resources of the area within six. months from the date of issue of this letter. In
addgition, the firm shall adept 1 no. village for Water Security Plan in District Amroha, Uttar
Pradesh, The necessary guideline for the Water Security Plan is available on website of Ministry
a¥ Water Rescurces, RD & GR (www.mowr.gov.in). Both, the Demand Side Management
Supply Side Management with maintenance of structures in the said villages to be ensured and
a comprehensive plan o be submitted to Regional Director, CGWRB. Firm shall also undertake
pericdic maintenance of recharge structures at its own cost. Firm to take up area specific

West Block - 2, Wing - 3, Sector - 1, R K. Puram, New Delhi - 110066
Tel: 011-26175362, 26175373, 26175379 » Fax : 011-26175369
Website : www.cgwa-noc.govin
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slaniation 1o enhance the recharge measures Firm to take up recharge measures alongwith
orovision of safe dnnking wates and sanitation for 1 No of primaryfmuddle school in adiacent
village

4 The photographs of the recharge structures after completion of the same are 10 be furmished
immedately to the Regional Director Central Ground Water Beard, Northern Region,
Lucknow for verification and under intimation ta this office

5 The firm at s own cost shall mnstall one (1} piezometer fitted with automatic water level
recorder haymg telemetry syslem at suitable location and execute ground water regime
menitoring pregramice in anc around the project area on reqular basis in consultation with the
Certral Ground Water Beard Northern Region, Lucknow

6 The ground water moniforing data in respect of SNo 2 & 5 to be submitted to Central
Ground Yater Board, Northern Region Lucknow on regular basis at least once in a year.

7 The firm shsll ensure proper recycling and reuse of wasts water after adequate treatment
2 Acton taken report in respect of S No 1 ta 7 may be submitted to CGWA within one year
penod

9 The permission is liable to be cancelled in case of non-campliance of any of tha conditions as
mentoned nS Ne 1108

10 Trus NOC 1s subject to prevaiing Central/State Gavernment rulesflaws or Courls orders
related 1o construction of tubewelllground water withdrawaliconsiruction of recharge of
conservation  structureidischarge of effluents or  any such matter as applicable
11 This NOG does not absolve the applicant / proponent of this obligation / requirement 1o
obtain other statutoty and admunistrative clearances from other statutery and administrative
authontes c

12 The NOC does nat imply that other statutory | administrative ciearances shall be granted 10
e araect by the concernad authorities. Such authorities would consider the project on merits
ana be tahing decisions independently of the NOC

“% Tom MO is vatid from 05/04/2017 tll 04/04/2018 /

Member Secretary
Copy to:

1 The Member Secretary, Uttar Pradesh State Pollution Control Board, Picup Bhawan, Third
Fioor, B Block, Viohuti Khand, Gomti Nagar, Lucknow with a request to ensure that the
conditions mentioned in the NOC are complied by the firm in consultation with the
District Magistrate, District Amroha, Uttar Pradesh.

. The Cistrict Magistrate, District Amroha. Uttar Pracesh fer necessary action

2 Tre Begional Crector Central Ground Water Baoard. Northern Region, Lucknow This has
jeteranes In your recommendation dated 14/10/2016

4 TH o the Crairman. Central Ground Water Board, Bhujal Bhawan, Fandabad.

\/.".-/dt?.trd Fig 201718
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Government of India

Central Ground Water Authority
Ministry of Water Resources,
River Developmeant & Ganga Rejuvenation

File No:- 21-411173UPINDI2016 - §.5§

NOC No:- CGWAINOC/N D/ORIG/2017/2529

Dated:- | g ACR 2017

Te,

M’s Jubilant Life Sciences Limited {Power Plant},
Bhariagram, Gajrayla

Cistrict Amrona. Utiar Fradesh - 244235

Subi- NOC for ground water withdrawal to M/s Jubilant Life Sciences Limited (Power
Plant), in respect of their Power generation unit manufacturing unit located at
Bhart.zacram, Gajraula, Block Gajraula, District Amroha, Uttar Pradesh - req.

Feler to your apphication on the above cted Subject Based on recommendations of Regicnal
Oirector. Central Ground Water Board Northern Region. Lucknow vide their recommendations
dated 14/10/2018, preésentation made before the committee members at CGWB, New Delhi on
10.02 2017 and further deliberations on the subject the NOC of Central Ground Water Authority
it hereby accorded to Mis Jubilant Life Sciences Limited (Power Plant), in respect of their
Power generation unit manufacturing umit located at Bhartiagram, Gajraula, Block
Gajraula, District Amroha, Uttar Pradesh.The NOC is. however subject to the following
condttions -

1 The firm may abstract 4700 cu.m/day (and not exceeding 16,68,500 cu.mlyear) of ground
waler, through existing two (2) tubewells only. No additional ground walar abstraction
strecilres 1y bo censtructed for this purpose without prior approval of the CGWA Firm to ensure
the efiuert quality so that Ne contamination 1o surface water and ground water {akes place.
Firm o prepaie a detailed ground water monitoring report in ang around the plant area and
Imiact on the ambient ground water ragime alongwith long term water jevel trends including
mocelling vhich is ta be submitled within six months

2. All the welis to be fitted with water meter by the firm al its own cost and menitonng of ground
walar abstraction to ba uridedtaken accerdingly on regular basis, atleast once in g month. The
ground water quality to be manitored twice n a year during pre- monsoon and post- manscon

3 Mfs Jubilant Life Sciences Limited (Power Plant) shall in censultation with the Regional
Directar, Central Ground Water Board, Northern Region, Lucknow implement graund water
recharge measures afleast to the tune of 834250 cu.mlyear as proposed, for augmenting the
Graund water resources of the a€d aulside the plant premises within six menths from the date
of issue of this lettar In addition. the firm shall adopt 1 ng village for Water Security Plan in
District Amroha, Uttar Pradesh The necessary guideline for the Water Secy rity Plan is available
on website of Ministry of Water Resources, RD & GR (www. mowr v in) Both, the Demand
Sige Management Bupply Side Management with maintenance of struct(res in the said villages

West Block - 2, Wing - 3, Sector - 1, R K. Puram, New Delhi - 110066
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W RN e - e QUEE e
CONSERVE WATER - SAVE LIFE




y be ensurgd and a comprehenswve plan lo bes submilted lo Regional Director, CGWE. Firm
srah also wedertake periodic mainienance of recharge structures atits own cost Firm 1o take up
area soeutfic ptantation 1o enhance the recharge measures. Fum tg take up recharge measures
acngwith provision of safe drnking water and santaton for 1 No of primary/middie schosl in
adjacent village.

4 The photographs of the recharge structuras after completion of the same are ta be fumished
immeciately to Ihe Regional Dirsctor. Cental Ground \Water Boarc, Northern Region
Luckaw for seihuation and under intimation to this office
£ The finm at its owe cos! shal install one (1) prezometer fitted with automatic water level
cacorder with telamelry system at sunable locatuon and execute ground water regime monitonng
programme 10 and around the project area on regular basis in consultation with the Central
Ground Wate, Board, Northern Region, Lucknow
6 Tha graund water monitoring data in respect of SNo 2 & § to be submitted to Central
Grond Mater Board Northern Region Lucknow on regular basis al least once in a year
7 e jwry shall ensure proper recychng and reuse of waste water after adequate reatment
vt ke teport i raspect of S No 1 to 7 may be submitted 10 CGWA within one year
gt
O 1ae pe 0= 00 18 lauie to be cancelled in case of non-compliance of any of the conditions as
rennoned nS No 118
10 This NOU is subject o prevading CentraliState Government rules/laws or Courts orders
relwted to conatructior of tubewell/ground water withdrawal/construction of recharge or
speaton  structureidischarge  of effluents or any such matter as  applicable
T WO nues nol absolve the apolicant / proponent of this obligatien / requirement 1o
colan athar statutory and administrative clearances from other statutory and administrative
aurnarties
1 The #1720 zoes not imply that other statutory / administrative clearances shall be granted to
e et e concerned authontes. Such authorities would consider the projact on merits
aret b tan i Jacisions independently of the NOC

i T 02 @ vald from 05/04/2017 till 04/04/2019
Ry, m R

Member Secretary

e

Copy to:

1 The Member Secretary Uttar Pradesh State Pollution Control Board, Picup Bhawan, Third
Flaar B OBlock Vibhut Khano Gomt Nagar, Lucknow with a request to ensure that the
conditions mentioned in the NOC are complied by the firm in consultation with the
Oateic® Magistrate, district Amroha, Uttar Pradesh

L tes feonzi Divectar Central Ground Water Board, Northern Region. Lucknow This has

i20 £y 0w recommendation dated 14/10/20186.
i g strate. Distrct Ameoha. Uttar Pradesh for necessary aclien
€ «one Charran Central Ground Water Board, Bnujal Bhawan, Manidabad

£ Guaa File 2017 8 /

Member Secretary

"
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Governmaent of India

Central Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

File No:- 21-4/1163/UP/INDI2016 - 757

NOC No:- CGWA/NOC/IND/ORIG/2017/2530
Dated :- 05/04/2017

P 07 A
"\é‘:. Jubstant Life Sciences Limited (Chemical Unit-1)
Bhartiagram. Gajraula.
District Amroha, Uttar Pradesh — 244223

Sub:- NOC for ground water withdrawal to M/s Jubilant Life Sciences Limited
(Chemical Unit-1) in respect of their existing chemical manufacturing unit located
at Bhartiagram, Gajraula, Block Gajraula, District Amroha, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of
Regional Director, Central Ground Water Board, Northem Region, Lucknow vide their
recommendations daled 14/10/2016, presentation made before the committee members
at CGWB, New Deihi on 10.02.2017 and further deliberations on the subject, the NOC
of Cenlral Ground Water Authority is hereby accorded to Mis Jubilant Life Sciences
Limited (Chemical Unit-1) in respect of their Chemical manufacturing unit located
at Bhartiagram, Gajraula, Sub-District Gajraula, District Amroha, Uttar Pradesh.
The NOC is, however subject to the following conditions -

1. The firm may abstract 2300 cu.m/day (and not exceeding 8,16,500 cu.mlyear) of
ground water, through existing two (2) tubewells only. No additional ground water
avbstraction struciures to be constructed for this purpose without prior approval of the
CGWA. Firm to ensure the effluent quality so that no contamination to surface water
and ground waler takes place.

2. All the wells to be fitted with water meter by the firm at its own cost and monitoring of
ground water aostraction to be undertaken accordingly on regular basis, atleast once in
a month. The ground water quality to be monitored twice in a ycar during pre- monsoon
and post- monsoon periods

3 Mis Jubilant Life Sciences Limited (Chemical Unit-1) shall, in consuliation with the
Regional Director, Central Ground Water Beard, Northern Region, Lucknow implement
ground water recharge measures atleast to the tune of 10,60,000 cu.mlyear as
proposed, for augmenting the ground water resources of the area within six months
from the date of issue of this letter outside the plant complex. In addition, the firm shall
adopt 1 no. wvillage for Water Security Plan in District Amroha, Uttar Pradesh. The
necessary guideline for the Water Security Plan is available on website of Ministry of
Water Resources, RD & GR (www.mowr.gov in). Both, the Demand Side Management
fSupply Side Management with maintenance of structures in the said villages to be

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel 1 011-26175362, 26175373, 26175379 « Fax 011-26175369
Website - WWW.CEWa-noc.gov. in
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ensured and a comprehensive plan to be submitted to Regronal Director, CGWEB Firm
shall also underiake penodic maintenance of recharge structures al 18 0wn Cost Firm to
lake LD area specific plantation to enhance the recharge measures Fum to fake up
recharge measures alongwith provision of safe dnnking water and sanitation for 1 No. of
primaryimddle school in adjacent village
4 The photographs of the recharge structures afier comgleticn of the same are to be
furnished immediately to the Regional Director. Central Ground Water Board, Northern
Reaqion Lucknow for verfication and under intimation to this office
5 The frm at its own cost shall install one (1) piezometer fitted with automatic aater
level rero-der with telemetry system at suitable location and execute ground water
|aqime monitarng programme in and around the project area on reguiar basis in
L menliaton with tha Central Ground Water Board, Northern Region. Lucknow.
& The ground water manitoring data in respect of S No 2 & 5 to be submitted to Central
Ciourd Water Board Northern Region, Lucknow on regular basis at least once n a
yeal.
7 The firm shall ensure proper recycling and reuse of waste water after adequate
treatment
8 Action taken report in respect of S, No 1 to 7 may be submitted to CGWA within one
year period
g The pernssion is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S No 1to 8
10 This NOC is subject to prevailing Central/State Government rulesflaws or Courts
arders eimea 1o construction of tubewell/ground water withdrawal/construction of
recthasge & conzervation structure/discharge of effluents or any such matter as
apntgach
i s does net absalve the applicant £ proponent of this obligation / requirement
< artne ofner statutory and administrative clearances from other statutery and
sl s gate gUthortes
2 The Nis does not imply that other statutory / administrative clearances shall be
manted 1o ¢ projest by the concerned authorities Such authorities would consider the
pofedt o0 ments and be taking decisions independently of the NOC.

19 T NOC is vabid from 05/04/2017 till 04/04/2019
\ 4-—"—’”'4-‘_"
Member Secretary

Copy W
- The Memoer Secretary, Uttar Pradesh State Pollution Control Beard, Picup Bhawan,

o Finor. B-Block, Vibhuti Khand. Gomti Nagar, Lucknow with a request to
ensure that the conditions mentioned in the NOC are complied by the firm in
consultation with the District Magistrate, District Amroha, Uttar Pradesh.

2 The Distnct Magistrate, Distnct Amroha, Uttar Pradesh for necessary action.

, lhe Regional Director, Central Ground Water Board, Northern Region,
| ucknow This has reference to your recommendation dated 14/10/2016.

1 TS 1o the Grairman, Central Ground Water Board, Bhujal Bhawan, Faridabad

n Guard Fde 2017-18.

Member Secretary
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aavernment of India

Central Ground Water Authonity

Ministry of Water Resources,

Fiver Development & Ganga Rejuvenation

File No:- 21-411174/UPIIND/2016 - 7SY

NOC No:- CGWA/NOC/IND/ORIG/2017/2531
Date :- 05/04/2017

07 KRR 2017

To.~

Uﬂl/s Jubilani Life Sciences Limited (Chemical Unit-2),
Bhartiagram, Gajraula,
District Amroha, Uttar Pradesh — 244223

Sub:- NOC for ground water withdrawal to M/s Jubilant Life Sciences Limited
(Chemical Unit-2) in respect of their existing chemical manufacturing unit located
at Bhartiagram, Block Gajraula, District Amroha, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of
Regional Director, Central Ground Water Board Northern Region, Lucknow vide their
recommendations dated 14/10/2016  and further deliberations on the subject.the NOC
of Central Ground Water Authority is hereby accorded to M/s Jubilant Life Sciences
Limited (Chemical Unit-2) in respect of their existing chemical manufacturing unit
located at Bhartiagram, Block Gajraula, District Amroha, Uttar Pradesh. The NOC
is. however subject to the following conditions:-

1. The firm may abstract 2600 cu.m/day (and not exceeding 9,23,000 cu.mlyear) of
ground waler, through existing one (1) tuneewell only. No additional ground water
abstraction structures to be conslructed for this purpose without prior approval of the
CGWA Firm to ensure the effluent quality so that no contamination to surface water
and ground water takes place.

2 The well to be fitted with water meter by the firm at its own cost and monitoring of
ground water abstraction to be undertaken accordingly on regular basis, atleast once in
a month. The ground water quality to be monitored twice in a year during pre- monseon
and post- monsoon periods.

3 M/s Jubilant Life Sciences Limited (Chemical Unit-2) shall. in consultation with the
Regional Director. Central Ground Water Board Northern Region. Lucknow implement
ground water recharge measures atleast to the tune of 4,60,000 cumlyear as
proposed, for augmenting the ground water resources of the area within six months
from the date of issue of this letter. In addition, the firm shall adopt 1 no. village for
Water Security Plan in District Amroha, Uttar Pradesh. The necessary guideline for the
Water Security Plan is availabie on website of Ministry of Water Resources, RD & GR
(wew mowr gov n) Both, the Demand Side Management /Supply Side Management
with maintenance of structures in the said villages to be ensured and a comprehensive
plan to be submitted to Regional Director, CGWB Firm shall also undertake periodic

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel: 011-26175362, 26175373, 26175379  Fax : 011-26175369
Website : www.cgwa-not. gov.in
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maintenance of recharge structures at its own cost Firm to take up area specific
plantation tc enhance the recharge measwes Firm to take up recharge measures
alangwith provisson of sale dnnking water and sanitation for 1 No of primary/middie
schoot in adjacent village.

4 The photographs of the racharge slructures after completion of the same are to be
furmishad .rﬂrwd-alelv to the Regional Director, Central Greund Water Board Northern
Regivr ! ‘-'ng far verdfication and under intimation to this office

5Ot 3t s owe eost shall install one (1) piezometer fitted with Automatic Water
Leel Hecanier having Telemelry system al suitable location and execute ground water
regimz momtering programme in and around the project area on regular basis in
consultation wath the Central Ground Water Board Northern Region, Lucknow.

6. The ground water monitoring data in respect of S.No 2 & 5 to be submitted to Central
Ground Water Beard Northern Region Lucknew on regular basis at least once in a year.
7. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment

8. Action taken report in respect of S No.1 to 7 may be submitted to CGWA within cne
year penocd.

g The permission is hable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1to 8.

10 This NOC is subject to prevailing Central/State Government rulesflaws ¢r Courts
orders refated to ‘construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

11 Thiz NGC does not absolve the applicant f proponent of this obligation / requirement
o sotan wner slatutory and administrative clearances from other statutory and
atgruastiave adthonties

e Tha NOC dees not imply that other statutory ! administrative clearances shail be
cracnted to the preject by the concerned authonties. Such authorities would consider the
project or mernits and be taking decisions independently of the NOC.

13. This NOC is valid from 05/04/2017 till 04/04/2018.

\— A

Member Secretary

Copy to:

" The Member Secretary, Uttar Pradesh State Poliution Control Board, Picup Bhawan,
Third Feor. B-Block, Vibhuti Khand. Gomti Nagar, Lucknow with a request to
ensure that the conditions mentioned in the NOC are complied by the firm in
consultation with the District Magistrate, District Amroha, Uttar Pradesh.

2 The District Magistrate, District Amroha, Uttar Pradesh for necessary action.

4 The  Regional Director, Central Ground Water Board, Northern Region,
:..u.-"knaw Thus has reference to your recommendation dated 14/10/2016

1t the Chairman, Central Ground Water Board, Bhujal Bhawan, Faridabad,

) Guard File 2017 -18 /

e

Member Secretary



Annexure 2: Water Balance and Water

consumption in various processes

Figure A: Raw Water Balance
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Figure B: Usages of raw water in process

D

3374 KLD

Total
Units (KL)
R W Distillery ( Batch ) 1266
Horticulture 50
RW CO2Plant 500
R W ACOH / ACH 38
RWP&P 10
R W ACH-4,5,6,HCHO-1 & EA 3. 10
RWAC20 T 120 |
R W Ethy| Acetate 20|
R W Fertiliser 250
R W Biogas R 120
R W PVA+PU+SPVA+Commercial 25
RW Fire Hydrant. s 50
Drinking Water (Total-P&P-FC) 660
RW Boiler + Incinerator / 10
_RW 3CP+Ammcnia Yard+Biogas 35
RW 2 CNA i 0
MPP 0]
FC-3 SRP 10
Boiler 90 TPH 10
RWDG & TG 0
Slop Fired Boiler 25
FC-6 15 |
Sprinkler system 50
Total 3374

17877 KLD

Total

(KLD)

Process including

domestic water in plant 3374
DM plant 4958
Cooling Towers _ 8760
Domestic for colony and

swimming pool 323
Horticulture 462
Grand Total 17877




Figure C: DM water production and usages
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Figure D:  Raw water usages in cooling towers

Raw water

Cooling Towers Makeup (KLD)
Miup W Cooling Tawer # 18 141
Miup W Gooling Tower # 2 141
Miup W Cooling Tawer # 3 250
Miup W Cooling Tower # 3A 125
Miup W Cooling Tower # 4 572 |
Wup.'w Cooling Tower # 5 117
Miup W Conling Tower # 6 274
Miup W Cooling Towaer # 6A 313
Miup W Cooling Tower # 7A,8.C 751
Mlup W Gooling Tower # 70 375
Mlup W Cooling Tower # 7E 125
| Miup W Gooling Tower #8 633
Miup W Cooling Tower #9 188
Miup W Cooling Towar # 94, 98 156
ﬂ_w.cmnnj'rmﬁn 235
Miup W Cooling Tower # 11 78
Miup W Cooling Tower #11A & B 500
Miup W Cooling Tower # 12 22 S
Miup W Cooling Tower # 13 563
Miup W Cooling Tower # 14 469
Miup W Cooling Tower # EOU 469
Miup W Cooling Tower # RFL 172
Total 6727

Main Boiler
Steam KLD KLH
90 TPH
CPP | Bailer-l 1766 | 74
S0TPH
Boiler-ll 1766 | 74
4507 KLD MP Boiler 975 41
Total 4507 | 188
WHRB's
Name KLD
Incinerator-
Avg 297
WHRBs SAP 346 |
HCHO 99
Thermal
1285 KLD Oxidiser 49
Slop Boiler | 494
Total 1285 |
Section KLD
oy SPVA & WF 22
HCHO-L, 1L, 131
P&P-1 109
FC 66
332 KLD P&P-2 4
Total 332




Figure E: Steam Generation and Utilization (mass basis)
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Figure F: Condenste generation and utilization i
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Figure G: Water Balance across Cooling Towers
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Figure H: Waste water management of Utilities (via CTRO)
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Figure I: Waste water management of Unit-1 [via CETP)
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Figure J: Waste water management of Distillery
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Figure K-1.1: Domestic Waste water management of Township {via STP)
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Figure K-1.2: Domestic Waste water management of Plant (via Porable 5TPs)
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Figure L: Waste water utilization
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& o
b
To.,
The Chairwpan
(U.P, Uttarakhgnd, Bihar, West Bengal, Haryana, Chhattisgarh, M.P)

Sub: Revised Direction under section 18(1) (b) of the Water (Prevention & Control of
Pollution}) Act, 1974 to ensure zero liquid discharge from distilleries

WHEREAS, CPCB had issued direction on 24.02.2015 and a follow up direction on 23.04.2015,
under section 18 (1] (b) ol the Water Act, 1974 to SPCB for ensuring that the molasses based
distilleries including yeast manufacturing units in your State shall achieve zero liquid discharge of
effluent, as per the options specified in the direction; and

WHEREAS, as per the request of All India Distillers Association (AIDA), CPCB had convened two
meetings with AIDA, to review the options specified for achieving ZLD and after discussions and
deliberations, it was decided to consider the option of Bie- Composting as an alternate method for
achieving ZLD; and,

WHEREAS, CPCB had already communicated the minutes of the meeting held on 25.05.2015 with
AIDA to the State Pollution Control Boards on 03.06.2015: and

Now therefore, in view of the above and in exercise of the powers conferred under section 18 (1)
() of the Water (Prevention and Control of Pollution) Act, 1974 and in partial modification at §. No.
1,2, 3, 8 & 10 of the earlier direction dated 24.02.2015, you are hereby directed to take adequate
steps to implement the following revised directions in the distilleries in your State to ensure
achievement of Zero Liquid Discharge;

1. All the molasses based distilleries including yeast manufacturing units in your state shall be
directed to achieve zero liquid discharge of effluent by following either of the two routes as
specified below;

a. Installing systems for Solid separation for reduction in volume of spent wash and
Evaporation - concentration or only Eveporation - concentratign so as to reduce the
volume to min. 40% with 30% solid conc. and water conservation by using
appropriate technology such as RO & M.EE or enly M.E.E. by December 31,
2015, followed by bio composting with press mud from sugar industry by complying
with conditioned specified below at §. No. 2; or

Installing system for Evaporation - concentration by using appropriate technology
such as MEE and Incineration boiler (Slope fired / mixed with aux. fuel, etc.), using
appropriate technology by March 31, 2016,



2,

b. Installing advance process technologies (continuous fermentation, multi pressure
distillation, integrated evaporation, etc) for reduction of spent wash generation to
6-8 KL/KL of alcohal produced, by March 31, 2016, followed by evaporation-
concentration and incineration, using appropriate technology such as MEE and
incineration boiler by September 30, 2016.

Industries opting for bio compesting shall be directed to comply with the following within
the given time frame;

a. Obtaining valid registration/certification for the production and quality of bio-
enriched Organic manure (bio compost) as per Gazette Notification 5.0.2776(E)
dated 10.10.2015 under the Fertilizer (Control) Fourth Amendment Order, 2015
issued by Ministry of Agriculture and Farmers Welfare (Deptt, OF Agriculture,
Cooperation and Farmers Welfare) (copy enclosed) from the Ministry of
Agriculture/concerned agency - within a time period of four months,

b, The final storage capacity of concentrated spent wash after RO & MEE or only
M.E.E, utilized in bio composting shall be properly lined and made impermeable and
shall be strictly restricted to thirty days equivalent of concentrated spent wash
(40% by volume of spent wash generated) - by 31.03.2016.

c. The finished bio-compest shall be packed in sealed poly bags super scribed with
quality and composition of bio compost along with the name of the manufacturer
industry. Industries shall not be allowed to sale compost in open tractors/trolleys.

d. The bio composting activity shall only be carried out under covered premises - by
31.03.2016

Industries opting for concentration incineration system shall restrict the impermeable
storage of spent wash at any stage, to 07 days equivalent of production and excess storage
facilities beyond this  shall be levelled / dismantied by 31.03.2016 or 30.9.2016, as
applicable.

The ‘Consent to operate’ issued/to be issued to all the distilleries in the State shall be
suitably modified within 15 days, incorporating the above conditions, and linking the
validity of the ‘Cansent to Operate’ with the compliance of the directions. The Consent to
operate issued to the distilleries shall stand automatically withdrawn by the deadline as
specified below;

a. Such of those industries which opt for bie-compaosting system:

i. December 31, 2015 - failure to t.l.lmp]ete the installation of salid separation
system (such as R.O) and e 7 ration (such as MEE) or only
evaparation - concentration (such as MFE}

b, Such of those industries which opt for incineration system:

i. March 31, 2016-failure to install evaporation-concentration and
incineration, using appropriate technology such as MEE and incineration
boiler,

¢ Such of those industries which opt for adoption of advanced process technologies:

I March 31, 2016 - failure to adopt advanced process technologies
(continuous  fermentation, multi  pressure distillation, integrated
eviaporation, etc), to reduce spent wash generation to 6-8KL/KL,

ii. September 30, 2016-failure to install evaporation-concentration and
incineration, using appropriate technology such as MEE and incineration
boiler,




Timely compliance of above directions, as per the Action Plan obtained / to be obtained from the
individual industries in your state shall be ensured. Further, the progress in the implementation of
directions may be communicated to CPCB on a regular basis through e-mail (adaba.cpcb@nic.in and

pkgbtus@yahoo.com ).
em}/

. Copy to:
1) The Advisor (CP Division)
Ministry of Environment, Forest & C.C
Prithvi Block, Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 110 003

2) The In-charge, Zonal Office
(Concerned Z.0, CPCB)

3) The In-charge, PCI-II Division, CPCB
4) The In-charge, NGRBA Cell, CPCB %%

\S)/T‘he In-charge, [T Division, CPCB
(A B Akolkar)

MEMBER SECRETARY
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TG, a9 A FToarg IRadT #areq
FfergEaT

% fawef], 7 Rz, 2015

1.3 3305(31).— FHT FEHTT, A (Fve) sfafaaw, 1986 (1986 #1 29) #i 4177 6
S AT 25 BT YaAed AfFAT FGART G g AT (F2eon) Faw, 1986 #T A deitye F
F foro fawrferfas fam aardt 8, aaiq —
1.(1) = et =7 "fered e TatEwor (§7en) deray Faw, 2015 8 |

(2) & I TASATA H TFHTIA ¥ I T e il |

2. 9FTETr (F7eror) e, 1986 it sa=t 1 § —

(%) #9 §, 5 v IH¥ "4feq wiEattzar & wqm w Awfafag ww 9. @i st
A E T T STTufy, st —

FAE. | - F=nT qgE | AT
1 2 3 4
5% | AURE@EdT | IR | | uw g dfqew @EE) Foavem 7 o
(= ST ) o ofrqer erast (1) 7 e w6
| e st it i & & ot Y sty &
dtav afawaw 3.5m3MWh & fafafde s«
IS &1 gTiRe #47 |

3113 GI2015 (h
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3.5m3MWh =& ==t & gerae &t
afE & @ af F fier sty
3.5m3¥/MWh 7% ¥ fafafdw ser savinr #7
FH HA |

SEET, 2017 % gesTq yfaefiT o s
qTel AU 47 AFFTT 2.5 mIMWh TF F
fafafase oo sosmr & g #5 siw g

| STeT 20T #1 2T O |
(@) 7 . 25 ¥ 3G daflw At F geuarg A=t w4 st afafteat vt s,
At —
A qTIEE T ]
1 2 3 4
[EEESRECIE] 100 mg/Nm3
AR BHATHFITEE( SO) 600 mg/Nm3 (500 #3141 & 9 &rear #F
ZHTSAT § T THTEAT)
200 mg/Nm3 (500 #TaTe e 399 =ife
&roaT fit Trar)
SIECEC I I e 300 mg/Nm?
(NOx)
TIRT (Hg) 0.03 mg/Nm?3 (500 #TTaT2 i 369 3faT
AT it ZHEAT)
1 5\adl, 2003 ¥ weaTq 31 e, 2016 TF T Ay
ERIERD)
faerer Tard 50 mg/Nm3
| SATETEE (SO2) | 600 mg/Nm3 (500 e & %+ srerar
TEHISAT § @ THIEAT)
200 mg/Nm3 (500 TTeTe 3T 3ad sfas
&HaT it TS AT)
SIEEEE I I L 300 mg/Nm?3
(NOx)
91T ( Hg) 0.03 mg/Nm3
1 Stet, 2017 & gt Fefift (g
[EEERRCIE] 30 mg/Nm3
HHT SIS (SO2) 100 mg/Nm3
SIECIEC I I O e 100 mg/Nm3




[49F [I-E8 3 (ii)] A 1 U193 3 STHTHTO 3

(NOx)
91T ( Hg) 0.03 mg/Nm3

* E R (zFrEan) T A=A F v £ aria & &7 af ¥ dae aReHTHTS T Q2T FA |
g sasta aft Fefrdy (zrsa) €, o waferoofia et yare £ 7€ & siw afmtor Farsfim 2
[T, . #-15017/40/2007-Frfrza=y]

=T, AT g, HATZHIT
feoqur - g7 P w ¥ 9T, smTamw, 9nr 0, @9 3, suEs (i) T . .3, 844(31) 19
TAEY, 1986 FIT T PR 0 3 Sfiw et qosTaady 1.5, 433(3) arfia 18 srder, 1987 :
ALHLE 176(1) aét@ 2 i, 1996; @r.a0.f. 97 (1), AT 18 weady, 2009 : @r. &7t 149(=7)
qTéE 4 AT, 2009 ; WA, 543(37) arétE 22 FETE, 2009 ; @T.FLA. 739() A 9 Ry,
2010 ; |A.#1.12. 809(%r) aTr@ 4 sz, 2010, A1.4T.M. 215(:1) aéa 15 |, 2011 ; =@T.%7.:.
221(z1) aréE 18 \TH, 2011 ; ArHLFA. 354(3r) arfiE 2 wE, 2011 : A&, 424() T 1
ST, 2011 ; ATATF. 446(1) aré@ 13 S, 2011 ; aranf. 152(a) arfe 16 w1, 2012
1AL, 266(2r) a8 30 AT+, 2012 ; qT.ALM. 277(31) ardta 31 W+, 2012: 9757 820(=1)
a9 qaw, 2012 ; ATATR. 176(30) qréa 18 |1+, 2013 ; A1.91.7. 535(:1) a1érE 7 sre,
2013 ; |TALRA. 771(=) At 11 fRmww, 2013 ; qrALfA. 2(3) arfiE 2 SEE, 2014
a1.#7.14. 229(=1) a1 28 Wi+, 2014 ; |r.#.M. 232(3r) A 31 Wi, 2014 : qTAA, 325(z1)

a7 ®E, 2014, 91.ALA. 612(3) A 25 3R, 2014 @i afeay gefra ar.F . 789(z1)
ariE 11 Jawv, 2014 BT w4y o7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th December, 2015

5.0. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend the Environment (Protection) Rules, 1986, namely:—
I. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015,
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule —1T, -

(a) after serial number 5 and entries relating thereto, the following serial number and entries shall be
inserted, namely:—

Sr. No. Industry Parameter Standards
1 2 3 4
“SA. Thermal Power Water L. All plants with Once Through Cooling (OTC)
Plant (Water consumption shall install Cooling Tower (CT) and
consumption limit) achieve specific water consumption upto
| maximum of 3.5m*/MWh within a period
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I11.

of two years from the date of publication
of this notification.

II.  All existing CT-based plants reduce specific

water consumption upto maximum of
3.5m’/MWh within a period of two years from
the date of publication of this notification,

New plants to be installed after 1% January,
2017 shall have to meet specific water
consumption upto maximum of 2.5 m’MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries
shall be substituted, namely:-

Power Plant

Sr. No. Industry Parameter Standards
1 2 3 4
“25, Thermal TPPs ( units) installed before 31 December, 2003*

Particulate Matter

100 mg/Nm?

Sulphur Dioxide ( SO;)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of
500MW and above)

Oxides of Nitrogen ( NOx)

600 mg/Nm?

Mercury ( Hg)

0.03 mg/Nmd(for units having capacity of
500MW and above)

TPPs (units) installed after 1¢ January,2003, upto 315 December, 2016*

Particulate Matter

50 mg/Nm?

Sulphur Dioxide (50;)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of
500MW and above)

Oxides of Nitrogen ( NOx)

300 mg/ Nm?

Mercury ( Hg)

0.03 mg/Nm?

TPPs ( units) to be installed from 1st January, 2017**

Particulate Matter 30 mg/Nm?

Sulphur Dioxide (SO») 100 mg/Nm?
Oxides of Nitrogen ( NOx) 100 mg/Nm?
Mercury ( Hg) 0.03 mg/Nm?

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

%k . : : ;
Includes all the TPPs (units) which have been accorded environmental clearance and are under
construction”.

[F. No. Q-15017/40/2007-CPW]
Dr. RASHID HASAN, Advisor
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Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number S.0. 844(E), dated the 19" November, 1986 and subsequently amended
vide the following notifications:—

S.0. 433(E), dated 18" April 1987; G.8.R. 176(E) dated o April, 1996; G.S.R. 97(E), dated the

18" February, 2009; G.S.R. 149(E), dated the 4" March , 2009; G.S.R. 543(E), dated 22" July,
2009; G.S.R. 739(E), dated the 9" September, 2010; G.S.R. 809(E), dated, the 4™ October, 2010,
G.S.R. 215(E), dated the 15" March, 2011; G.S.R. 221(E), dated the 18" March, 2011;
G.S.R. 354(E), dated the 2™ May, 2011; G.S.R. 424(E), dated the 1™ June, 2011; G.S.R. 446(E),
dated the 13" June, 2011; G.S.R. 152(E), dated the 16™ March, 2012; G.S.R. 266(E), dated
the 30™ March, 2012; and G.S.R. 277(E), dated the 31" March, 2012: and G.S.R. 820(E), dated
the 9" November, 2012: G.S.R. 176(E), dated the 18" March, 2013; G.S.R. 535(E), dated the
7" August, 2013; G.S.R. 771(E), dated the 11* December, 2013; G.S.R. 2(E), dated the 2™ January,
2014; G.S.R. 229(E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31 March, 2014;
G.S.R. 325(E), dated the 07 May, 2014, G.S.R. 612,(E). dated the 25" August, 2014 and lastly
amended vide notification G.S.R. 789(E), dated 11"™ November, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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|, 540] 7% faestt, geeafaaT, sqew 22, 2020/ 30, 1942
No. 540] NEW DELHI, THURSDAY, OCTOBER 22, 2020/ASVINA 30, 1942

qgTeer, a9 ) Seary 9REdd Ay
EIEGEEI
e feett, 19 srR@Ey, 2020

AT.FT.. 662(3).—FETT TLHIL, TATILI (FT0) Affa, 1986 (1986 FT 29) FY &RT 6 AT
OTRT 25 T Yaed afFadl F7 TANT F7d g0 TATaor (Hee) e, 1986 F AT degT wA F Oy
1.(1) Z Rt =7 Sfere are waiaor (Feeor) deara Ham, 2020 2 1

(2) T TF TOAT H TR 6T qIEE HT Tged gl |

2. watawer (FeAvn) e, 1986 T aqg=T 1 H,--

F. |, 25 F "THA, “FAaY, 2003 F ve=re 31 FHEaw, 2016 7% wfassig Sdrdt (zwEi)n, ofd F aedia,
AT F rFTEE (NOx) & ®a9 #, © 300 mg/Nm™, il #@¥ e & & 9, &9 4 ¥,
“450 mg/Nnr'™, i 37 qeqT T ST |

[T.5. F9-15017/40/2007-Hf==eg)

5117 GI/2020 (1
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froqur ;e AT W TSI, ST, A6 0, €€ 3, 3TEE (i) T |, FTAL 844(H)
19 T, 1986 ZTT FHTTAT BT 7T 3 s 3T sifaw et sAferga arF1. . 48 (), aTdE 24
ST, 2020 FTAT fET 04T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th October, 2020

G.S.R. 662(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule -1, -

against S. No. 25, under the heading “TPPs (units) installed after 1 January, 2003, upto 31* December, 20167, in
respect of Oxides of Nitrogen (NOx), for figure and letters “300 mg/Nm™ in column 4, the figure and letters
“450 mg/Nm® shall be substituted.

[F. No. Q-15017/40/2007-CPW]
JIGMET TAKPA, Joint Secretary

Note : The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 48(E), dated the
24th January, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. s ez,



